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 PARLIAMENTARY  DEBATES
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 OFFICIAL  REPORT
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 HOUSE  OF  THE  PEOPLE

 Tuesday,  the  6th  April,  1954,

 The  House  met  at  two  of  the  Clock.

 {Mr.  Speaker  in  the  Chair]

 ORIAL  ANSWERS  TO  QUESTIONS

 CONTROL  oF  NARCOTICS

 #1593.  Sardar  Hukam  Singh:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  the  Indian  officer
 elected  last  year  as  a  member  of  the
 permanent  Central  Opium  Board  at
 Geneva  continues  to  hold  office  there
 still;  and

 (b)  what  further  contribution  India
 could  make  during  953  towards  the
 activities  of  the  United  Nations  for
 the  control  of  narcotics?

 The  Deputy  Minister  of  Finance
 (Shri  A.  C.  Guha):  (a)  Yes,  Sir.  The
 term  of  office  is  five  years.

 (b)  During  1953,  India  was  repre-
 sented  both  at  the  annual  Session  of
 the  United  Nations  Commission  on
 Narcotic  Drugs  held  at  New  York  in
 March-April,  953  as  well  ag  at  the
 United  Nations  Opium  Conference
 which  drew  up  and  adopted  a  Proto-
 col  for  Limiting  and  Regulating  the
 Cultivation,  Production,  the  Interna-

 tional  Trade  in,  and  the  use  of  Opi-
 um.

 Sardar  Hukam  Singh:  May  I
 know  whether  there  was  any  financial
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 Hability  incurred  on  acount  of  this
 membership,  and  if  ‘50,  how  much
 was  the  liability?

 Shri  A.  C.  Guha:  The  contribution
 to  this  body  is  to  the  United  Nations,
 and  this  contribution  is  included  in
 that.,

 Sardar  Hukam  Singh:  May  I  know
 whether  Indian  opium  still  maintains
 its  hold  on  the  European  and  Ameri-
 can  markets,  or  whether  there  is  ary
 relaxation  in  its  grip?

 Shri  A.  C.  Guba:  According  to  the
 International  Convention  on  Opium,
 the  whole  trade  in  opium  is  control-
 led.  India  is  one  of  the  suppliers  of
 opium,  and  we  are  committed,  accord-
 ing  to  the  Interna:ional  Convention,
 to  reduce  our  production  as  well  as
 sale  of  opium  for  purposes  cther
 than  medicinal  by  ten  per  cent.  uvery
 year,  and  ultimately  to  stop  it  by
 1959.

 Sardar  Hukam  Sing:  May  I  know
 whether  the  quantum  of  our  exports
 has  remained  at  the  same  figure  and
 whether  the  same  proportion  is  main-
 tained  as  compared  with  other  ex-
 porting  countries,  or  there  has  been
 a  large  decrease?

 Shri  A.  C.  Guha:  The  proportion  of
 export  and  import  is  not  regulated.
 Anyhow,  we  have  been  more  or  less
 maintaining  our  quota.  Of  course,
 there  must  have  been  some  fluctua-
 tion,  but  we  have  more  or  less  teen
 maintaining  our  position  as  the  fore-
 most  exporterg  of  opium.
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 राजस्थान  में  सीमा  शुल्क

 *१५९४.,  सेठ  गोबिन्द  दास  :  क्‍या
 राज्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (=)  क्‍या  यह  सच  है  कि  राज्यों  के

 एकीकरण  के  समय  राजस्थान  के  लोगों  को

 यह  आश्वासन  दिया  गया  था  कि  सीमा

 शुल्क  धीरे  धीरे  हटा  दिया  जायेगा  ;  और

 (ख)  यह  आश्वासन  कहां  तक  पूरा
 किया  गया  है  ?

 Tie  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  The  Govern-
 ment  of  Rajasthan  have  undertaken

 an  obligation  to  abolish  the  Inter-
 State  transit  duties  in  the  State  by
 the  end  of  ‘1954-55.

 (b)  The  abolition  of  duties  on  cer-
 tain  articles  is  expected  to  be  achiev-
 ed  with  the  introduction  of  Sales  Tax
 by  the  Rajasthan  Government  in  the
 current  year.  The  Government  of
 India  propose  to  examine  the  whole
 problem  in  the  course  of  the  year  in
 consultation  with  the  State  Govern-
 ment.

 सेठ  गोविन्द  दास  :  माननीय  मंत्री  जी  ने
 मी  यह  कहा  कि  iT eoves  में  राजस्थान

 सरकार  इस  कर  को  हटाने  वाली  है,  क्‍या

 जिस  समय  राजस्थान  का  एकीकरण  हुआ
 उसे  समय  यह  १९५४-५५  का  वर्ष  नियत

 किया  गया  था  या  बाद  में  विचार  कर  के  नियत

 किया  गया  है  ?

 डा:  काट  :  मेरा  अनुमान  यह  है  कि

 जब  राजस्थान  शामिल  हुआ  उसी  वक्‍त  यह
 कायम  किया  गया  था  ।  मुमकिन  है  कि  छ

 महीने  बाद  हुआ  हो,  मगर  मुद्दत  जो  है  वह

 मुकरने  हो  गई  थी  ।

 Shri  Shobha  Ram:  May  IJ  know  whe-
 ther  it  is  a  fact  that  the  Government
 of  India  are  contemplating  to  extend
 the  time-limit?

 Dr.  Katju:  I  have  stated  in  my
 reply  that  the  question  as  q  whole
 will  be  examined  in  connection  with
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 not  only  Rajasthan  but  also  Madhya
 Bharat,  Hyderabad  and  Saurashtra.

 It  will  not  be  possible  to  anticipate
 what  the  decision  will  be.

 Sardar  Hukam  Singh:  May  I  know
 whether  an  assurance  had  been  given

 that,  income-tax  increase  and  customs
 decrease  would  move  simultaneously,
 but  in  fact  the  position  is  that  the  in-
 crease  in  income-tax  is  going  on  every
 year,  while  the  customs  remain  where
 they  are?

 Dr.  Katju:  I  am  not  aware  of  any
 such  assurance.  Let  both  go  on
 simultaneously.  There  is  no  harm.

 CHILDREN’S  CORNERS  IN  DELHI

 #1595.  Shra  S.  N.  Das:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  there  is  a  proposal
 under  the  consideration  of  Govern-
 ment  for  developing  children’s  cor-
 ners  in  the  City  of  Delhi;  and

 (b)  if  so,  in  what  stage  that  pro-
 posal  is?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.
 Das):  (a)  Yes,  there  is  a  proposal  for
 establishing  a  Bal  Bhavan  in  Delhi.

 (०)  The  proposal  is  still  in  its  ini-
 tial  stage  but  budget  provision  has
 been  made  for  it.

 Shri  8.  N.  Das:  May  I  know  when
 this  proposal  is  ilkely  to  be  finalised?

 Dr.  M.  M.  Das:  A  Consultative Committee  has  been  set  up  and  that
 Committee  is  considering  the  ques-
 tion.  The  site  of  the  proposed  Balak
 Bhavan  is  being  examined.

 Shri  S.  N.  Das:  What  is  the  esti-
 mated  expenditure  and  the  nature  of
 the  scheme?

 Dr.  M.  M.  Das:  No  scheme  has
 been  finally  drawn  up  yet.  But  this
 year  a  sum  of  Rs.  5  lakhs  has  been
 provided  in  the  Budget.

 Shri  M.  D.  Ramasami:  May  I  know
 whether  such  children’s  corners  will
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 be  developed  in  the  State
 also?

 Dr.  M.  M.  Das:  I  think  the  State
 Governments  will  take  the  initiative
 in  that  matter.

 capitals

 LOANS  TO  INDUSTRIES

 #1596,  Shri  Radha  Raman:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  loans
 have  been  advanced  to  some  _  indus-
 tries  during  the  year  ‘1953-54;

 (b)  the  industries  to  which  the
 loans  have  been  advanced;

 (c)  the  amount  given  to  each;  and
 (d)  the  basis  of  the  selection?

 The  Deputy  Minister  of  Finance
 (Shri  M.  C.  Shah):  (a)  Yes,  Sir.

 (0),  Ge)  and  \(d),,  The  informa-
 tion  is  furnished  in  the  enclosed

 statement.  [See  Appendix  VI,  annex-
 ure  No,  44]

 Shri  Radha  Raman:  May  I  know,
 Sir,  what  are  the  conditions  on  which
 these  loans  are  granted?

 Shri  M.  C.  Shah:  Some  are  to  te
 repaid  within  a  year.  In  the  case  of
 others  they  are  to  be  repaid  in  some
 years  in  equated  instalments.  The
 rate  of  interest  varies  from  industry
 to  industry  from  3  per  cent.  to  44
 per  cent.

 Shri  Radha  Raman:  Do  Govern-
 ment  call  for  any  reports  from  the
 State  Governments  to  which  loans  are
 advanced  and  as  to  the  manner  in
 which  they  are  utlised,  and  similarly,
 from  industries  to  which  these  loans
 are  granted  direct  by  the  Centre?

 Shri  M.  C.  Shah:  So  far  as  the  in-
 dustries  are  concerned,  we  get  the  in-
 formation  necessary  for  the  purpose.
 So  far  as  the  States  are  concerned,
 we  specify  the  ourpose  for  which
 the  loans  are  given  and  the  terms
 and  conditions  on  which  they  are
 granted.  We  get  reports  from  them.

 Shri  Radha  Raman:  In  the  state-
 ment  it  is  shown  that  about  Rs.  6°6
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 lakhs  is  paid  as  loan  to  the  Centrally
 Administered  areas.  May  I  know  whe-
 ther  these  small  loans  are  fully  secured
 or  some  of  them  will  be  treated  ६8
 subsidies  in  case  they  are  not  repaid?

 Shri  M.  C.  Shah:  They  are  given  to
 the  Lieutenant-Governors  and  Chief
 Commissioners  for  certain  purposes.
 They  will  be  recovered.  If  they  can-
 not  be  recovered,  the  matter  will  be
 considered  later.

 Shri  L.  N.  Mishra:  May  I  know
 whether  any  record  is  maintained  of
 the  loans  advanced  to  small-scale  in-
 dustries  by  the  State  Governments
 under  the  provision  in  the  National
 Plan,  and  if  so,  whether  it  is  a_  fact
 that  progress  in  this  direction  has
 not  been  satisfactory?

 Shri  M.  C.  Shah:  This  is  with  re-
 gard  to  loans  to  several  industries.
 This  does  not  relate  to  loans  to  the
 States  under  the  Five  Year  Plan?

 AUTO-PLOTTING  MACHINE
 #1597,  Shri  M.  है,  Krishna:  Will  the

 Minister  of  Natural  Resources  and
 Scientific  Research  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  new
 photogrammetric  Auto-plotting  machine
 costing  about  fifty  ‘thousand  Dollars  has
 been  purchased  from  the  United  States
 of  America;  and

 (b)  whether  it  is  a  fact  that  the
 services  of  an  American  expert  have
 also  been  lent  to  the  Government  of
 India  to  advise  them  on  the  latest
 techniques  in  mapping  with  its  use?

 The  Deputy  Minister  of  Natural  BRe-
 sources  and  Scientific  Research  (Shri
 हू.  0.  Malaviya):  (a)  No,  Sir.  Photo
 grammetric  equipment  costing
 Rs.  3,49,500/-  was  obtained  during
 1953-54  from  a  firm  in  Switzerland
 under  the  United  Nations  Technical

 Assistance  Programme.

 (b)  No,  Sir.  The  services  of  a  Nor-
 wegian  Photogrammetric  Expert  were
 obtained  in  January  954  under  the
 United  Nations  Technical  Assistance

 Programme.
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 Shri  M.  हि,  Krishna:  May  I  know,
 whether  these  machines  will  be  put
 into  operation  and  if  so,  in  which

 area?

 Shri  K.  D,  Malaviya:  It  is  being
 put  into  operation.  In  the  meantime
 the  technical  expert  who  has  arriv-

 ed  here  from  Norway  ig  giving  theo-
 retical  lectures  and  also  practical  ce-
 monstrations.  After  that  the  machine
 will  be  put  into  operation.

 COUNTERFEITING

 #1599,  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  mint
 for  production  of  false  currency  has
 been  unearthed  in  the  Kingsway  Camp
 Area,  Delhi;  and

 (b)  if  so,  what  action  has  been  taken
 against  the  offenders?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  (a)  Yes.

 (b)  Two  persons  have  been  arrest-
 ed  in  this  connection  and  _  further
 necessary  action  is  being  taken.

 Shri  D.  C.  Sharma:  May  I  know
 the  denomination  of  the  coins  manu-
 factured?

 Shri  Datar:  Two-anna  coins.

 Shri  D.  C.  Sharma:  What  was  -the
 amount  of  the  coins  that  was  recover-
 ed?

 Shri  Datar:  I  might  give  the  weight
 of  the  coins:  five  seerg  and  two
 chattaks  of  two  anna  coins.

 MAHALUXMI  Bank,  CALCUTTA

 1601.  Shri  S.  C.  Samanta:  Will  the
 Minister  of  Fimance  be  pleased  to  refer
 to  the  reply  given  to  starred  question
 No.  320  on  the  l]4th  April,  95l  and
 state:

 (a)  whether  the  scheme  of  re-
 payment  by  the  Mahaluxmj  Bank,
 Calcutta,  has  been  finalised;  and

 (b)  if  so,  what  that  scheme  is}
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 The  Deputy  Minister  of  Finance
 (Shri  A.  C.  Guha):  (a)  and  (b).  Pre-
 sumably  the  intention  of  the  hon.
 Member  is  to  know  the  terms  of  the
 scheme  of  arrangement  sanctioned

 to  the  Mahaluxmi  Bank  Ltd  by  the
 Calcutta  High  -Court  and  whether  full
 and  final  payments  have  been  made
 to  the  creditors  in  accordance  with
 the  terms  of  the  scheme.  If  so,  the
 answer  to  part  (a)  is  in  the  nega-
 tive.  A  copy  of  the  order  of  the  Cal-
 cutta  High  Court  dated  27th  Febru-
 ary,  1950,  sanctioning  the  =  said
 Scheme  of  Arrangement  is  laid  on
 the  Table  of  the  House.  [Placed  in
 the  Library.  See  No.  §-111/54]

 Shri  S.  C.  Samanta:  May  I  know
 whether  any  modification  in  the
 scheme  of  arrangement  by  the  High
 Court  at  Calcutta  was  made  either
 by  the  Reserve  Bank  of  India  or
 later  by  the  High  Court?

 Shri  A.  C.  Guha:  The  first  order  was
 issued  by  the  /Calcutta  High  Court
 on  l4th  September,  1948,  appointing

 a  Special  Officer  to  be  in  charge  of
 tthe  Bank,  and  the  Bank  was  put
 under  a  moratorium  Subsequently,
 the  second  order  was  pasged  cn  the
 27th  February,  1950.  A  new  Board  cf
 Directors  was  nominated  by  the
 High  Court,  and  the  Bank  is  now  in
 their  charge.  As  for  the  payment,

 no  new  arrangement  had  been  made.
 Rs.  46  lakhs  was  the  liability  to  the
 creditors  excluding  the  shareholders
 out  of  which  Rs.  12.11  lakhs  have  so
 far  been  paid  by  the  new  Directors.

 Shri  S.  C.  Samanta:  May  I  know
 whether  fifty™per  cent.  of  the  claims
 to  be  repaid,  as  was  under  the  agree-
 ment,  has  been  repaid  by  June  ‘19537

 Shri  A.  0.  Guha:  I  have  already
 stated  that  the  arrangement  as  sanc-
 tioned  by  the  High  Court  has  not
 bevn  fulfilled  by  the  Bank.

 Shri  5.  C.  Samanta:  May  I  know
 whether  any  attempt  was  made  hy
 the  Bank  authorities  to  amalgamate

 it  with  any  other  concern  which  coves
 similar  business,  with  or  without
 the  permission  of  the  Reserve  Bank
 or  High  Court?
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 Shri  A.  C.  Guha;  There  cannot  be
 any  arrangement  with  or  without  the
 permission  of  the  Reserve  Bank  or
 the  High  Court.  Only  there  was  a

 Proposal  first  to  amalgamate  this
 Bank  with  the  Calcutta  National
 Bank,  which  also  has  gone  into  liqui--
 dation.  And  under  the  present  finan-
 cia}  position  of  the  Bank  I  do  not
 think  any  other  bank  would  come

 forward  to  amalgamate  with  it.

 TRIBAL  WELFARE  ORGANISATIONS

 *1602.  Shri  BRishang  Keishing:  Will
 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  state:

 (a)  the  number  and  names  of  the
 non-official  social  organisations  in  the
 country  which  have  been  receiving
 ‘grants  from  Government  for  welfare
 ‘work  among  the  tribes;

 (b)  the  amount  of  grants  received
 ‘by  each  of  these  organizations  during
 “1950,  1951,  952  and  1953;

 (c)  the  States  where  they  are  work-
 ding;  and

 (d)  the  types  ‘of  work  in  which  they
 care  engaged?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  (a)  to  (d).  At-
 tention  is  invited  to  the  reply  given
 to  Shri  Sanganna’s  Starred  Question

 "No.  2309  on  the  30th  July  952  and
 the  statement]  laid  on  the  table  of

 ‘the  House  on  the  i8th  December
 952  which  covers  parts  (a)  to  (c)

 -of  the  present  question  for  the  period
 1950-51  and  95l-52.  The  rest  of  the
 information  is  being  collected  and

 -will  be  laid  on  the  Table  of  the
 House  in  due  course.

 Shri  Rishang  Keishing:  May  J  en-

 ‘quire  if  Government  has  sanctioned
 ‘grants  to  any  indigenous  tribal  crga-
 ‘nisation  and,  if  so,  the  name  of  the

 organisation  and  the  amount?

 Shri  Datar:  I  invite  the  hon.  Mem-
 ‘ber's  attention  to  the  various  insti-

 ‘tutions  that  have  been  mentioned  in
 ‘the  statement  placed  on  the  Table
 of  the  House.  So  far  as  the  informa-
 ‘tion  regarding  the  subsequent  years
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 is  concerned,  the  matter  is  being  en-

 quired  into  and  the  information  will

 be  laid  on  the  Table  of  the  House.

 Shri  Rishang  Keishing:  My  ques-
 tion  is  whether  any  grant  has  been

 given  to  indigenous  tribal  organisa-
 tions.

 Shri  Datar:  Grants  are  given  to  or-

 ganisations  which  word  would  include
 als)  indigenous  institutions.

 OFFICE  OF  THE  COMMISSIONER  FOR  SCHEDULED
 Casres  AND  SCHEDULED  ‘TRIBES

 *1603,  Shri  Ramananda  Das:  Will  the
 Minister  of  Home  Affairs  be  pleased  to
 state:

 (a)  the  total  number  of  assistants,
 upper  division  and  lower  division
 clerks  appointed  in  the  office  of  the
 Commissioner  for  Scheduled  Castes  and
 Scheduled  Tribes  since  December,  1953;
 and

 (b)  the  number  of  persons  belong-
 ing  to  Scheduled  Castes  and  Scheduled
 Tribes  among  them,  category-wise?

 The  Deputy  Minister  of  Home
 Affairs  (Shti  Datar):  (a)  and  =  (b).
 A  statement  containing  the  informa-
 tion  is  laid  on  the  Table  of  the
 House.  [See  Append:x  VI,  annexure
 No.  45]

 Shri  Ramananda  Das:  Is  it  a  fact
 that  some  graduates  and  double-gra-
 duates  belonging  to  Scheduled  Castes
 and  Scheduled  Tribes  applied  for

 these  posts,  they  were  highly  recom-
 mended  by  the  Home  Ministry,  but
 still  they  were  not  given  an  inter-
 view?

 Shri  Datar:  The  information  is  not
 correct,  There  Was  one  lady  law
 graduate’  who  had  applied,  but  as

 she  had  no  experience  so  far  as  this
 kind  of  work  is  concerned,  she  has
 been  appointed  in  the  Home  Ministry
 itself.

 Shri  Ramavanda  Das:  Is  it  a  fact
 that  the  Scheduled  Castes  and  Sche-
 duled  Tribes  are  not  given  proper
 sympathetic  consideration  in  the
 Office  -f  the  Commissioner  for  Sche-
 97१  ond  Scheduled  Tribes?
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 Shri  Datar:.  There  is  a  fairly  large
 number  of  Scheduled  Caste  and
 Scheduled  Tribe  candidates  appoint-

 ed  as  members  of  the  staff  in  the
 Office  of  the  Commissioner.

 Shri  Elayaperumal:  What  is  the
 total  number?

 Shri  Datar:  Two  assistants,  one
 lower  division  clerk.......

 Mr.  Speaker:  The  hon.
 need  not  read  the  statement.

 Minister

 GRANTS  TO  UNIVERSITIES

 *1604.  Shri  हू,  K.  Basu:  Will  the
 Minister  of  Education  be  pleased  to
 state  the  total  amount  granted  to  the
 different  Indian  Universities  for
 general  education  and  for  technical
 education  separately  during  the  last
 three  years?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.

 Das):  A  statement  is  laid  on  the
 Table  of  the  House.  [See  Appendix
 VI,  annexure  Ny  46]

 Shri  K.  K.  Basu:  May  I  know  how
 much  of  the  amount  is  being  given
 to  the  Central  Universities  and  what
 is  the  amount  given  to  the  Calcutta
 University?

 Dr.  M.  M.  Das:  I  have  at  my  dis-
 posal  the  grants  given  to  individual
 universities  belonging  to  the  Centre,
 and  not  the  total  figure.  If  you  permit
 me,  Sir,  I  can  read  out  the  figures  for
 the  different  universities.

 Mr.  Speaker:  Is  it  a  long  list?  I
 think  it  was  published  in  the  papers
 two  days  back.

 Dr.  M.  M.  Das:  Yes.

 Shri  K.  K.  Basu:  I  wanted  to  know
 how  much  the  Calcutta  University

 wag  given;  |  think  you  can  give  that
 figure?

 Dr.  M.  M.  Das:  To  the  Calcutta
 University,  grants  have  been  given
 under  two  heads:  under  the  Five
 Year  Plan,  the  Calcutta  University

 has  received  Rs.  3  lakhs  in  the  year
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 1952-53;  under  ‘development  of  en-
 gineering  and  technological  institu-
 tions,  and  scientific  and  technical  edu-
 cation  development',  the  Calcutta
 University  has  got  Rs.  6,71,500  for  the
 year  ‘1952-53.

 Shri  K.  K.  Basu:  May  I  know  on
 what  basis  the  actual  amount  of
 grant  is  determined,  and  what  pro-
 portion  of  the  actual  demand  made

 by  the  universities  is  usually  granted
 by  the  Central  Government?

 Dr.  M  M.  Das:  The  _  universities.
 are  asked  fo  submit  their  schemes
 within  the  broad  framework  which.  is
 sent  to  them  by  the  Central  Govern-
 ment.  These  schemes  are  _  formally
 judged  by  the  Central  Government,

 on  the  basis  of  which  grants  are
 given.  Now.  this  work  of  judging  of
 applications  has  been  taken  up  by  the
 Univesity  Grants  Commission.

 eft  रघुनाथ  सिंह  :  क्या  हम  जान  सकते

 हैं  कि  हिन्दू  यूनिवर्सिटी  को  कया  सहायता
 दी  गयी  है  ?

 Dr.  M.  M.  Das:  The  Hindu  Universi-
 ty  has  got  the  lion’s  share.  I  should
 say.  For  the  year  1952-53,  the  total
 amount  given  to  the  Benaras  Hindu
 University  is  Rs.  30,80,622  for  general
 education.  In  addition  to  this,  under
 technical  education,  engineering  and
 technological  institutions  another
 grant  has  been  given.

 Free  RAILwAy  PASsSEs
 #1607,  Shri  Ramji  Verma:  Will  the

 Minister  of  Finance  be  pleased  to
 state  whether  the  question  of  grant  of
 free  Railway  passes  to  staff  of  the
 Indian  Audit  Department  attached  to
 the  Indian  Railways  is  under  the  con-
 sideration  of  Government?

 The  Deputy  Minister  of  Finance
 (Shri  M.  Cc  Shah):  No,  Sir.

 Shri  T.  N.  Sing:  May  I  know  whe-
 ther  it  is  the  practice  in  the  Railway
 Department  generally  of  granting
 passes  to  the  members  of  the  railway
 staff,  and  if  so,  why  there  is  an  ex-
 ception  in  this  case?
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 Mr.  Speaker:  The  hon.  Member  may
 better  address  the  question  to  the
 Railway  Minister  in  that  respect.

 CENTRAL  LEATHER  RESEARCH  INSTITUTE

 *1609.  Shri  Elayaperumal:  Will  the
 Minister  of  Natural  Resources  and
 Scientific  Research  be  pleased  to  state:

 (a)  the  amount  that  was  allotted  for
 Leather  Research  Institute  in  0783
 State  for  1953-54;  and

 (b)  how  many  instructors  are  work-
 ing  there  at  present?

 The  Deputy  Minister  of  Natural
 Resources  and  Scientific  Research
 (Shri  K.  D.  Malaviya):  (a)

 Capital  Rs.  4,00,0c0/-
 Recurring  Rs.  6,98,T00/~

 (b)  None.

 Shri  Muniswamy:  May  I  know  whe-
 ther  any  training  courses  are  being
 conducted  in  this  Research  Institute?

 Shri  K.  D.  Malaviya:  No  training
 courses  are  conducted  in  the  Leather
 Research  Institute  as  it  is  a  research
 institute  and  not  gq  teaching  one.

 IRRIGATION  SCHEME£  FOR  SCHEDULED
 AREAS  IN  BOMBAY

 #1610.  Shri  Natawadkar:  Will  the
 Minister  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  Government  have
 selected  any  part  of  Scheduled  areas
 of  Bombay  State  for  constructing
 major  ar  minor  irrigation  works;  and

 (b)  if  so,  what  are  they  and  what
 is  the  estimated  cost?  e

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  (a)  and  (b)..
 Infcrmation  is  being  collected  and
 will  be  placed  on  the  Table  of  the
 House.

 LOANS  AND  GRANTS  TO  ASSAM
 *6l.  Shri  K.  P.  Tripathi:  (a)  Will

 the  Minister  of  Finance  be  pleased  to
 state  whether  the  Government  of
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 Assam  have  asked  for  grants  or  loans
 or  both  for  starting  a  jute  mill,  a
 cotton  mill,  a  paper  mill,  a  sugar  mill,
 a  canning  factory  and  a  finance  cor-
 poration?

 (b)  If  so,  have  Government  replied
 regarding  each  of  these  items?

 “The  Deputy  Minister  of  Finance
 (Shri  M.  C.  Shah):  (a)  The  Assam
 Government  asked  for  loan  for  set-
 ting  up  a  State  Financial  Corpora-
 tion  only.

 (b)  The  proposal  is  being  consider-
 ed.

 Shri  K.  P.  Tripatisi:  When  was  the
 first  communication  received?

 Shri  M.  0.  Shah:  It  was  received
 sometime  in  December,  ‘1953.  The
 matter  is  almost  finalised.

 Shri  K.  P.  Tripathi:  What  is  the
 amount  involved?

 Shri  M  C.  Shah:  Fifteen  lakhs  of
 rupees  will  be  given.

 Stari  K.  P.  Tripathi:  When  will  it
 be  finalised?

 Shri  M.  C.  Shah:  Very  soon;  per-
 haps  during  the  course  of  thig
 month.

 RURAL  UNIVERSITIES

 1613.  Shri  Krishnacharya  Joshi:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  Government  have  ace
 cepted  the  recommendations  of  Univer-
 sity  Commission  to  establish  institu-
 tions  for  higher  education  in  rural
 areas;  and

 (b)  if  so,  what  are  the  reasons  for
 the  delay  in  starting  such  institutions?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  MM.
 Das):  (a)  and  (b).  The  matter  is
 under  consideration.

 Shri  Krishnacharya  Jodsi:  May  I
 know  in  how  many  States  Janta  col-
 leges  are  functioning?
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 Dr.  M.  M.  Das:  So  far  as  our  in-
 formation  goes,  no  State  has,  up  to
 this  time,  established  any  such  col-

 lege,  except  one  in  Delhi.

 Shri  Jethalal  Joshi:  May  I  know
 whether  the  Government  have  any
 information  that  a  rural  University

 called  the  Lok  Bharathi  has  recently
 been  started  in  Saurashtra,  and  whe-
 ther  the  Government  propose  to  re-
 cognise  it  as  such?

 Mr.  Speaker:  I  do  not  think  this
 question  arises.

 Sori  S.  N.  Das:  May  I  know.  whe-
 ther  the  Central  Government  have

 asked  the  various  State  Governments
 to  submit  reports  regarding  the  im-
 plementation  of  the  recommendations
 of  the  University  Commission,  especi-
 ally  with  regard  to  this  matter?

 Dr.  M.  M.  Das:  Yes,  Sir.

 Shri  $.  N.  Das:  May  I  know  whe-
 ther  any  reports  have  been  received,
 and  if  so.  what  are  the  recommenda-
 tions?

 Dr.  M.  M.  Das:  Reports  have  been
 received;  we  gather  from  the  report
 that  nothing  has  been  done.

 ORDNANCE  FACTORIES

 #1614.  Shri  Achuthan;  Will  the  Min-
 ister  of  Defence  be  pleased  to  state:

 rd
 (a)  what  was  the  value  of  the  arti-

 cles  produced  in  Ordnance  Factories
 in  1953-54;  and  what  was  the  value  of
 such  articles  sold;

 (b)  whether  any  publicity  was  given
 to  this  scheme  and  if  so,  in  what  ways;
 and

 (c)  whether  Government  intend  to
 expand  this  scheme  in  the  coming
 year?

 The  Deputy  Minister  of  Defence
 (Shri  Satish  Gaandra):  (a)  On  the
 assumption  that  the  question  relotes

 to  the  production  of  stores  for  civi-
 lian  use,  the  estimated  value  of  the
 work  done  in  Ordnance  Factories  dur-
 ing  ‘1953-54  is  Rs.  85°6  lakhs.  The
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 estimated  value  of  sales  during  the
 same  period  is  Rs.  56°37  lakhs.

 (b)  Publicity  was  arranged  through
 the  medium  of  newspaper’  advertis-
 ments,  illustrated  brochures,  and  ex-
 hibitions.

 (c)  Yes,  to  the  maximum  extent
 possible  commensurate  with  the  sur-
 plus  capacity  available.

 Shri  Achuthan:  What  are  the  main
 varieties  of  goods  manufactured  in
 these  ordnance  factories?  May  I  know
 whether  any  of  these  goods  have
 been  sold  to  foreign  countries?

 Shri  Satish  Chandra:  The  ordnance
 factories  are  mainly  meant  for  the
 manufacture  of  service  stores.  Apart
 from  this,  the  engineering  capacity
 is  also  being  utilised  for  manufactur-
 ing  articles  against  the  orders  receiv-
 ed  from  the  Railways,  the  Ministry  of
 Communications  and  the  civil  trade.
 They  cover  iron  and  steel  and  non-
 ferrous  metal  items,  clothing  and
 -several  other  engineering  jobs.

 Shri  Achuthan:  May  I  know  whe-
 ther  the  Government  intend  \o  open
 some  emporium  or  sale  depots  in
 different  parts  of  the  country  for  the
 sale  of  these  articles?

 Shri  Satish  Ohandra:  There  is  no
 intention  to  open  any  emporium.  We
 are  getting  sufficient  orders  frcm
 other  Ministries  and  the  big  sngineer-
 ing  industries—we  do  not  carry  on
 retail  sales.

 Shri  K.  हू,  Basu:  May  I  know  whe-
 ther  the  capacity  of  these  factories  is
 fully  utilised  or  there  is  still  some
 idle  capacity  lying?

 Shri  Satish  Chandra:  The  whole
 matter  is  being  looked  into  by  a  Com-
 mittee.  There  is  some  idle  capacity.
 But,  as  I  pointed  out  in  my  answer
 to  the  question.  we  have  »yrocured
 orders  worth  Rs.  85  lakhs  during  the
 year,  in  addition  to  the  requirements
 of  the  Armed  forces.



 ३77३  Oral  Answers

 GRANTs  TO  LITERARY  PERSONS

 *1615.  Shri  B.  N.  Misra:  (a)  Will  the
 Minister  of  Education  be  pleased  to
 refer  to  the  reply  to  starred  question
 No.  778  asked  on  the  llth  June,  1952 >
 and  state  how  many  applications  for
 the  grant  of  allowance  were  received
 from  persons  distinguished  in  Letters
 who  needed  financial  help  within  the
 prescribed  time  and  how  many  of  them
 were  from  Madhya  Pradesh?

 (b)  What  action  has  been  taken  by
 ‘Government  on  those  applications?

 Tae  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  हा.
 Das):  (a)  No  time  limit  has  been  pre-
 scribed  for  sending  applications.  Till
 the  end  of  March,  1954,  575  applica-
 tions  were  received  out  of  which  36
 were  from  Madhya  Pradesh,

 “(b)  Out  of  6  applications  receiv-
 ‘ed  from  Madhya  Pradesh  nine  kave
 been  disposed  of  and  the  remaining

 7  are  under  consideration.

 ‘Shri  8,  N.  Misra:  What  has  been
 ‘the  decision  ‘by  the  Government  in
 ‘disposing  of  these  applications—whe-
 ‘ther  grants  have  been  given  to  them
 ‘or  not?

 Dr.  M.  M.  Das:  Sixteen  applications
 have  so  far  been  received  from
 Madhya  Pradesh  out  of  which  nine
 have  been  disposed  of.  Following  ere
 the  particulars  of  the  cases  disposed
 of.

 ‘Mr.  Speaker:  He  does  not  want  the
 ‘particulars.  He  wants  to  know  whe-
 ‘ther  any  grants  have  been  given,  and
 ‘to  how  many?

 Dr.  M.  M.  Das:  In  only  one  case
 ‘we  have  given  a  grant.

 Shri  B.  N.  Misra:  What  is  the
 amount  of  the  grant  and  to  whom  has
 it  been  given?

 Dr.  M.  M.  Das:  The  grant  has  been
 given  to  Shri  Zahurbux  Machheryahi.
 He  is  a  writer  in  Hindi.  The  allow-
 ance  sanctioned  is  Rs.  50  per
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 month  for  one  year  from  December,
 1953.

 Shri  Raghuramaiah:  May  I  know
 whether  there  is  any  Committee  which
 goes  into  these  applications  end
 makes  selections?

 Dr.  M.  M.  Das:  Yes,  Sir.  There  is  a
 committee  which  goes  into  these  ap-
 plications.

 bri  H.  N.  Mukerjee:  May  I  know
 if  there  is  any  provision  for  Sovern-
 ment  to  grant  allowances  or  pensions
 to  writers  ‘who  are  ‘in  distress  but
 who  cannot  persuade  themselves  to
 make  a  formal  written  application  to
 Government?

 Dr.  M.  M.  Das:  There  is  a  provi-
 sion  in  which  important  organisations
 of  the  States  have  been  asked  to  send
 to  the  Government  such  informition.

 The  Prime  Minister  and  Minister
 of  External  Affairs  and  Defence
 (Shri  Jawuharial  Nehru):  This  pro-
 cedure  wag  started  about  a  year  ago.
 It  is  a  kind  of  ad  hoc  procedure  which
 we  wish  to  make  more  definite,  and  a
 certain  sum  of  money  was  set  aside
 for  the  purpose.  A  Committee  con-
 sisting  of  the  Education  Minister,  the
 Finance  Minister  and.  myself  was  con-
 stituted,  and  rather  informal  Advi-

 sory  Committees  in  regard  to  the  vari-
 ous  languages  consisting  of  some
 Members  of  this  House  or  the  Coun-
 cil  of  State,—there  is  one  for  Hindi,
 another  for  Bengali—to  whom  these
 applications  are  sent,  and  then  they
 advise.  Then  this  Committee  decides.

 RESERVATION  FOR  SCHEDULED  CASTES  AND
 ScHEDULED  TRIBES

 *1616,  Shri  है,  Murthy:  Will  the
 Minister  of  States  be  pleased  to  refer
 to  the  answer  given  to  starred  question
 No.  268  on  the  24th  March,  934  and
 state:

 (a)  the  quota  of  clerks  and  assistants
 reserved  for  the  Scheduled  Castes  and
 Scheduled  Tribes  in  the  Government
 of  Manipur  and  Tripura  States;

 (b)  whether  the  quota  has  been  fill-
 ed  up:
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 (c)  if  not,  the  reasons  therefor;  and

 (d)  the  steps  taken  to  make  good
 the  shortage?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  to  (d).  The
 information  ig  being  collected  and
 will  be  laid  on  the  Table  of  the
 House  when  received.

 Shri  8.  S.  Murthy:  This  question  is
 being  ccntinuously  asked  for  the
 last  six  or  seven  months.  I  do  not
 know  what  steps  are  being  taken  to
 gather  the  information.

 Dr.  Katju:  I  do  not  know  whether
 my  friend  is  accurate  about  six  or
 seven  months.  Anyway,  I  shall  send
 a  telegraphic  reminder  to  the  Chief
 Commissioner  to  send  me  immediate
 information.

 Mr.  Speaker:  Next  question.  Mr.
 Reddi.

 Sardar  Hukam  Singh:  Mr.  Reddi  is
 not  here.

 ‘Mr.  Speaker:  He  is  not  here?  Then
 it  will  come  last.

 GOODWILL  CRUISES

 *1618,  Sardar  Hukam  Singh:  Will
 the  Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  our  Naval  Ships  visited
 any  foreign  countries  during  the  year
 ‘1953-54  on  Goodwill  cruises;  and

 (b)  if  so,  what  were  the  countries
 visited?

 Tae  Minister  of  Defence  Organisa-
 tion  (Shri  Tyagi):  (a)  Yes;  ships  of
 the  Indian  Navy  carried  out  visits  to
 various  countries  in  953  as  a  normal
 feature  of  goodwill  cruises.

 (b)  United  Kingdom  for  Corona-
 tion  Review.

 Italy.
 Yugoslavia.
 Turkey.
 Syria  and  Lebanon.
 Israel.
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 Egypt.
 Saudi  Arabia
 Eritrea.
 Greece.

 Ceylon.
 Burma.

 Malaya.

 Sardar  Hukam  Singh:  What  was
 the  expenditure  incurred  when  we
 detailed  our  three  ships  in  response
 to  the  invitation  from  the  United
 Kingdom  in  connection  with  ‘the  Coro-
 nation  Review?

 Sari  Tyagi:  I  believe  I  had  answer-
 ed  this  question  some  time  igo.  I
 have  not  got  that  figure  ready  new,
 but  the  tofal  expenditure  on  these
 crufses  is  mostly  expenditure  that  is
 incurred  on  fuel  or  entertainment  only.
 The  rest  of  the  expenditure  is  normal.

 Sardar  Hukam  Singh:  Did  any  ex-
 ercise  take  place  on  the  high  seas  ex-
 cept  those  done  in  collaboration  with
 the  U.  K.  fleet  in  the  Mediterranean?

 Shri  Tyagi:  Some  _  exercises  are
 undertaken  here  locally  also,  but  this
 time  we  intend  sending  a  cruise  to
 the  East.

 Shri  N.  L.  Joshi:  May  I.  know
 whether.  goodwill  missions  from
 other  countries  also  visited  India
 during  the  year  1983?

 Shri  Tyagi:  Goodwill  ‘nissions
 come  from.  various  countries.  I
 have  not  got  ready  the  figures  just
 now.

 ForEIGN  BRANCHES  OF  INDIAN  BANKS

 #1619,  Shri  8.  N.  Das:  Will  the  Minis-
 ter  of  Finance  be  pleased  to  state:

 (a)  the  number  of  applications  re-
 ceived  from  Banks  for  opening  branch-
 es  in  foreign  countries  and  how  many
 of  them  were  sanctioned  and  how  many
 rejected  or  are  still  pending;

 (b)  the  nature  of  the  difficulties  that
 Banks  had  to  encounter  in  opening
 branches  in  foreign  countries;
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 (९)  the  names  of  the  countries  in
 which  these  branches  were  not  allow-
 ed  to  function;  and

 (d)  the  reasons  in  such  cases,  if  any?

 The  Deputy  Minister  of  Finance
 (Sari  A.  C.  Guha):  (a)  Since  l8th
 March,  1950,  Reserve  Bank  .eceived
 applications  for  opening  33  branches
 outside  India.  Permission  wags  given

 in  27  cases  and  refused  in  four  cases
 while  two  are  still  pending.  No  per-
 mission  Wag  required  to  open  tranch-
 es  abroad  before  l8th  March,  1950.

 (b)  The  difficulties  were  either  on
 account  of  exchange  control  and

 other  regulations  of  foreign  countries
 or  political  insecurity  in  those  coun-
 tries.

 (c)  Ceylon  and  Portugese  India.

 (d)  Ceylon  refused  permission  in
 one  case  relating  to  the  opening  of
 a  branch  at  Kandy.  The  reason  given
 was  that  there  were  already  adequate
 banking  facilities  in  this  particular

 town.  The  portugese  authorities  did
 not  allow  the  Indian  banks  to  operate
 in  Goa  on  one  pretext  or  other,  The
 attitude  of  that  Government  has
 been  one  of  discrimination  against
 Indian  Banks.

 Shri  S.  N.  Das:  May  I  know  whe-
 ther  there  has  been  any  contraction
 in  the  number  of  Indian  bank  offices
 abroad  during  the  last  year,  and  if
 so,  the  extent  of  the  same?

 Shri  A.  Cc  Guha:  Subject  to  correc-
 tion,  I  do  not  think  the  hon.  Member’s
 suggestion  is  correct.  So  far,  35  banks
 are  operating  outside  India  with  38
 branches.

 Shri  S.  N.  Das:  What  are  the  regu-
 lations  here  in  India  under  which
 the  foreign  banks  are  allowed  to  open

 हे  their  branches  here?

 Shri  A.  0.  Guha;  That  is  altogether
 a  separate  question.  Anyhow,  it  is
 regulated  on  a  reciprocal  basis.  We
 allow  the  same  arrangements  or  fa-
 cilities  to  the  foreign  banks  operating
 in  India  as  are  allowed  to  our  banks
 operating  in  foreign  countries.
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 Shri  7.  N.  Singh:  Is  there  any  reci-
 procal  arrangement  between  Portug-

 al  and  Indfa,  in  regard  to  banks?

 Shri  A.  C.  Guha:  I  do  not  think  any
 Portuguese  bank  has  been  permitted
 to  operate  in  India.

 KASHMIR  JOINT  REHABILITATION  BOARD

 *1620.  Shri  Radha  Raman:  Will  the
 Minister  of  States  be  pleased  to  state
 the  number  of  displaced  families  re-
 habilitated  by  the  Joint  Rehabilitation
 Board  in  Kashmir?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  10,676  families.

 Shri  Radha  Raman:  May  I  know
 whether  there  are  separate  gures:.
 available  for  displaced  persons  frum
 West  Punjab,  and  the  Pakistan-occu-
 pied  portion  of  Kashmir?

 Dr.  Katju:  I  have  not  got  those
 figures.

 Shri  Radha  Raman:  May  I  know  the
 total  expenditure  incurred  in  rehabi-
 litating  these  refugees?

 Dr.  Katju:  I  have  not  got  ihat  in--
 formation.

 ANDAMAN  AND  NICOBAR  ISLANDS

 *1621.  Shri  S.  C.  Samanta:  Will  the
 Minister  of  Home  Affairs  be  pleased  to
 state  how  many  batches  of  displaced
 persons  have  been  sent  to  the  Andaman.
 and  Nicobar  Islands  for  resettlement’
 there  during  January,  953  and  Feb-
 ruary,  ‘1954?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  No  settlers  were
 sent  to  the  Andamans  in  January-
 1953.  In  February  ‘1954,  a  batch  of  116:
 displaced  families  from  East  Bengal,
 comprising  441  adults  and  children,
 were  sent  to  the  Islands  for  settle-
 ment.

 Sari  8,  C.  Samanta:  I  wanted  to
 know  the  number  of  persons  sent
 during  the  period  January  953  and~
 February  1954.  The  hon.  Minister  has
 stated  that  in  January  ‘1953,  no  per--:
 son  was  sent.
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 ‘Shri  Datar:  In  January  1953,  no
 “person  was  sent.  In  February  1954,
 l6  families  were  sent.

 Shri  S.  C.  Samanta:  How  many  are
 in  the  waiting  list  at  present?

 Shri  Datar:  So  far  as  the  present
 year  is  concerned,  most  of  the  fami-
 lies  have  been  already  sent,  and  only

 a  few  are  remaining.

 ‘Shri  S.  C.  Samanta:  May  I  know
 \whether  any  batch  of  persons  has
 ‘gone  to  the  Andamans  for  settlement,
 from  other  parts  of  the  country  be-
 sides  West  Bengal?

 Shri  Datar:  Yes,  a  different  quota
 thas  been  fixed  for  each  State,  and

 ‘twenty-five  per  cent.  has  been  fixed
 for  the  rest  of  India.  Sixty  families
 are  being  sent  from  Travancore-Co-
 chin,  twenty-five  from  Bombay,  fif-

 ;teen  from  the  State  of  Bihar  and/or
 from  amongst  the  Indian  evacuees

 from  Burma.

 hri  S.  C.  Samanta:  May  I  know
 whether  any  complaint  has  come  from
 the  four  hundred  families  that  have
 recently  gone  there,  to  the  effect  that
 there  is  no  arrangement  for  medical
 relief?

 ‘Shri  Datar:  We  have  not  received
 ,@ny  such  complaint.  In  fact,  medical
 arrangements  have  been  made.

 Shrimaté  Renu  Chakravartty:  May
 Ba  know  whether  Government  have  a

 regular  quota  of  people  to  be  sent
 .to  the  Andamans  year  by  year,  or  are

 they  all  going  to  be  sent  only  for
 one  year?

 Shri  Datar:  No,  it  is  a  quota  year
 by  year.  In  all,  we  propose  to  send
 five  thousand  families  to  the  Anda-

 .mans  for  permanent  settlement.

 Shri  Raghuramaiah:  What  special
 or  particular  facilities  are  given  to
 these  settlers?

 Shri  Datar:  Five  acres  of  land  are
 given  for  cultivation  of  paddy,  five
 _acres  of  uncleared  land  are  given  for
 shorticultural  purposes  or  for  their

 ,own  houses,  and  a  loan  of  Rs.  2000
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 is  given  for  meeting  the  costs  of  going
 there  and  other  incidental  charges.

 Shri  B.  S.  Murthy:  May  I  know
 whether  some  of  the  people  that  have
 been  refused  entry  into  Ceylon  have
 also  applied,  and  if  so,  whether  Gov-
 ernment  are  going  to  consider  their
 case?

 Shri  Datar:  I  am  not  aware  of
 that.  But  I  shall  make  enquiries.

 MANIPURIS  SENT  ABROAD

 #1622.  Shri  Rishang  Keishing:  Will
 the  Minister  of  Education  be  pleased  to
 state:

 (a)  the  number  of  persons  _  sent
 ‘abroad  for  training  or  education  at
 Central  Government  expense  from  the
 State  of  Manipur  since  1950;

 (b)  the  nature  of  their  training  or
 education;  and

 (c)  the  expenditure  incurred  there-
 by?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.
 Das):  (a)  Nil.

 (b)  and  (c).  Do  not  arise.

 Shri  Rishang  Keishing:  May  I
 Know,  Sir,  if  it  is  a  fact  that  scho-
 larships  of  the  Government  of  India
 for  overseas  studies  are  either  kept
 secret  or  are  pyhblished  only  when  it
 is  too  late  for  the  local  people  to
 apply?

 Dr.  M.  M.  Das:  I  could  not  follow
 him.

 Mr.  Speaker:  The  implication  is
 that  either  these  things  are  kept
 secret  or  they  are  published  when  it
 is  too  late  for  people  to  apply.

 ..Dr,  है,  M.  Das:  That  is  not  a  fact.

 Shri  Rishang  Keishing:  Is  it  not
 a  fact  that  the  son  of  the  Chief  Medi-
 cal  Officer  has  been  sent  to  America
 and  another  gentleman  from  Bengal
 who  is  at  present  staying  in  Manipur
 is  going  to  be  sent  to  America,  again
 for  studies?  oo  $
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 Dr.  M.  M.  Das:  So  far  as  the  tribal
 people  and  the  people  of  Manipur
 are  concerned,  there  was  no  availa-
 ble  suitable  candidate.  There  was
 one  Mr.  Shaizza  a  member  of  the
 Naga  tribe  who  applied  late.  But  in
 spite  of  his  not  applying  in  proper
 time,  he  was  given  a  scholarship  to
 go  to  UK  to  study  Public  Adminis-
 tration.  But  the  UK  Universities—
 London,  Manchester  and  Liverpool
 refused  to  take  him  in  and  he  is  now
 enjoying  a  stipend  from  the  Central
 Government  and  working  in  the
 Nilokheri  Community  Project  Area.
 He  is  getting  Rs.  350  per  month.

 Shri  Rishang  Keishing:  I  am  not
 taiking  for  the  tribals,  but  for  the
 whole  of  Manipur.  In  view  of  the

 fact  that  Manipur  scholars  can  never
 apply  in  time  for  the  overseas  scho-
 larships  as  they  are  never  informed
 about  thr:  scholarships  in  time,  may
 I  know  jf  Government  will  inquire
 into  the  matter  and  take  necessary
 action.

 Dr.  M.  M.  Das:  I  do  not  exactly
 understand  what  he  means  by  ‘infor-
 ming’  them.  Are  we  to  go  there  per-
 sonally?

 Shir  Rishang  Keishing:  I  mean  they
 are  never  advertised  in  time.

 Dr.  M.  M.  Das:  They  are  advertis-
 ed  in  time.

 Arp  TO  ANNAMALAI.  UNIVERSITY

 ©1623,  Shri  Elayaperumal:  (a)  Will
 the  Minister  of  Education  be  pleased
 to  state  how  many  applications  were
 received  from  the  Annamalai  Univer-
 sity  in  ‘1953-54  for  Central  aid?

 (b)  How  many  were  rejected  and
 why?

 (c)  Were  any  grants  given  to  the
 University  and  if  so,  on  what  basis?

 The  Parilamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.
 Das):  (a)  and  (b).  Out  of  the  eight
 fresh  schemes  for  which  requests  for
 grant-in-aid  were  received  from  the

 Annamalai  University  during  1953-54,
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 the  University  Grants  Commission
 has  so  far  examined  only  three
 schemes  and  has  decided  not  to  :nake
 any  grant-in-aid  to  the  University”
 for  the  purpose  of  these  schemes.

 (c)  A  total  sum  of  Rs.  7,56,885/-/-
 has  been  granted  to  the  University
 during  the  year  1953-54  for  the  de--
 velopment  of  higher  Scientific  Edu-
 cation  and  Research  and  alsofor  deve-
 lopment  of  Technical  Deptts.  under
 schemes  recommended  by  the  All
 India  Council  for  Technical  Educa-
 tion.  These  grants  relate  to  schemes.
 received  and  approved  prior  to  1953-
 54.

 Shri  Kakkan:  May  I  know,  Sir,  प6€
 number  of  applications  from  Harijar-
 students  for  scholarship  from  the~
 Annamalai  University?

 Dr.  M.  M.  Das:  We  are  talking  of
 ‘applications  of  the  Annamalai  Uni-
 versity  to  the  Central  Government
 for  financial  aid.

 Mr.  Speaker:  The  question  does
 not  relate  to  applications  by  students.

 OFFICERS  OF  THE  ARMED  Forces  SENT
 OAD

 °1624,  Sardar  Hukam  Singh:  Will
 the  Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  any  officers  were  sent
 ‘abroad  during  1953-54  to  undergo-
 courses  of  training  in  foreign  countries:
 to  ensure  that  officers  of  the  Armed
 Forces  remained  in  touch  with  the
 latest  theories  and  technique  of  war-
 fare;  and

 (b)  if  so,  how  many  were  sent  and::
 to  which  countries?

 The  Minister  of  Defence  Organt-
 sation  (Shri  Tyagi):  (a)  Yes.

 (b)  24  of  whom  90  went  to  the~
 UK.  7  to  the  USA,  6  to  France,  4
 to  Australia,  and  3  to  Canada.

 Sardar  Hukam  Singh:  May  I  know
 whether  any  specific  subjects  are:
 selected  and  the  duration  fixed  for-
 the  candidates  by  our  Government,.
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 -or  is  it  left  to  the  countries  to  which
 they  are  assigned  to  select  these  sub-
 jects  and  fix  the  duration  for  which
 ‘they  are  to  be  there?

 Shri  Tyagi:  No  Sir.  The  subjects
 “are  according  to  our  requirements.
 We  know  what  is  our  requirement ~and  normally  it  is  only  for  special-

 “ised  training  that  they  are  sent  out-
 side.  Now  we  are  having  our  own
 arrangements  for  training  generally.

 ~Only  in  cases  of  technical  training, ~  particularly  of  engineering  and  electri-
 “cal  training,  we  are  sending  candi-
 «dates  outside.

 Sardar  Hukam  Singh:  May  I  know
 whether  any  new  batch  is  Proposed

 ‘to  be  sent  this  year  also?
 Shri  Tyagi:  Sir,  quite  &  large  num-

 ber  of  these  trainees  are  those  who
 are  sent  out  to  acquaint  themselves
 with  the  ‘know-how’  of  the  aircraft
 which  were  purchased  anew.  When-

 ‘ever  a  new  type  of  aircraft  is  pur-
 ‘chased  a  team  ds  sent  to  get  a  know-
 ledge  of  the  ‘know-how’  and  the  tech-
 nique  of  the  aircraft  etc.  If  any  oc-
 casion  arises,  we  might  send  a  few
 this  year  also.

 Shri  Joachim  Alva:  Wag  any
 attempt  made  to  send  our  officers  to

 -scountries  other  than  those  mentioned
 by  the  hon.  Minister,  especially  to
 countries  which  possess  the  biggest
 land  armies  and  air  force  and  also

 _navy?

 Shri  Tyagi:  The  trainees  are  sent  to
 -countries  where  we  find  our  require-

 ments  can  be  met  better.  We  are
 not  biassed  by  the  names  of  the

 ecountries;  we  are  biassed  by  the  tech-
 nical  training  that  is  available  in
 those  countries.

 Shri  Muniswamy:  May  I  know  the
 “total  amount  of  expenditure  incurred
 “by  our  Government  in  sending  these
 «officers  abroad?

 _Shri  Tyagi:  I  require  notice.

 “Mr.  Speaker:  The  question  list  is
 ver.
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 NavAL  EquiIPMENTS
 #1598.  Shri  Raghavaiah:  Will  the

 Minister  of  Defence  be  pleased  to  state
 the  number  of  frigates,  mine-sweepers,
 auxiliary  craft  and  Sealand  Amphibian
 Craft  on  the  eve  of  Partition?

 The  Minister  of  Defence  Organisa-
 tion  (Shri  Tyagi):

 Frigates  2
 Mine-sweepers  22

 6  Motor  Mine-
 Auxiliary  craft  f  sweepers.

 9  Motor  Laurches.
 7  Landing  crafts.

 Sealand  Am-
 phibian  craft  Nil

 CENTRAL  STATISTICAL  ORGANISATION
 #1600.  Shri  Bhagwat  Jha  Azad:  Will

 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  the  Central  Statistical
 Organisation  has  received  requests
 from  the  State  Governments  for  the
 training  of  their  officers;  and

 (b)  if  so,  what  arrangements  are  be-
 ing  made  for  such  training?

 The  Minister  of  Finance  (Shri C.  D.  Deshmukh):  (a)  and  (b).  Yes,
 the  Central  Statistical  Organisation received  requests  from  certain  State
 Governments  for  the  training  of
 their  officers  and  such  training  was
 given  as  and  when  required.  The
 training,  which  Renerally  lasted  fcr
 a  month,  was  intended  to  enable  the
 trainee  to  acquire  an  intimate  know-
 ledge  of  the  working  of  the  Central
 Statistical  Organisation  and  other
 Statistical  Offices  of  the  different
 Ministries.  At  the  Second  Joint  Con-
 ference  of  Central  and  State  Sta-
 tisticians  held  in  October,  ‘1953,  it
 was  decided  that  instead  of  giving
 training  as  and  when  the  State  offi-
 cers  came  up,  a  training  course  of
 about  six  weeks  duration  shculd  be
 arranged  by  the  Central  Statistical
 Organisation  every  year  for  the  State
 Statisticians  deputed  by  the  State
 Governments  for  such  training.
 Necessary  steps  are  being  taken  hy
 the  Central  Statistical  Organisation
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 in  this  direction  and  the  State  Gov-
 ernments  have  been  requested  to  in-
 form  that  office  of  their  requirements.

 House  Rent  ALLOWANCE
 *I605.  Shri  T.  B.  Vittal  Rao:  Will

 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  House  Rent  Allowance
 is  admissible  to  Central  Government
 employees,  who  reside  and  work  with-
 in  the  Municipal  limits  of  Nagpur;

 (b)  whether  Nagpur  Aerodrome  falls
 within  the  Municipal  limits  of  Nagpur;

 (c)  whether  all  employees  working
 at  Nagpur  aerodrome  are  being  given
 House  Rent  Allowance;  and

 (d)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  of  Finance
 (Shri  M.  C.  Shah):  (a)  House  Rent
 Allowance  is  admissible  to  all  Cen-
 tral  Government  employees  who  re-

 side  within  the  limits  of  the  Nagpur
 Municipality,  as  it  was  constituted

 up  to  the  l0th  May,  1950.  It  is  also
 admissible  to  non-gazetted  employees
 who  work  in  this  area  but  reside  out-
 side  it.

 (b)  The  Nagpur  Aerodrome,  which
 ‘did  not  fall  within  the  original  limits,
 is  now  included  within  the  Nagpur
 Municipality.

 (c)  and  (d).  Employees  working
 at  the  Nagpur  Aerodrome  and  who
 resite  ‘within  the  original  lMmits  of

 the  Nagpur  Municipality  are  eligible
 for  the  House  Rent  Allowance.

 It  is  understood  that  all  Govern-
 ment  employees  working  at  the  Aero-
 drome,  to  whom  Government  quar-

 ters  are  not  provided,  reside  within
 such  limits,  and  are,  therefore.  in
 receipt  of  the  House  Rent  Allowance.

 GOVERNMENT  CANTEENS

 *1606.  Shri  V.  Missir:  Will  the  Minis-
 ter  of  Home  Affairs  be  pleased  ६0  state:

 (a)  the  policy  of  Government  in  the
 matter  of  running  of  staff  canteens
 in  the  various  Ministries,  thelr  attach-

 eed  and  subordinate  offices;  and
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 (b)  how  the  canteens  in  the  Min-
 istries  of  Defence  and  Home  Affairs  are
 managed?

 The  Deputy  Minister  of  Home
 Affairs  Shri  Datar):  (a)  that  the
 staff  should  get  refreshments  at  rea-
 sonable  rates  and  in  hygienic  sur-
 roundings.

 (b)  By  Local  Committee  consisting of  nominees  of  the  Ministries  and
 offices  served  by  the  canteens.

 DISPLACED  BANKS
 *1608.  Shri  Bheekha  Bhai:  Will  the

 Minister  of  Finance  be  pleased  to  state
 the  number  of  displaced  Banks  which
 had  their  headquarters  in  West
 Pakistan  and  ceased  to  function  due  to
 Partition?

 The  Deputy  Minister  of  Finance
 (Shri  A.  C.  Guha):  I  place  on  the
 Table  of  the  House  a  Statement  giv-
 ing  the  relevant  information.  [See
 Appendix  VI,  annexure  No.  47.]

 INCOME-TAX  INVESTIGATION  COMMISSION
 *1612,  Shri  H.  8,  Prasad:  Will  the

 Minister  of  Finance  be  pleased  to  state
 the  total  amount  of  income  tax  re-
 covered  by  the  Income-Tax  Investiga-
 tion  Commission  till  3lst  March,  ‘1954?

 The  Deputy  Minister.  of  Finance
 (Shri  M.  C.  Shah):  The  amount  of  in-
 come-tax  recovered  in  the  Income-
 tax  Investigation  Commission  cases

 upto  the  end  of  February  954  is
 Rs.  9°62  crores  approximately.  Fig-
 ures  for  March  954  are  not  yet
 available.

 804७  OF  MANAGEMENT  STUDIES

 *1617,  Shri  Ramachandra  Reddi:
 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  All-
 India  Council  of  Technical  Education
 has  appointed  a  Board  of  Management
 Studies;

 (b)  if  so,  the  names  of  the  Members
 of  the  said  Board  of  Management,  the
 work  they  have  transacted  so  far  and
 the  recommendations  made  by  them;
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 (c)  whether  persons  or  institutions
 competent  to  advise  on  the  introduc-
 tion  of  courses  of  study  in  Industrial
 administration  have  been  consulted  and
 if  so,  the  names  of  such  persons  or
 institutions;  and

 (d)  whether  the  recommendations  of
 the  Council  in  terms  of  financial  assist-
 ance  to  the  institutions  have  been
 examined  and  accepted  and  if  so,  to
 what  extent?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.
 Das):  (a)  Yes.

 (b)  A  Statement  giving  the  requir-
 ed  information  is  laid  on  the  Table
 of  the  House.  [See  Appendix  VI,  ane
 nexure  No.  48.)

 “c)  The  Board  itself  is  an  expert
 body  consisting  of  leaders  of  in-
 dustry  and  commerce,  educationists
 and  specialists  in  management.

 (d)  The  Council  has  not  yet  made
 final  recommendations  to  Govern-
 ment  in  regard  to  financial  assistance
 to  institutions.

 Loans  TO  AGRICULTURISTS  IN  WEST
 BENGAL

 336.  Shri  N.  B.  Chowdhury:  Wil)  the
 Minister  of  Finance  be  pleased  to
 state  the  amount  provided  by  the
 Reserve  Bank  of  India  to  the  agricul-
 turists  of  West  Bengal  for  financing
 seasonal  agricultural  operations  and
 marketing  of  crops  during  ‘1952-53  and
 1953-54?

 Whe  Deputy  Minister  of  Finance
 (Shri  A.  C.  Guha):  The  Reserve  Bank
 of  India  had  sanctioned  Rs.  60  lakhs
 as  the  limit  of  amount  to  be  _  out-
 standing  at  any  time  during  the

 period.  July  952  to  June  953
 for  financing  seasonal  agricultural
 operations  and  marketing  of  crops  in
 the  West  Bengal  State,  through  the
 State  Co-operative  Bank.  The  amount
 actually  drawn  during  this  périod
 totalled  to  Rs.  70  lakhs.  During  the
 period  July  953  to  5th  March  1954,
 the  West  Bengal  State  Co-operative
 Bank  has  drawn  Rs.  8  lakhs  against
 the  limit  of  Rs.  75  lakhs  sanctioned  for
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 the  year  by  the  Reserve  Bank  of  India
 on  this  account.

 N.N.  R.  ८.

 Shri  S,  N.  Das:
 Seth  Govind  Das:
 Kumarie  Annie  Mascarene:

 337.  <  Shri  Sivamurthi  Swami:
 Shri  Wodeyar:
 Shri  Krishna  Chandra:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  the  total  amount  of  expenditure
 that  India  had  incurred  in  connection
 with  discharging  her  responsibilities  in.
 the  capacity  of  Chairman  of  the
 N.N.R.C.  and  for  the  Indian  Custodian
 Force  in  Korea  and  ancillary  matters;

 (b)  the  important  items  of  this  ex-
 penditure  which  India  will  have  to
 bear;  and

 (c)  the  amount  which  will  be  borne
 by  the  U.N.?

 The  Minister  of  Defence  Organisa-
 tion  (Sri  Tyagi):  (a)  As  the  final
 accounts  are  not  yet  complete,  ti  is:
 not  possible  to  furnish  at  this  stage,.
 exact  information  about  the  total  ex-
 Penditure,  but  the  present  estimate:

 ‘is  Rs.  94  lakhs.
 (b)  The  Government  of  India  will

 be  liable  for  all  normal  expenditure.
 by  way  of  salaries,  allowances  etc.
 which  they  would  in  any  case  have
 incurred  in  India  on  account  of  the
 civilian  and  military  personnel  sent.

 to  Korea.

 (c)  All  special  expenditure,  inclu-
 ding  the  cost  of  transport,  is  debita--
 ble  to  a  pool  to  which  contributions
 will  be  made  in  equal  shares  by  the
 UN  authorities  on  the  one  hand  and
 the  Chinese  and  North  Korean
 authorities  on  the  other.  The  ex-
 Penditure  debitable  to  the  pool.  as
 estimated  according  to  present  in--
 formation,  is  about  Rs.  59  Jakhs.

 SPecIAL  POLick  EsTABLISHMENT

 338.  Sardar  Hukam  Singh:  (a)  Will
 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  state  the  number  of  cases  (i)'
 registered  and  (if)  sent  up  for  trial  by
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 the  Special  Police  Establishment,  Delhi
 during  ‘19637

 (b)  Were  there  any  cases  where
 High  Courts  or  the  Supreme  Court
 passed  any  remarks  about  this  Estab-
 lishment?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)—()  376.

 (ii)  73.

 (b)  In  one  case  of  the  Special
 Police  Establishment  Madras  remarks
 were  passed  by  the  High  Court  of
 Madras.

 NG  ८.

 339.  Shri  Ganpati  Ram:  Will  the
 Minister  of  Defence  be  pleased  to  state:

 (a)  the  machinery  through  which  the
 selection  of  National  Cadet  Corps  is
 made  in  UP.,;
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 (b)  the  names  of  the  personnel  and
 facilities  provided  to  them;  and

 (c)  the  minimum  qualifications  for  a
 Cadet  prescribed  for  selection?

 The  Deputty{  Minister;  of  Defence
 (Shri  Satish  Chandra):  (a)  and  (b).  Se-

 lection  of  cadets  in  the  case  of  Senior
 Division  is  made  by  the  Officers
 Commanding  NCC  Units,  and  in  che
 Junior  Division  by  the  Head  Masters
 or  Principals  of  the  Schools  concern-
 ed.  The  cadets  are  medically  examin-
 ed  before  they  are  enrolled.  The  Offi-
 cer  Commanding  goes  round  the  col-
 leges  to  interview  the  candidates.  Head
 Masters  and  Principals  interview  the
 candidates  in  their  schools.  Arrange-
 ments  with  local  civil  medical  officers
 are  made  for  the  examination  of  the
 candidates.

 (c),  A  statement  is  laid  on  the
 Table  of  the  House.  [See  Appendix
 VI,  annexure  No.  49.)

 e
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 HOUSE  OF  THE  PEOPLE

 Tuesday,  6th  April,  954

 The  House  met  at  Two  of  the  Clock

 (Mr.  SPEAKER  in  the  Chair  ]

 QUESTIONS  AND  ANSWERS

 (See  Part  7)

 2-42  P.M.

 PAPERS  LAID  ON  THE  TABLE

 Report  oF  SECOND  REVIEWING  COoM-
 MITTEE  OF  COUNCIL  OF  SCIENTIFIC  AND

 INDUSTRIAL  RESEARCH
 v

 The  Prime  Minister  and  Minister  of
 External  Affairs  and  Defence  (Shri
 Jawaharlal  Nehru):  Sir,  I  beg  to  lay
 on  the  Table  of  the  House  the  Report
 of  the  Second  Reviewing  Committee
 of  the  Council  of  Scientific  and  In-
 dustrial  Research.  According  to  the
 rules,  the  review  takes  place  every
 five  years.  This  particular  review
 was  conducted  by  a  Committee  of
 eminent  scientists  with  Sir  Alfred
 Egerton  as  Chairman.  I  only  got  this
 about  three  days  ago.  I  thought  it
 desirable  to  place  it  on  the  Table  of
 the  House  immediately.  Some  copies
 have  been  sent  to  the  Parliament
 Library  and  the  Government  will
 consider  the  recommendations  made
 therein  and  lay  their  views  before  the
 House.  [Placed  in  the  Library.  See
 No.  S-06/54.]

 Shri  B.  8S.  Murthy  (Eluru):  Will  it
 be  possible  to  supply  copies?
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 Mr.  Speaker:  Members  will  get
 copies.

 Shri  Jawaharlal  Nehru:  I  have  sent
 half  a  dozen  copies  to  the  Library  and
 half  a  dozen  here.  For  the  moment,
 we  have  not  got  enough  copies  for  all
 the  Members  of  the  House.  In  fact,  it
 was  signed  three  days  ago.

 STATEMENT  RE.  DEVELOPMENTS
 IN  FRENCH  SETTLEMENTS  IN

 INDIA

 Mr.  Speaker:  Statement  to  be  made
 by  the  hon.  Prime  Minister.

 The  Prime  Minister  and  Minister  of
 External  Affairs  and  Defence  (Shri
 Jawaharlal  Nehru):  Mr.  Speaker,  Sir,
 I  thank  you  for  your  kindness  in  this
 matter.  Sir,  this  is  a  statement  in  re-
 gard  to  the  developments  in  French
 possessions.  I  do  not  wish  to  take  up
 too  much  of  the  time  of  the  House
 in  reading  the  whole  of  it  vecause  a
 large  part  of  it  is  really  a  summary  of
 the  events  that  are  known  and  are
 being  mentioned  just  to  make  the
 story  compact.  I  am  prepared  to  lay
 it  on  the  Table  of  the  House  or  read
 it,  or  give  a  summary  of  it  and  lay  it
 on  the  Table  of  the  House.

 Mr.  Speaker:  It  is  better  he  gives  a
 summary.

 Shri  Jawaharlal  Nehru:  The  House
 knows  that  on  the  8th  March,  a  num-
 ber  of  resolutions  were  passed  by  the
 municipalities  in  Pondicherry  de-
 manding  immediate  merger  with  In-
 dia.  Some  days  later,  similar  resolu-
 tions  were  passed  by  the  municipali-
 ties  in  Karaikal.  The  resolutions  had
 the  full  support  of  the  French  Indian
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 Councillors,  who  are  popularly  known
 as  Ministers,  and  the  President  of  the
 Representative  Assembly.

 These  Municipalities  represent
 roughly  90  per  cent.  of  the  population
 of  the  French  possessions  and_  they
 called  upon  the  Government  of  France
 to  take  urgent  and  necessary  mea-
 sures  to  give  effect  to  the  wishes  of
 the  people.  They  made  it  clear  that
 the  vast  majority  of  the  population,
 through  their  elected  representatives
 and  responsible  Ministers,  were  sup-
 porting  the  popular  demand.  After
 this,  there  has  been  a  great  deal  of
 repressive  activity  on  the  part  of  the
 Government  and  the  Ministers  func-
 tioning  in  some  parts  of  Pondicherry.
 People  were  told  to  withdraw  their
 support.  Pressure  was  brought  to
 bear  on  them.  So  far  as  we  are  con-
 cerned—we  are  naturally  concerned
 in  many  ways—it  has  been  with  the
 effects  of  this  repressive  activity,  and
 we  drew  the  attention  of  the  Govern-
 ment  of  France  to  these  developments
 and  again  suggested  to  them  what
 we  had  said  before,  that  the  obvious-
 ly  simple  and  proper  course  would  be
 for  them  to  agree  to  hand  over  the
 de  facto  Government  of  the  territories
 retaining  the  de  jure  sovereignty  to  be
 discussed  a  little  later,  because  that
 would  involve  constitutional  changes
 both  in  India  and  in  France  and  we
 can  discuss  them  at  a  later  stage  and
 take  such  steps  as  were  necessary.  The
 de  facto  control  should  have  been
 handed  over  anyhow,  and  after  this
 obvious  expression  of  the  people's
 will  at  Pondicherry  and  Karaikal,
 there  is  no  argument—even  such  argu-
 ments  as  had  previously  been  ad-
 vanced—on  behalf  of  the  Govern-
 ment  of  France.  The  Government  of
 France  did  not  respond  favourably  to
 our  proposal  and  they  repeated  that
 there  could  be  no  transfer  of  French
 territory  under  the  French  Consti-
 tution  without  the  consent  of  the
 people.  So  far  as  we  are  con-
 cerned,  the  consent  of  the  people
 has  been  shown  in  very  ample  mea-
 sure.  Apart  from  this,  of  course,  if
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 hon.  Members  would  look  at  an  en-
 larged  map  of  the  Settlements—not  a
 small  map—the  whole  thing  appears
 like  a  jigsaw  puzzle,  with  all
 kinds  of  odd  bits  here  and  there,
 Indian  territory  inside,  French
 Indian  territory  there  and  French
 Indian  territory  here.  From  the
 administrative  and  political  point
 of  view,  it  is  not  defensible.  Apart
 from  this  point  of  view,  basical-
 ly  we  cannot  admit  the  right  of  small
 pockets  of  French  territory  anywhere
 in  India.  We  cannot  have  a  few  vil-
 lages  here  and  a  few  villages  there
 owing  allegiance  to  foreign  and  dis-
 tant  Powers.  Apart  from  that  basic
 argument,  the  fact  that  here  was  a
 popular  expression  of  will  through
 the  elected  representatives  seemed  to
 have  amply  satisfied  every  provision
 even  of  the  French  Constitution.  So,
 we  have  been  suggesting  that  the
 de  facto  transfer  should  be  made,  and
 then,  for  the  de  jure  transfer,  if  any
 steps  have  to  be  taken  and  procedurts
 have  to  be  gone  through,  they  can
 be  gone  through.  It  should  be  re-
 membered  that  it  has  been  stated  by
 the  authorities  in  Pondicherry,  etc.,
 that  certain  subversive  elements  have
 not  been’  behaving  properly.  The
 ‘subversive  elements’  happen  to  be
 persons  who  were  elected  a  little
 while  ago  as  Ministers,  Councillors
 and  Mayors  and  they  were  responsible
 for  the  people  a  little  while  ago,  but
 later  because  they  expressed  their
 opinion  in  a_  particular  way,  they
 were  viewed  as  subversive  elements.
 So  far  as  the  Government  of  India
 are  concerned,  they  have  _  pur-
 sued,  and  still  hope  to  pursue,  peace-
 ful  methods  to  secure  a_  friendly
 settlement  with  the  Government  of
 France.  Certain  measures  we  have
 taken.  One  was  to  prevent  French
 Indian  police  crossing  Indian  terri-
 tory  to  go  from  one  enclave  to  an-
 other.  We  had  to  take  it  for  a  variety
 of  reasons.  One  was  that  we  could
 not  allow  this  trouble  to  spread  in
 Indian  territory.  We  could  not  allow
 people  to  cross  Indian  territory  for
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 the  sake  of  repressing  others.  Apart
 from  all  this,  we  had  put  up  certain
 barriers  to  stop  smuggling  etc.  We
 have  not  stopped  essential  supplies,
 because  we  do  not  wish  to  bring  any
 pressure  to  bear  upon  the  general
 population.  It  is  only  in  one  case,
 that  is,  in  the  case  of  petrol,  that  we
 have,  in  the  last  few  days,  stopped
 its  supply,  because  it  was  reported  to
 us  that  in  distributing  this  petrol
 there  was  a  great  deal  of  discriynina-
 tion—that  is,  the  so-called  pro-merger
 people  did  not  get  petrol  and  those
 whom  the  Government  there  favour-
 ed  got  petrol.  So,  we  stopped  the
 supply  of  petrol.  Otherwise,  all  essen-
 tial  supplies  go.

 And  even  in  regard  to  stopping  the
 French  police  from  crossing  the  Indian
 territory,  it  is  only  the  French  police
 that  have  been  stopped;  the  civilians
 have  not  been  stopped.  For  normal
 purposes,  even  a  civilian  functionary
 of  the  French  Indian  Government  can
 Zo.

 One  thing  else.  We  have  decided
 to  introduce  a  permit  system  for  peo-
 ple  coming  into  Indian  territory  from
 that  territory.  We  have  to  give  a
 fortnight’s  notice  for  this,  and  this
 notice  was  given,  I  think,  four  or  five
 days  ago.  During  the  last  few  days,
 the  movement  for  merger  has  gained
 considerable  ground  in  spite  of  the  re-
 pressive  measures  of  the  Local  Ad-
 ministration,  and,  as  perhaps  most
 hon.  Members’  know,  some  of  the
 separate  enclaves  have  more  or  less
 declared  their  independence  from  the
 French  Administration  and  are  carry-
 ing  on  by  themselves.  I  would  like
 to  make  it  perfectly  clear  that  this
 entire  movement.  is  naturally  spon-
 taneous  and,  when  it  is  natural  for  all
 of  us  to  feel  sympathy  with  it,  there
 has  been  no  question  of  our  Govern-
 ment  directly  or  indirectly  interfer-
 ing  with  it.

 There  was  a  case,  the  House  will
 remember,  when  the  French  ‘police
 came  outside  just  across  the  French
 border  into  Indian  territory  and
 arrested  one  of  the  Mayors  and  two
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 Indian  citizens--young  men—,  which
 was  a  violation  of  Indian  territory.
 We  protested  strongly  and  the  two
 Indian  citizens  were  released  a  day
 or  two  later.  But,  so  far  as  I  know,
 while  we  had  demanded  the  release
 and  return  of  the  Mayor  whom  they
 had  taken,  so  far  the  Mayor  has  not
 been  released  and  certainly  not  re-
 turned.  We  had  asked  for  the  punish-
 ment  of  the  policemen  who  had  done
 this  and  that  too  has  not  been  done.
 These  are  the  major  reasons  why  we
 had  to  stop  the  French  police  from
 coming  into  Indian  territory.

 We  were  asked  by  the  French  Gov-
 ernment  whether  we  intended  taking
 possession  of  those  enclaves  where
 the  people  have  taken  possession,  I
 mean,  where  for  the  moment  the
 French  Administration  has  ceased  to
 exist,  because  people  have  seized  the
 Local  Administration  in  those  few
 villages.  We  informed  them  that  we
 have  no  intention  of  taking  any  unila-
 teral  action  in  this  matter,  but  we
 could  not  allow  the  French  police  to
 use  Indian  territory  against  them.
 This  would  have  serious  repercus-

 sions  in  India,  and  therefore,  the  ban
 on  the  police  going  there  must  conti-
 nue.

 The  Government  of  India  are  dis-
 turbed  by  reports  which  have  reach-
 ed  them  of  acts  of  hooliganism  against
 Indian  citizens.  There  have  been  re-
 ports  of  attacks  on  the  library  attach-
 ed  to  the  Consulate-General  and  on
 the  quarters  occupied  by  Indian  press
 correspondents  in  Pondicherry.  The
 Government  of  India  are  making  en-
 quiries  about  this  matter  and  they
 will  take  necessary  action  to  safe-
 guard  their  rights  and  interests.

 It  is  clear  from  the  developments
 that  are  taking  place  that  the  demand
 for  immediate  merger  with  India
 without  a  referendum  has  the  general
 support  of  the  people.  The  move-
 ment  is  completely  spontaneous  and
 and  is  led  by  persons  who  until  re-
 cently  were  responsible  members  of
 the  Administration.  Other  political
 groups  and  leaders  have  also  declaréd
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 their  support  of  this  popular  move-
 ment.  Repression  cannot  kill  a  move-
 ment  which  is  based  on  the  natural
 desire  of  the  people  to  form  part  of
 India.  The  people  of  the  French  pos-
 sessions  form  an  integral  part  of  the
 great  Indian  family.  Economically,
 culturally  and  in  other  ways,  they
 have  the  closest  links  with  India.  A
 political  system  which  keeps  them
 separate  from  India  and  subject  to
 foreign  rule  is  wholly  unacceptable  to
 them  and  to  the  Government  and  peo-
 ple  of  India.

 It  is  the  hope  of  the  Government
 of  India  that  this  system  will  be
 changed  peacefully  by  means  of  a
 friendly  settlement.  It  cannot,  in  any
 case,  continue  much  longer,  for  the
 people  have  declared  their  firm  in-
 tention  to  terminate  it.  The  Govern-
 ment  of  India  have,  therefore,  again
 requested  the  Government  of  France
 to  consider  the  suggestion  which
 they  made  in  October  1952.
 They  have  stated  the  reasons
 which  prevent  them  from  _  ac-
 cepting  the  proposal  for  a  referen-
 dum.  All  important  political  groups
 have  rejected  this  proposal  on  grounds
 of  principle  and  also  because  condi-
 tions  in  the  French  possessions  are
 such  that  no  free  referendum  can  be
 held.  As  the  wishes  of  the  people
 have  been  made  known  so  clearly  by
 the  elected  representatives  of  almost  90
 per  cent.  of  the  population,  a  referen-
 dum  is  in  any  case  unnecessary.

 The  Government  of  India  have
 made  it  clear  that  the  cultural  and
 other  rights  of  the  people  will  be
 fully  respected.  They  are  not  asking
 for  the  immediate  transfer  of  the
 de  jure  sovereignty  of  France.  Their
 suggestion  is  that  a  de  facto  transfer
 of  the  administration  should  take
 place  immediately,  while  French
 sovereignty  should  continue  until  the
 constitutional  issue  has  been  settled.
 Both  India  and  France  will  have  to
 make  necessary  changes  in  their  res-
 pective  Constitutions.  All  this  will
 take  time,  while  the  demand  of  the
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 people  is  for  immediate  merger
 without  a  referendum.  The  Govern-
 ment  of  India  are  convinced  that  the
 suggestion  which  they  have  made  will
 help  to  promote  a  settlement,  which
 they  greatly  desire.  They  will  gladly
 enter  into  negotiations  with  the  Gov-
 ernment  of  France  on  the  basis  sug-
 gested.

 Statement
 I  have  already  informed  the  House

 of  the  developments  that  are  taking
 place  in  the  French  possessions.  On
 the  8th  March,  resolutions  were  pass-
 ed  demanding  immediate  merger  with
 India  by  the  eight  municipalities  of
 Pondicherry.  Some  days  later,  similar
 resolutions  were  passed  by  the  six
 municipalities  of  Karaikal.  The
 resolutions  had  the  full  support  of
 the  French  Indian  Councillors  (who
 are  popularly  known  as  Ministers)
 and  the  President  of  the  Representa-
 tive  Assembly.

 2.  The  Municipalities  which  passéd
 these  resolutions  comprise  nearly  90
 per  cent.  of  the  population  of  the
 French  possessions.  They  called  upon
 the  Government  of  France  to  take
 urgent  and  necessary  measures  to
 give  effect  to  the  wishes  of  the  peo-
 ple.  Telegrams  were  sent  to  the
 President  of  the  French  Republic,
 prominent  members  of  the  French
 Cabinet  and  the  Presidents  of  the
 National  Assembly,  the  Senate  and
 the  Assembly  of  the  French  Union.
 Copies  of  these  telegrams  were  sent
 to  me.

 3.  It  is  clear  that  the  vast  majority
 of  the  population,  through  their
 elected  representatives  and  res-
 ponsible  Ministers,  are  supporting
 this  popular  demand.  The  demand  is
 for  immediate  merger  without  a  re-
 ferendum,  as  the  wishes  of  the  people
 about  merger  witl  India  are  known.
 The  Ministers  and  the  elected  re-
 presentatives  expected  that  the  Gov-
 ernment  of  France  would  consider
 their  request  sympathetically.  Their
 expectation  was,  however,  not  realiz-
 ed,  for  the  local  authorities  ignored
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 the  resolutions  and  adopted  repres-
 sive  measures  against  the  popular
 movement.

 4.  Some  threats  were  held  out  to
 the  Ministers  and  others  in  order  fo
 make  them  retract  their  declarations.
 There  were  acts  of  hooliganism  in
 Pondicherry  and  on  the  20th  March
 the  local  PTI  correspondent  was  as-
 saulted  by  lawless  elements.  Police
 parties  were  sent  to  various  parts  of
 Pondicherry  and  warnings  were  given
 to  the  people  that  they  should  keep
 aloof  from  the  popular  movement.

 5.  The  Government  of  India  ex-
 pressed  their  concern  about  these  re-
 pressive  measures.  A_  strong  protest
 was  lodged  with  the  local  authori-
 ties  and  they  were  informed  that
 these  acts  of  intimidation  were  bound
 to  have  serious  repercussions  in  In-
 dia.  A  similar  representation  was
 made  by  the  Indian  Ambassador  in
 Paris  to  the  Government  of  France.
 The  Government  of  France  were  re-
 minded  that  a  settlement  of  the  ques-
 tion  of  the  future  of  the  French  pos-
 sessions  had  been  held  up  for  many
 years  by  doubts  which  existed  in
 their  mind  about  the  wishes  of  the
 people.  These  wishes  had  now  been
 expressed  in  the  most  effective  man-
 ner  possible  under  the  existing
 circumstances.

 6.  The  Government  of  India  had
 made  a  suggestion  in  October  3952
 that  a  settlement  might  be  reached
 on  the  basis  of  a  direct  transfer  of  the
 administration,  leaving  constitutional
 and  other  matters  to  be  settled  by
 negotiation.  The  de  jure  sovereignty
 of  France  would  continue,  pending
 further  negotiations,  while  the  ad-
 ministration  would  be  in  Indian  hands.

 The  Government  of  France  were  in-
 vited  by  the  Ambassador  to  consider
 this  suggestion  and  to  take  the  oppor-
 tunity  afforded  by  the  popular  demand
 for  merger  to  arrive  at  a  friendly
 settlement.

 7.  The  Government  of  France  have
 not  responded  favourably  to  this  sug-
 gestion.  They  have  alleged  that
 certain  measures  have  been  taken
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 by  the  Government  of  India
 to  prevent  the  people  of  the
 French  possessions  from  enjoying  a
 normal  economic  life.  These  measures,
 according  to  them,  have  the  aim  of
 exerting  pressure  on  the  people.  The
 Government  of  France  have  also  stat-
 ed  that  no  transfer  of  French  terri-
 tory  is  possible  under  the  French
 Constitution  without  the  consent  of
 the  people.  They  propose,  therefore,
 to  start  immediate  conversations
 about  the  conditions  under  which  a
 referendum  could  be  organised  in  the
 French  possessions.

 8.  The  Government  of  India  regret
 that  the  suggestion  they  have  made
 for  a  peaceful  and  friendly  settlement
 of  this  question  has  not  yet  been  ac-
 cepted.  They  have  made  it  clear,  time
 and  again,  that  the  economic  mea-
 sures  which  they  have  adopted  are
 designed  solely  to  protect  their  legiti-
 mate  interests.  They  are  measures
 directed  against  smuggling  and  other
 undesirable  activities  which  have  been
 encouraged  by  the  peculiar  methods
 and  policies  of  the  local  administra-
 tion.  There  is  no  basis  for  the  sug-
 gestion  that  pressure  has  been  exert-
 ed  on  the  people.  Many  essential  sup-
 plies  for  the  French  possessions  come
 from  India  and,  with  one  exception,
 these  supplies  are  being  continued.
 The  Government  of  India  have  also
 pointed  out  repeatedly  that,  under  the
 conditions  existing  in  the  French  pos-
 sessions,  a  free  referendum  cannot  in
 any  case  be  held.  These  conditions
 have  steadily  deteriorated  since  95l
 when  the  neutral  observers  appoint-
 ed  by  the  Government  of  France  gave
 expression  to  similar  views.

 9.  In  the  last  few  days,  the  move-
 ment  for  merger  has  gained  ground,
 in  spite  of  the  représsive  measures  of
 the  local  administration.  The  move-
 ment  was  launched  on  the  28th  March
 since  when  processions  are  being
 taken  out  and  meetings  are  being
 held  almost  daily  in  Karaikal  and
 parts  of  Pondicherry.  Some  suppor-
 ters  of  the  merger  movement  have
 been  arrested  and  others  have  been
 victims  of  violence  from  the  police.
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 The  movement  has  been  conducted
 peacefully  and  in  the  western  areas
 of  Pondicherry,  e.g.,  Nettapakkam  and
 parts  of  Bahour,  the  pro-merger
 parties  appear  to  be  in  effect  in  power.
 According  to  newspaper  reports,  the
 local  police  has  gone  over  to  them
 and  they  have  hoisted  the  Indian
 flag  on  public  buildings  and  declared
 their  wish  to  form  part  of  India.  They
 have  again  called  upon  the  Govern-
 ment  of  France  to  take  immediate
 measures  for  the  integration,  without
 a  referendum,  of  the  French  posses-
 sions  with  the  Union  of  India.

 10.  In  view  of  the  repressive  mea-
 sures  of  the  local  administration,  the
 Government  of  India  have  been
 obliged  to  take  some  steps  to  protect
 their  interests.  Some  days  ago,  In-
 dian  territory  was  violated  by  the
 French  police  who  seized  two  Indian
 nationals  and  the  Mayor  of  one  of  the
 Pondicherry  Communes  who  was
 seeking  shelter  in  Indian  territory.
 There  were  other  acts  of  coercion  and
 intimidation  of  Indian  nationals  living
 on  the  border.  The  Government  of
 India  lodged  a  strong  protest  about
 these  incidents  and  demanded  the
 immediate  release  and  return  to  In-
 dian  territory  of  all  the  three  per-
 sons  who  had  been  illegally  seized.
 They  also  demanded  the  punish-
 ment  of  the  “French  officials
 concerned  and  some  assurances  about
 the  future.  Their  demands  have  not
 been  met  and  they  have  been  obliged
 to  take  various  precautions  to  prevent
 the  recurrence  of  such  _  incidents.
 Among  the  measures  which  they  have
 taken  is  a  total  ban  on  the  passage  of
 French  police  across  Indian  territory
 to  any  part  of  the  French  possessions.

 ll.  The  Government  of  India  have
 no  intention  of  assuming  control  uni-
 laterally  of  any  part  of  the  French
 possessions.  They  cannot,  however,
 allow  the  French  police  to  use  Indian
 territory  for  the  purpose  of  suppres-
 sing  a  popular  movement.  This  would
 have  serious  repercussions  in  India
 and  the  ban  must,  therefore,  continue

 6  APRIL  954  Developments  in  4750
 French  Settlements

 in  India

 so  long  as  the  present  tension  pre-
 vails.  This  ban  has  been  imposed  in
 the  interest,  not  only  of  Indian  na-
 tionals,  but  also  of  the  French  police.
 The  Government  of  India  have  no
 wish  to  interfere  with  the  normal
 administration  of  the  French  posses-
 sions,  much  as  they  disapprove  of
 some  of  the  methods  that  are  being
 used.  The  ban  which  they  have  im-
 posed  is,  therefore,  restricted  to  the
 police  force.  Other  functionaries  of
 the  administration  are  not  subject  to
 this  ban.

 12.  Another  measure  which  the
 Government  of  India  have  been
 obliged  to  adopt  is  the  ban  on  petrol
 supplies  from  India  to  the  French
 possessions.  Petrol  and  other  essen-
 tial  supplies  were  being  sent  freely
 until  the  Government  of  India  dis-
 covered  that  in  the  matter  of  sale  of
 petrol  some  discrimination  was  prac-
 tised  by  the  local  administration.
 Dealers  had  been  given  instructions
 to  stop  sale  of  petrol  to  supporters  of
 the  merger  movement.  The  Govern-
 ment  of  India  cannot  give  facilities
 for  export  of  articles  to  the  French
 possessions  if  sale  or  distribution  is
 restricted  to  supporters  of  the  local
 administration.  They  have  stopped
 supplies  of  petrol  and  they  propose  to
 apply  this  principle  strictly  in  all
 cases.

 13.  The  Government  of  India  have
 also  given  notice  to  the  local  adminis-
 tration  that  they  propose  to  apply  the
 permit  system  to  regulate  traffic  to
 and  from  Pondicherry  and  Karaikal
 with  effect  from  the  l9th  April.  They
 have  been  obliged  to  take  this  step,
 not  only  as  a  check  on’  smuggling
 which  has  not  been  stopped  in  spite
 of  the  measures  that  they  have  taken,
 but  also  with  a  view  to  preventing  un-
 desirable  elements  from  coming  free-
 ly  to  India.  Conditions  in  the  French
 possessions  will  become  more  and
 more  unsettled  if  repressive  mea-
 sures  are  continued  and  law-
 less  elements  are  encouraged  by
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 the  local  administration.  The  Gov-
 ernment  of  India  consider  it  necessary,
 in  the  conditions  which  are  now
 developing,  to  control  the  entry  of
 persons  from  Pondicherry  and  Karai-
 kal  into  India.  Ordinarily,  single-
 journey  visas  will  be  given  for  visits
 to  India,  but  the  Consul-General  will
 be  empowered  to  give  multi-journey
 visas  in  special  cases.  He  will  also
 have  complete  freedom  to  refuse
 visas  at  his  discretion.

 14.  The  Government  of  India  are
 disturbed  by  reports  which  have
 reached  them  of  acts  of  hooliganism
 against  Indian  citizens.  There  have
 been  reports  of  attacks  on  the  library
 attached  to  the  Consulate-General  and
 on  the  quarters  occupied  by  Indian
 press  correspondents  in  Pondicherry.
 The  Government  of  India  are  making
 enquiries  about  this  matter  and  they
 will  take  necessary  action  to  safe-
 guard  their  rights  and  interests.

 15.  It  is  clear  from  the  developments
 that  are  taking  place  that  the  demand
 for  immediate  merger  with  India
 without  a  referendum  has  the  general
 support  of  the  people.  The  move-
 ment  is  completely  spontaneous  and
 is  led  by  persons  who  until  recently
 were  responsible  members  of  the  Ad-
 ministration.  Other  political  groups
 and  leaders  have  also  declared  their
 support  of  this  popular  movement.
 Repression  cannot  kill  a  movement
 which  is  based  on  the  natural  desire
 of  the  people  to  form  part  of  India.
 The  people  of  the  French  possessions
 form  an  integral  part  of  the  great  In-
 dian  family.  Economically,  culturally
 and  in  other  ways,  they  have  the
 closest  links  with  India.  A  political
 systen:  which  keeps  them  separate
 from  India  and  _  subject  to  foreign
 rule  is  wholly  unacceptable  to  them
 and  to  the  Government  and  people
 of  India.

 16.  It  is  the  hope  of  the  Government
 of  India  that  this  system  will  be
 changed  peacefully  by  means  of  8
 friendly  settlement.  It  cannot  in  any
 case  continue  much  longer  for  the
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 people  have  declared  their  firm  in-
 tention  to  terminate  it.  The  Govern-
 ment  of  Inaia  nave,  therefore,  again
 requested  the  Government  of  France
 to  consider  the  suggestion  which  they
 made  in  October  1952.  They  have
 stated  the  reasons  which  prevent  them
 from  accepting  the  proposal  for  a  re-
 ferendum.  All  important  political
 groups  have  rejected  this  proposal  on
 grounds  of  principle  and  also  because
 conditions  in  the  French  possessions
 are  such  that  no  free  referendum  can
 be  held.  As  the  wishes  of  the  people
 have  been  made  known  so  clearly  by
 the  elected  representatives  of  almost
 90  per  cent.  of  the  population,  a  re-
 ferendum  is  in  any  case  unnecessary.

 17,  The  Government  of  India  have
 made  it  clear  that  the  cultural  and
 other  rights  of  the  people  will  be
 fully  respected.  They  are  not  asking
 for  the  immediate  transfer  of  the
 de  jure  sovereignty  of  France.  Their
 suggestion  is  that  a  de  facto  transfer
 of  the  administration  should  take  place
 immediately,  while  French  sovereignty
 should  continue  until  the  constitu-
 tional  issue  has  been  settled.  Both
 India  and  France  will  have  to  make
 necessary  changes  in  their  respective
 Constitutions.  All  this  will  take  time,
 while  the  demand  of  the  people  is  for
 immediate  merger  without  a  referen-
 dum.  The  Government  of  India  are
 convinced  that  the  suggestion  which
 they  have  made  will  help  to  promote
 a  settlement,  which  they  greatly  de-
 sire.  They  will  gladly  enter  into  nego-
 tiations  with  the  Government  of
 France  on  the  basis  suggested.

 PAPERS  LAID  ON  THE  TABLE
 (l)  Report  or  Tarirr  CoMMussion

 ON  Fam  RETENTION  Prices  or  STEEL
 PRODUCED  By  INDIAN  IRON  AND  STEEL
 Co.  Lip.

 (2)  Ministry  or  COMMERCE  AND
 Inpustry  Res.  No.  SC(A)-2(89)  ‘152,
 DATED  25TH  Marcu,  1954.

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  T.  Krishnamachari):
 Sir,  I  beg  to  lay  on  the  Table  a  copy
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 (Shri  T.  T.  Krishnamachari)
 of  each  of  the  following  papers,  under
 sub-section  (2)  of  section  6  of  the
 Tariff  Commission  Act,  95l,  name-
 ly:—

 (i)  Report  of  the  Tariff  Com-
 mission  on  the  Fair  Retention
 Prices  of  Steel  produced  by
 the  Indian  Iron  and  Steel  Co.,
 Ltd.,  and

 (ii)  Ministry  of  Commerce  and
 Industry  Resolution  No.  SC
 (A)-2(89) /52,  dated  the  25th
 March,  1954,

 [Placed  in  the  Library.  See  No.  S-07
 54.)

 NOMINATIONS  TO  JOINT  COM-
 MITTEE  ON  MEMBERS’  SALARY

 AND  ALLOWANCES,  AND
 ABBREVIATIONS

 Mr.  Speaker:  I  have  to  inform  the
 House  that  I  have  nominated  Shri
 N.  C.  Chatterjee  and  Diwan  Chaman
 Lall  to  serve  on  the  Joint  Committee
 on  payment  of  salary  and  allowances
 to  and  abbreviations  for  Members  of
 Parliament,  in  the  two  vacancies
 caused  by  the  death  of  Dr.  Syama
 Prasad  Mookerjee  and  the  retirement
 of  Shri  Amolakh  Chand,  of  the  House
 of  the  People  and  the  Council  of
 States  respectively.

 The  Chairman  of  the  Council  of
 States  has  agreed  to  the  nomination
 of  Diwan  Chaman  Lal]  to  the  Joint
 Committee.

 DEMANDS  FOR  GRANTS—contd.

 Mr.  Speaker:  The  House  will  now
 resume  discussion  on  Demands  _  for
 Grants  relating  to  the  Ministries  of
 Home  Affairs  and  States.  The  time
 allotted  is  up  to  5  p.m.  when  I  shall
 put  the  Demands  to  vote.  88  the
 Minister  of  Home  Affairs  and  States
 will  take  about  forty-five  minutes
 for  replying  to  the  debate,  I  shall
 call  him  at  4-15  p.m.
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 Thereafter  from  5  P.M.  to  7  P.M.  the
 Demands  relating  to  the  Ministry  of
 Irrigation  and  Power  will  be  taken
 up.

 Shri  N.  Rachiah  (Mysore—Reserv-
 ‘ed—Sch.  Castes):  Mr.  Speaker,  Sir,
 I  was  pointing  out  that  the  hon.  the
 Deputy  Home  Minister  was  interpret-
 ing  the  words  of  article  335  of  the
 Constitution  in  the  interests  of  the
 Government  and  the  privileged  few.
 The  incorporation  of  this  article  in
 the  Constitution  was  with  a  view  to
 giving  adequate  representation  to  the
 Scheduled  Castes  in  all  branches  of
 administration,  both  at  the  Centre  and
 in  the  States.  But  the  test  of  any
 provision  lies  in  its  interpretation.  So
 I  would  request  the  hon.  Deputy
 Minister  to  interpret  article  335  in  a
 manner  as  to  give  special  protection
 to  the  Scheduled  Castes  and  Schedul-
 ed  Tribes  in  the  administration  of
 the  country.

 3  P.M.
 Even  according  to  the  report  of  the

 Home  Ministry  only  a  sum  of  Rs.  50
 lakhs  has  been’  provided  for  more
 than  5  crores  of  Scheduled  Castes.
 Sir.  according  to  the  report  of  the
 Ministry  of  Rehabilitation  Rs.  20]°02
 crores  has  so  far  been  spent  for  the
 welfare  of  the  displaced  persons  and
 Rs.  30°44  crores  has  been  provided
 this  year.  So  much  money  is  being
 spent  on  these  79  lakhs  of  Refugees,
 while  for  nearly  six  crores  of  un-
 touchables,  who  were  displaced
 about  two  thousand  years  ago,  you
 are  only  providing  a  meagre  sum  of
 Rs.  50  lakhs  per  annum.  But  no  sincere
 attempt  has  been  made  by  the  Home
 Ministry.  The  Home  Ministry  is  a  very
 wide,  vast  and  big  department  having
 a  large  amount  of  work  on  its  hands.
 As  such  the  Scheduled  Caste  problem
 would  not  and  cannot  be  dealt  with
 properly  by  the  Ministry  of  Home
 Affairs.  I  therefore  suggest  that  this
 work  may,  as  in  the  case  of  rehabili-
 tation,  be  entrusted  to  a  separate
 Ministry  so  that  the  work  of  emanci-
 pating  or  uplifting  the  Scheduled
 Castes  and  Scheduled  Tribes  could  be
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 achieved  within  the  specified  period
 of  time.  On  that  score  I  earnestly
 and  very  humbly  request  the  Govern-
 ment  to  view  this  problem  from  a
 humanitarian  point  of  view.

 Coming  to  another  important  ques-
 tion  I  regret  to  say  that  no  represen-
 tation  has  been  given  to  the  Schedul-
 ed  Castes  on  any  Committee  appoint-
 ed  by  any  of  the  Ministries.  Take
 any  of  the  several  Commissions  -ap-
 pointed,  foreign  delegations,  foreign
 embassies,  Public  Service  Commission,
 Planning  Commission,  Central  Wel-
 fare  Board  and  so  many  other  Com-
 mittees.  Although  there  are  about  a
 hundred  Scheduled  Caste  and  Sche-
 duled  Tribe  Members  here  and  there
 are  so  many  ex-Ministers  and  well-
 experienced  legislators  and  others  out-
 side  parliament,  no  Ministry  is  parti-
 cular  about  giving  adequate  represen-
 tation  to  them  in  any  of  these  bodies.
 If  what  the  Deputy  Minister  accepted
 yesterday,  namely  that  these  classes
 have  been’  suppressed,  that  even
 human  rights  were  denied  to  them,
 is  a  true  statement,  then  they  must
 either  accept  that  we  are  not  in  any
 way  inferior  to  any  other  classes  and
 give  us  equal  representation  in  all
 walks  of  life  and  in  the  administra-
 tion,  or  if  we  are  really  backward,
 at  least  Rs.  50  crores  should  be  set
 apart  every  year  for  the  upliftment
 of  the  Scheduled  Castes  and  Schedul-
 ed  Tribes.  Then  only  will  we  be  rid  of
 this  canker  of  untouchability.  It  is
 not  merely  social  untouchability.  It
 has  gone  into  their  very  life  and
 millions  of  people,  who  were  denied
 human  rights,  have  already  died  on
 account  of  untouchability.  I  there-
 fore  request  Government  to  give  very
 careful  consideration  to  this  point.

 There  must  be  a  Central  Committee
 to  watch,  guide  and  advise  the  Cen-
 tral  Government  and  the  State  Gov-
 ernments  with  regard  to  the  welfare
 and  amelioration  of  the  Scheduled
 Castes.  Because  each  Ministry  ap-
 points  so  many  Committees.  But  the
 Home  Ministry  on  account  of  its  heavy
 work  is  unable  to  do  anything.  So
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 there  must  be  a  Central  Committee
 to  watch  and  guide  the  Government.
 Why  don’t  they  appoint  some  Sche-
 duled  Caste  Members  on  it,  because
 it  is  only  “the  wearer  who  knows
 where  the  shoe  pinches.”  We  know
 the  Scheduled  Caste  problems.  Why
 don't  you  appoint  a  Committee  imme-
 diately?

 [Mr.  Deputy-SpeaKeEr  in  the  Chair]

 You  are  giving  certain  grants,  at
 random.  Neither  the  State  nor  the
 Centre  is  interested  in  the  uplift  of
 the  Scheduled  Castes.  The  Deputy
 Minister  in  reply  to  the  question  of
 Shri  Thimmaiah  stated,  with  reference
 to  the  allotment  of  only  Rs.  2  lakhs
 to  the  Mysore  Government  for  this
 work,  that  out  of  the  grant  sanction-
 ed  to  them  they  could  not  utilise
 even  50  per  cent.  last  year.  Is  that  the
 way  to  tackle  this  problem?  Or  if
 the  Government  do  not  want  to  tackle
 this  problem,  let  them  bring  an
 amendment  to  the  Constitution  to
 the  effect  that  they  do  not  want  to
 help  the  Scheduled  Castes  and  Sche-
 duled  Tribes.  Then  we  shall  seek
 our  own  way  out.  Justice  delayed  is
 always  justice  denied.  And  where
 there  is  a  will  there  is  a  way.  If  the
 Ministry  are  absolutely  honest  and
 have  the  will  to  consider  the  problem
 from  a  humanitarian  point  of  view
 and  regard  the  Scheduled  Castes  as
 human  beings,  certainly  there  is  a
 way  which  they  can  find  out  within
 a  moment.  But,  as  I  said,  they  are
 not  finding  the  time  on  account  of
 their  heavy  work.  I  am  sure  they
 will  not  mistake  me.  This  question
 must  be  tackled  as  a  national  problem.

 Coming  to  Mysore  State,  during  the
 interim  Congress’  Government,  Mr.
 Reddy's  Government  did  a  lot  of  good
 things  in  Mysore  State.  They  creat-
 ed  a  separate  Department,  appointed
 two  Regional  Officers  and  eighty-one
 Revenue  Inspectors  from  the  Sche-
 duled  Castes,  enhanced  the  housing
 grant  from  Rs.  7  lakhs  to  Rs.  9  lakhs
 which  would  go  to  the  benefit  of  the
 Scheduled  Castes,  and  appointed  some
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 Committees  to  watch  the  progress  of
 the  Harijans  in  Mysore  State.  They
 introduced,  in  the  best  interests  of
 the  Harijans  and  to  remove  untouch-
 ability,  total  prevention  of  cow
 slaughter.  They  extended  the  prohi-
 bition  scheme;  they  also  enacted  an
 Act  at  a  time  when  there  was  no
 Constitution  in  force,  the  Harijan
 Temple  Entry  Act,  and  the  Removal
 of  Disabilities  Act.  The  present
 Ministry—Mr.  Hanumanthiah’s  Minis-
 try—is  only  allowing  every  grant  to
 lapse.  The  very  fact  that  the  Central
 Government  grant  has  not  been  used
 by  this  Ministry  shows  its  prejudice
 to  the  Harijans.  More  than  that,  he
 abolished  two  regional  officers  and
 committees.  He  removed  one  Sche-
 duled  Caste  officer,  a  Tahsildar  draw-
 ing  Rs.  300/-,  a  very  efficient  man  and
 one  who  has  no  adverse  remark  on
 his  career.  Such  an  officer  was  in-
 cluded  in  the  list  for  the  post  of
 Assistant  Commissioners  in  Mysore
 by  the  previous  Ministry,  but  when
 Mr.  Hanumanthiah  became  the  Chief
 Minister,  his  name  has  been  removed
 while  he  has  retained  people  belong-
 ing  to  all  other  castes  though  they
 are  not  deserving.  Can  we  expect
 our  salvation  at  the  hands  of  such  a
 Ministry.  Even  the  popular  opinion
 in  Mysore  State  is  that  the  Ministry
 is  not  working  in  favour  of  poor  peo-
 pie.  It  is  interested  in  Samskritha
 Prachara.  This  is  not  good  for  an
 illiterate  country;  it  is  only  meant  for
 heavenly  countries  and  only  for  cer-
 tain  sections  of  people.  Then  again,
 he  is  appointing  some  ex-officers  or
 ex-Minister  and  he  is  not  interested
 in  the  youngsters.  Is  that  the  way?
 Therefore,  I  request  the  Home  Minis-
 try  to  look  into  this  matter.  They
 should  not  misunderstand  me;  I  am
 for  the  Congress  and  I  want.  the
 Congress  Ministry  to  continue  for
 hundred  years  and  our  people  should
 not  be  exploited  by-those  people  who
 only  talk.  I  do  not  want  that  our
 people  should  be  exploited  politically.
 Our  people  are  part  and  parcel  of  the
 country  and  society  and  that  is  why
 I  make  this  request.
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 Ranade  and  Gokhale  have  said  that
 social  reformation  is  very  important
 to  the  country,  more  than  political
 reformation.  That  is  how  they  view-
 ed  things.  In  our  country,  compul-
 sory  education,  total  prohibition,  land
 reforms  and  such  other  things  wil}
 help  the  Harijans,  but  the  present
 Ministry  does  not  want  to  do  it.  There-
 fore,  I  hope  the  Home  Ministry  will
 take  immediate  steps  to  appoint  s
 committee  to  go  into  the  whole  ques-
 tion.  In  our  Constitution  the  pro-
 visions  for  Scheduled  Castes  and
 Scheduled  Tribes  have  been  clearly
 given  but  four  years  have  passed  and
 the  people  are  feeling  a  sort  of  appre-
 hension.  This  apprehension  must  be
 removed  by  the  Centre  and  they  must
 see  that  the  provisions  made  in  the
 Constitution  are  properly  implemen-
 ted.  I  am  very  sincere  in  my  opinion
 and  I  want  that  my  appeal  should  be
 understood  by  the  Home  Ministry.
 They  should  take  the  best  course  to
 solve  this  problem.  It  is  not  a  matter
 for  laughter  because  every  Minister
 does  not  take  interest  in  the  ameliora-
 tion  of  Harijans.  It  is  a  national  pro-
 blem  and  must  be  tackled  in  the  in-
 terest  of  Ram  Rajya,  Swaraj  and
 welfare  state.

 Shri  Anandchand  (Bilaspur):  Sir,  I
 have,  on  the  Demands  for  Grants
 under  the  Ministry  of  States,  moved
 three  cut  motions,  of  which  one  deals
 with  the  control  of  the  Ministry  of
 States  over  the  administration  of  Part
 C  States.  I  will  not  tax  the  patience
 of  the  House  on  that  score  because,
 fortunately,  in  the  summary  of  the  Re-
 port  in  respect  of  the  States  Ministry,
 it  is  stated  that  the  States  Ministry
 has  already  given  over  the  adminis-
 trative  functions  so  far  as  Part  C
 States  are  concerned  to  the  various
 Ministries  of  the  Government  of  In-
 dia  and  henceforth  they  will  only  in-
 terfere  in  political,  law  and  order  and
 personal  matters  affecting  States.
 When  I  sent  the  cut  motions,  what  I
 wanted  to  point  out  was  that  this
 channel  of  the  States  Ministry  through
 which  all  the  administrative  problems
 of  the  Part  C  States  moved  to  the
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 Ministries  of  the  Government  of  India,
 was  a  kind  of  bottle-neck  which  result-
 ed  in  delays.  Sometimes,  certain
 schemes  which  these  Governments  put
 up  to  the  Centre  could  not  be  pushed
 through,  because  the  time  limit  was
 there.  Now  that  this  bottle-neck  has
 been  removed,  I  will  not  tax  the
 House  by  speaking  on  this  issue.

 The  other  two  points  that  I  wanted
 to  make  today  relate  to  the  Bilaspur
 administration  and  the  proposal  to
 merge  it  with  Himachal  Pradesh.  I  saw
 the  report  for  ‘1953-54  and  I  wanted  to
 find  out  whether  it  had  any  chapter
 about  the  administration  of  Bilaspur
 from  which  I  can,  find  out  what  had
 been  done  during  the  year  that  has
 closed  and  what  were  the  achieve-
 ments  of  the  administration.  Strange
 to  say,  although  Bilaspur,  constitu-
 tionally  today,  still  continues  as  a
 Part  C  State  administered  by  the  Cen-
 tre,  this  report  does  not  mention  any-
 thing  about  the  administration  of  Bi-
 laspur  at  all.  I  do  not  know  why  this
 step  has  been  taken.  Probably,  it  is  an
 oversight.  If  it  is  so,  I  would  request
 the  hon.  Home  Minister  to  rectify  it,
 because,  this  House  which  has  given
 a  grant  for  the  administration  of  Bi-
 laspur  has  every  right  to  see  how  it
 was  spent,  how  the  administration
 was  conducted  there  during  the  finan-
 cial  year  that  has  closed  and  what
 improvements,  if  any,  were  made  for
 the  happiness  and  welfare  of  the  peo-
 ple  put  under  their  charge.

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  May  I  just  inter-
 rupt  for  a  minute?  Pages  30  and  3i
 refer  to  Bilaspur.

 Shri  Anandchand:  That  is  only
 about  the  future  of  Bilaspur.  What  I
 was  saying  was  about  the  administra-
 tion  of  Bilaspur  during  the  year
 1953-54.

 Dr.  Katju:  I  beg  your  pardon.

 Shri  Anandchand:  I  would  refer  to
 what  the  hon.  Minister  has  pleased
 to  point  out  about  the  future  of  Bi-
 laspur,  its  integration  with  Himachal
 Pradesh.  That  is  the  next  point  I  was
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 coming  to.  What  the  report  has  miss-
 ed,  I  wanted  to  place  before  the
 House.

 The  position  was  that  in  ‘1953-54,
 we  had  a  Chief  Commissioner  to  ad-
 minister  Bilaspur.  The  Chief  Com-
 missioner  was  a  civilian  from  the  Pun-
 jab.  The  Chief  Commissioner  had
 been  there  for  four  or  five  years  and
 there  was  a  constant  demand  for  his.
 replacement.  He  was  replaced  to-
 wards  the  end  of  last  October  by  the
 Lieut.-Governor  of  Himachal  Pra-
 desh  as  the  Chief  Commissioner  of
 Bilaspur  also.  This  change  was  effec-
 ted  in  the  last  week  of  October  and
 he  took  over  charge  in  the  first  week
 of  November.  The  inefficiency  which
 I  was  going  to  point  out  really  made
 a  beginning  then.  I  am  very  sorry  to
 say  that  without  any  legislation  hav-
 ing  been  brought  before  the  House  for
 the  integration  or  union  of  these  two.
 States,  as  was  desired  by  the  law,  a
 kind  of  administrative  union,  in  anti-
 cipation  of  Parliamentary  sanction,
 was  actually  brought  about.  I  do.
 not  know  how  far  that  was  correct.
 Let  us  leave  it  at  that.  Probably,  the
 Lieut-Governor  of  Himachal  Pra-
 desh  as  the  Government  of  Himachal
 Pradesh  took  over  charge  and  I  think
 I  am  right  when  I  say  that  he  is  the
 Government  of  Himachal  Pradesh
 technically,  But  this,  so  far  as  Bilas-
 pur  is  concerned,  appears  to  my  mind
 to  transgress  the  provisions  of  article
 239  of  the  Constitution  under  which  no.
 Government  of  any  neighbouring  State.
 can  administer  a  Part  C  State  with-
 out  the  consent  of  the  people  con-
 cerned.  This  consent,  so  far  as  we
 were  concerned,  was  never  taken.
 The  other  things  that  happened  were.
 perhaps  corollaries  to  this  change  in
 the  circumstances.  We  find  that  the
 secretariat  has  gone  to  Simla,  the
 heads  of  departments  of  Himachal
 Pradesh  have  become  the  heads  of
 departments  for  Bilaspur  also  by  a
 Gazette  notification  of  the  Govern-
 ment  of  India  and  all  the  files  and
 papers  are  moving  through  them,
 when  technically,  legally  and  con-
 stitutionally,  Bilaspur  still  continues
 as  a  Part  C  State  of  the  Union.
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 Not  only  that.  We  had  in  Bilaspur
 a  Deputy  Commissioner  appointed.
 Of  course,  that  was  a  corollary.  But,
 here  was  a  Deputy  Commissioner  who
 was  ten  functionaries  in  one.  He  was
 not  only  a  Deputy  Commissioner  and
 District  Magistrate,  but  also  a  Reve-
 nue  officer,  a  Project  executive  officer,
 Land  acquisition  officer,  Electoral  off-
 cer,  Chairman  of  the  Bilaspur  Trans-
 port  Authority,  and  a  Member  of  the
 Bhakra  Rehabilitation  Committee.
 Lately,  I  believe,  he  has  also  been
 made  a  Finance  officer.

 Naturally,  with  all  these  changes,
 there  was  bound  to  be  inefficiency  in
 the  administration.  And  what  has
 happened  there  during  the  last  three
 or  four  months  is  a  kind  of  adminis-
 trative  vacuum  in  which  the  files  do
 not  move  properly.  The  administra-
 tion  as  such,  I  would  say,  has  become
 very  slow  and  all  the  schemes  of  ad-
 ‘vvancement  and  improvement  have
 naturally  had  to  be  shelved,  with  the
 result  that  during  the  financial  year
 1953-54  out  of  the  total  allotment
 made  by  Parliament  of  over  Rs.  50
 lakhs  for  Bilaspur,  no  less  than  a  sum
 of  Rs.  6  lakhs  had  to  be  surrendered.
 That  is  a  large  surrender  for  a  small
 State  like  Bilaspur,  which  of  course
 had  to  be  on  account  of  the  adminis-
 trative  vacuum  and  bottle-neck.

 Then,  I  would  not  further  go  into
 all  this  as  to  what  has  happened  since
 or  how  the  defects  of  administration
 have  arisen,  because  the  hon.  Minis-
 ter  has  very  rightly  pointed  out  page
 3)  of  this  report  dealing  with  the
 merger  of  Bilaspur  as  such.  I  would
 not  like  to  touch  upon  the  constitu-
 tional  and  legal  aspect  of  it,  because
 I  believe  the  Bill  is  in  the  Upper
 House  and  in  due  _  course  the
 House  of  the  People  would  natu-
 rally  have  an  opportunity  to  look
 through  it  and  discuss  it,  to  see  its
 clauses  and  so  on.  That  I  think  would
 be  the  proper  time  for  me  to  say  what
 I  have  to  say  in  the  matter.  Here  I
 would  only  like  to  give  a  small  back-
 ground,  with  your  permission,  if  I
 may  do  so,  of  this  Bill.
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 This  Bill  or  this  decision  sc  far  as
 this  merger  is  concerned,  as  far  as  |
 have  been  able  to  find  out  from  the
 documents  of  the  States  Ministry  itself,
 is  something  not  new.  It  came  really
 in  the  States  Ministry’s  report  in
 1952-53,  A  decision  is  reported  to
 have  been  taken  in  the  States  Minis-
 try  in  952  at  a  representative  con-
 ference  of  the  Governments  of  the
 Punjab,  PEPSU,  Rajasthan  and
 Himachal  Pradesh.  The  future  of
 Bilaspur  was  discussed  at  this  con-
 ference  and  it  was  decided  that  after
 a  statutory  authority  had  been  estab-
 lished  for  the  Bhakra-Nangal  Project,
 the  administration  of  Bilaspur  as  such
 would  be  unnecessary,  because  it  was
 &  small  unit,  and  that  it  would  then
 be  merged  with  Himachal  Pradesh.
 That  was  the  decision  in  1952.  Up  to
 1953,  so  far  as  I  know,  nothing  further
 was  done  in  the  matter,  so  much  so,
 in  953  in  this  House  when  a  question
 was  put  to  the  hon.  Minister  for  Irri-
 gation  and  Power  whether  a  statutory
 body  had  been  created  or  the  Govern-
 ment  intended  to  create  that  body,
 the  answer  was  “No”.  Now,  fortu-
 nately,  the  Demands  for  Grants  of  the
 Irrigation  and  Power  Ministry  are
 following  the  Grants  of  the
 States  Ministry,  and  with  your  per-
 permission  I  have  already  sent  in  a
 cut  motion.  There  I  would  like  to
 apprise  this  House  about  the  details
 of  this  Bhakra-Nangal  scheme,  about
 what  was  the  idea  of  the  statutory
 authority  and  so  on.  Here  I  would
 only  say  that  in  spite  of  the  decision
 taken  on  8th  August,  1962,  and  with-
 out  the  establishment  of  the  statutory
 authority,  a  new  decision  seems  to
 have  been  taken  by  the  Government
 of  India  last  year,  as  I  see  now  from
 page  3l  of  the  report,  and  in  that  de-
 cision  it  is  reported  that  it  was  con-
 sidered  necessary  or  it  was  consider-
 ed  advisable  not  to  wait  for  the  even-
 tual  formation  of  this  authority  and
 it  was  good  enough  if  steps  were
 taken  for  this  merger  as  decided  then.
 If  I  may  respectfully  point  out,  so  far
 as  Bilaspur  itself  is  concerned,  as  the
 hon.  States  Minister  said  and  as  his
 report  says  here,  one  fundamental  point
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 in  keeping  this  entity  was  the  question
 of  the  Bhakra  dam.  This  Bhakra  dam
 question  and  the  rehabilitation  problem
 are  still  undecided  and  have  been  hang-
 ing  fire  for  so  many  years.  This  year
 especially  after  the  coffer  dam  is  built,
 and  the  pucka  dam  is  beginning  to  be
 built  this  winter,  the  problem  of  re-
 habilitation  really  starts.  Seventeen
 thousand  people  have  to  be  rehabili-
 tated,  about  47  sq.  miles  of  area  will
 come  under  water  and  so  on.  I  think
 that  without  making  some  provision
 for  that  it  was  perhaps  a  little  pre-
 mature  to  go  ahead  with  the  second
 half  of  the  scheme,  i.e.,  the  union  of
 these  two  States.

 True  enough,  the  Bill  as  such,  or  as
 introduced  in  the  Council._—I  have
 seen  it—makes  mention  in  clause  3l
 thereof  that  the  Central  Government
 would  still,  after  this  union  has  been
 effected  with  Himachal  Pradesh,  be
 able  to—I  mean  constitutionally  and
 legally—issue  instructions  to  the  Go-
 vernment  concerned  so  far  as  the  Bha-
 kra-Nangal  dam  is  concerned,  but  I
 think  that  is  not  good  enough  because
 if  this  is  to  be  the  only  protective
 measure,  then  item  56  in  the  Union
 List  is  much  better  than  that.  It
 gives  Parliament  and  the  Union  Go-
 vernment  full  control  for  legislation
 over  all  inter-State  river  valleys  and
 so  forth,  and  I  think  this  provision
 here  is  probably  redundant  to  that  or
 unnecessary.

 Then,  I  will  come  to  one  thing  more
 before  I  conclude.  Naturally,  what  I
 have  to  say  on  the  Bill  could  only
 be  said  when  the  measure  is  before
 the  House,  but  I  would  make  only  a
 general  point.  In  the  India  that  is
 emerging,  we  know,  and  I  think  this
 House  knows  too,  that  small  States,  and
 uneconomic  States  have  to  find  a  future
 with  other  States.  I  think  it  is  absolute-
 ly  wrong  to  put  before  the  House  the
 argument  that  these  small  units  which
 are  economically  starved,  have  not  got
 today  enough  manpower,  could  there-
 fore  exist  as  such  in  the  scheme  of
 things  to  come.  I  think  it  was  against
 this  background  that  not  only  this
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 House  but  the  country  at  large  has
 welcomed  the  appointment  of  the
 States  Reorganisation  Commission.
 Our  point  is  this.  When  the  States
 Reorganisation  Commission  has  been
 appointed,  and  when  the  terms  of  re-
 ference,  of  the  Commission,  in  the  Reso-
 lution  of  the  Home  Ministry,  definite-
 ly  say  that  the  Commission  will  report
 on  the  future  of  each  constituent
 State  of  the  Indian  Union,  and  when
 Bilaspur  today  happens  to  be  such  a
 constituent  State,  I  do  not  see  why
 there  should  be  this  undue  hurry
 about  the  future  of  Bilaspur  being
 settled  in  a  particular  manner,  with-
 out  the  people  being  given  an  oppor-
 tunity  to  express  their  views  about  the
 same.  I  am  not  saying  this  in  the
 narrow  sense  of  Bilaspur  only,  because:
 Bilaspur  is  not  the  only  small  or  un-
 economic  unit  but  there  are  others..
 We  know  that  there  has  been  a  con-
 sistent  demand  from  this  House  that
 all  the  Part  C  States  which  are  econo-
 mically  not  self-sufficient  must  go.
 All  those  things  are  to  be  relegated
 to  the  Commission.  While  even
 boundary  disputes  in  regard  to  Abu,
 and  Seraikalla  and  Kharswan  in  Oris-
 sa,  etc.  have  been  referred  to  the
 States  Regorganisation  Commission,
 surely  as  a  part  C  State,  as  a  con-
 stituent  State  of  India,  we  have  every
 right  to  demand  that  we  also  must
 be  given  the  right  of  self-determina-
 tion,  with  regard  to  our  future,  and
 that  we  should  also  be  allowed  to  go
 before  the  States  Reorganisation  Com-
 mission.

 Lastly,  I  would  make  an  appeal  to
 Himachal  Pradesh,  before  I  close.  It
 is  a  neighbouring  State,  and  I  per-
 sonally  have  quite  good  relations  with
 a  lot  of  people  there,.  and  I  want  that
 it  should  live  and  flourish.  But  I
 personally  think  that  the  attitude  it
 has  adopted  in  this  Bilaspur  contro-
 versy,  if  I  may  respectfully  point  out,
 is  not  the  correct  attitude.  Only  to-
 day  I  was  reading  in  the  papers  a  re-
 solution  passed  by  a  convention  meet-
 ing  somewhere  in  Mandi  District,  in
 which  they  have  welcomed  the  idea
 about  this  Bill  being  introduced  in
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 Parliament.  Now,  what  I  would  say  is
 this.  If  the  right  of  self-determina-
 tion  about  the  future.  status  of  a  Part
 €  State  is  denied  to  us  today,  well,
 tomorrow,  I  am  sure,  it  will  be  deni-
 ‘ed  to  the  people  of  Himachal  Pradesh
 as  well.  Once  we  go  by  this  princi-
 ple,  it  would  mean  that  large  num-
 bers  of  people  will  come  integrated
 or  united  with  the  administrative  and
 political  structures  of  neighbouring
 States,  without  their  viewpoints  having
 been  placed  either  before  the  States
 Reorganisation  Commission  or  this
 august  House.  I  would  say  in  all
 humility  that  that  would  be  a  wrong
 approach  and  an  approach  with  if
 allowed  to  continue  or  go  to  its  maxi-
 mum  would  result  in  total  political
 frustration.,  and  I  venture  to  say  it
 might  even  ring  the  death  knell  of
 democracy  in  this  country.

 Shri  B.  S.  Murthy  (Eluru):  I  thank
 ‘you  for  having  given  me  this  oppor-
 tunity....

 Mr.  Deputy-Speaker:  I  am_  giving
 only  ten  minutes.  At  the  eighth
 minute  I  will  ring  the  bell,  and  I  will
 not  allow  even  a  second  more  than
 ‘ten  minutes.

 Shri  B.  S.  Murthy:  As  the  time
 given  to  me  is  only  ten  minutes,  I
 would  like  to  stress  a  few  points  about
 the  way  in  which  this  Congress  Minis-
 try  is  handling  nation  building  pro-
 blems—I  am  now  referring  particular-
 ly  to  the  problem  of  Harijan  Welfare.
 Here  are  two  instances,  which  I  would
 like  the  hon.  Minister  of  Home
 Affairs  and  States  to  note.

 It  seems  the  Harijans  in  P.E.P.S.U.
 have  cast  their  votes  in  favour  of  a
 single  party.  Therefore,  they  are  now
 being  harassed,  and  a  report.in  the
 Times  of  India,  dated  the  24th  March
 1954,  says  as  follows:

 “In  some  cases,  Harijan  girls
 are  said  to  have  been  molested,
 and  in  some  villages  Harijans  have
 been  subjected  to  social  boycott.
 There  have  also  been  reports  of
 various  crimes,  such  as  murder,
 dacoity,  robbery  and  burglary.”
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 There  is  one  more  instance.  It  is
 about  Rajasthan.  I  think  everybody
 in  the  House  is  aware  how  recently  Mr.

 Yadav  of  the  Rajasthan  Ministry  has
 flung  a  surprise.  About  that  incident
 it  is  stated  here:

 “The  incident  is  a  sad  Commen-
 tary  on  the  State  Government’s
 inability  to  convince  even  its  own
 supporters  that  everything  was  be-
 ing  done  to  fulfil  the  promises
 given  to  Harijans  under  the  Con-
 stitution.  Evidently  the  Govern-
 ment’s  performance  has  been  so
 poor  that  not  even  all  Ministers
 are  fully  convinced  of  the  Govern-
 ment’s  earnestness  in  this  regard.
 This  simmering  discontent  among
 the  Congress  party  Harijan  MLAs
 was  never  taken  seriously  until
 Mr.  Yadav  surprised  his  collea-
 gues  by  challenging  Mr.  Bhogilal
 Panday’s  statement  on  the  report-
 ed  maltreatment  of  MHarijans  in
 Bundi  district”.

 The  fate  of  Harijans  in  this  country
 eems  to  be  a  very  despicable  one.

 When  Miss  Mayo  88४९0  that
 Harijans  were  living  in  a  worse
 condition—“less  than  the  dogs”’—
 with  nothing  but  hovels  to  live
 in,  the  whole  country  protest-
 ‘ed  and  thanks  to  Gandhiji,  the  whole
 nation  realised  its  duty  by  Harijans.
 But  today,  Sir,  having  got  freedom,
 and  today  we  being  our  own  masters
 in  our  own  State,  the  Congress  Minis-
 tries,  especially  the  Home  Ministry  in
 the  Central  Government,  are  not  tak-
 ing  complete  cognizance  of  the  needs
 and  necessities  of  the  Harijans.  Hari-
 jans  are  being  molested  not  only  in
 Rajasthan  and  PEPSU,  88  has  been
 read  out  today,  but  everywhere  and
 nothing  has  so  far  been  done  to  re-
 habilitate  them.  My  friend,  Mr.
 Rachiah,  has  just  now  stated  that
 Rs.  320  crores  have  been  spent  on  the
 refugees.  It  is  a  good  sign  that  the
 Government  have  realised  the  need  to
 rehabilitate  these  unfortunate  refu-
 gees.  But  what  about  these  refugees,
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 the  Harijans?  Not  yesterday,  not  day
 before  yesterday,  but  for  thousands
 of  years,  this  caste  Hindu  cruelty  has
 been  making  them  refugees.  Why
 don’t  you  face  the  problem?  Here  is
 the  Home  Minister,  Sir.  I  am  glad
 his  name  is  ‘Kailas  Nath’.  Kailas  Nath
 is  Shiva  and  most  of  the  Harijans  are
 Shaivites.  It  is  a  divine  trust  given
 into  his  hands.  (Interruption)  It  is

 a  divine  trust  given  into  his  hands,
 but  he  is  more  bothered  about  his
 police,  he  is  more  bothered  about  his
 States  and  more  bothered  about  his
 preventive  detention.  I  say,  Sir,  all
 these  things  are  necessary,  but  here
 is  a  trust  divinely  given  into  his  hands
 when  on  the  day  his  father  or  grand-
 father  named  him  Kailas  Nath,  and

 I  want  him  to  take  this  as  a  trust
 divinely  given  and  divinely  to  be  dis-
 charged  by  him.  No  tinkering  with
 the  problem  can  be  tolerated.  I  ear-
 nestly  request  him  that  he  must  apply
 his  heart,  his  brain  and  the  whole  of
 his  being,  as  far  as  this  problem  is
 concerned.

 The  other  day  the  Leader  of  the
 House  said  that  the  present-day  war
 would  be  different  from  the  past  wars
 and  therefore,  the  defence  arrange-
 ments  we  made  were  not  sufficient.  I
 want  the  Leader  of  the  House  as  well
 as  the  Home  Minister  to  think  that
 the  best  defence  that  this  country  can
 have  is  the  Harijan.  He  has  saved  the
 religion  several  times.  He  has  saved  the
 culture  of  Hindus  several  times;  he
 has  been  with  Gandhiji  and  went  to
 jails  and  he  has  suffered.  He  did  not
 want  to  make  the  British  purchase
 him.  But  what  is  it  that  you  are  giv-
 ing  him  today?

 There  is  another  point  I  want  to
 bring  to  the  notice  of  the  Home  Minis-
 ter.  In  several  constituencies  they  are
 making  a  lot  of  changes.  For  in-
 stance,  take  my  own  constituency,—
 Harijans  are  being  deprived  of  the  op-
 portunity  for  taking  advantage  of  the
 provision  of  the  reservation  of  seats  in
 joint  electorate.

 My  constituency  has  been  divided
 into  two  and  no  Harijan  seat  has  been
 reserved  there.  Mine  is  the  only  con-
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 stituency  in  the  whole  of  India  from
 where  a  Harijan  has  been  returned
 to  the  general  seat.  Why  should  the
 Government  of  Andhra  or  Madras  or
 even  the  other  organisations  connected
 ‘with  this  remove  that  seat  and  fling
 it  far  away  from  that  place?  Is  it
 because  of  the  ideal  of  Gandhiji  in  in-
 sisting  and  fasting  unto  death  that  the
 Harijans  should  not  have  _  separate
 electorates?  Was  it  wrong  that  the
 voters  of  this  West  Godavari  consti-
 tuency  elected  a  Harijan  to  the  gene-
 ral  seat  that  today  they  are  being
 deprived......

 Shri  A.  M.  Thomas  (Ernakulam):
 Sir,  a  point  of  order.  It  is  to  a  de-
 cision  arrived  at  by  the  Delimitation
 Commission  that  the  hon.  Member  is
 referring.  Is  it  open  to  the  hon.  Mem-
 ber  to  raise  it  on  the  floor  of  this
 House?

 Mr.  Deputy-Speaker:  As  I  think  the
 Delimitation  Commission  has  not  con-
 cluded  its  labours  so  far  as  Andhra
 is  concerned—there  may  be  tentative
 proposals—it  is  premature  to  discuss
 them  here.  And,  under  the  Act  itself,
 it  is  useless  to  discuss  them  here.
 Therefore,  the  hon.  Member  may  uti-
 lise  his  short  time  for  other  purposes.

 Shri  B.  8.  Murthy:  I  thank  you  for
 the  ruling,  Sir.  I  just  wanted  to  tell
 the  hon.  House  how  things  are  hap-
 pening  under  the  very  nose  of  Dr.
 Kailas  Nath  Katju,  our  Home  Minis-
 ter,  in  charge  of  Harijan  welfare  also.

 There  is  another  point  I  want  to  lay
 stress  upon.  Here  is  the  directive
 principle.  Article  46  says:

 “The  State  shall  promote  with
 special  care  the  educational  and
 economic  interests  of  the  weaker
 sections  of  the  people,  and,  in
 particular,  of  the  Scheduled  Castes
 and  the  Scheduled  Tribes,  and
 shall  protect  them  from  social  in-
 justice  and  all  forms  of  exploita-
 tion.”

 I  want  the  Ministry  to  produce  a
 report  wherein  it  is  shown  that  this
 directive  principle  is  given  effect  to.
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 I  do  not  think  the  reports  of  the  Com-
 missioner  for  Scheduled  Castes  and
 Scheduled  Tribes  will  meet  the  need.
 I  want  a  change  of  heart  on  the  part
 of  the  Ministry.  My  hon.  friend,  Mr.
 Rachiah  and  a  number  of  other  friends
 have  already  said  that  the  Harijans
 are  being  ignored  as  far  as  Commis-
 sions,  Committees  and  appointments
 are  concerned.  The  hon.  Deputy
 Minister,  who  has  been  in  charge  of
 this  portfolio  said,  ‘Have  some  pati-
 ence’,  Patience  must  also  have  some
 limit.  We  have  been  patient  for  a
 long  time  and  still  we  have  been  told
 to  have  patience.  Please  give  us  a
 time-limit,  say  twenty  years  or  twen-
 ty-five  or  even  a  hundred  years  when
 this  untouchability  will  be  removed
 altogether  from  Hindu  society.

 Another  point  I  want  to  stress  is
 that  any  delay  in  tackling  this  ques-
 tion  will  not  only  disintegrate  the
 Hindu  community  but  will  lay  the  axe
 at  the  security  of  India  also.

 Shri  G.  H.  Deshpande  (Nasik-—Cen-
 tral):  Mr.  Deputy-Speaker,  Sir,  dur-
 ing  the  short  time  at  my  disposal,  I
 want  to  touch  upon  three  or  four
 points  in  this  discussion.  Yesterday,
 much  of  the  time  of  the  House  was  de-
 voted  to  the  discussion  of  the  problem
 of  missionaries.  The  hon.  Member,
 Dr.  Krishnaswami  took  a  long  time  in
 championing  the  cause  of  the  mission-
 aries  and  during  his  speech,  for  at
 least  half  a  dozen  times,  he  repeated
 that  he  was  not  advocating  the  cause
 of  anybody.  I  do  not  know  what
 made  him  repeat  that  half  a  dozen
 times;  perhaps,  there  was  a_  pinching
 conscience  that  made  him  say  like
 that.

 Nobody  in  this  country  wants  to  be-
 little  the  good  services  rendered  by
 the  missionaries  in  India,  especially
 in  backward  areas.  But  at  the  same
 time,  if  they  transgress  the  limits,  if
 they  take  undue  advantage  of  the
 situation,  no  doubt,  Government  will
 have  to  interfere.  It  is  not  desirable
 that  in  the  name  of  secular  State,  the
 religion  of  the  majority  community
 should  be  allowed  to  be  abused  by
 anybody  at  his  will.  No  doubt  the
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 State  is  a  secular  State  and  the  Hindu
 religion  and  the  other  religions  have
 every  freedom  for  religious  propa-
 ganda.  If  any  people  want  to  convert,
 by  legitimate  means,  they  should  be
 at  liberty  to  do  so.  But  that  does  not
 mean  that  Hinduism  should  be  attack-
 ed,  it  should  be  ridiculed  and  so  on.
 During  the  last  Christmas,  I  have
 found  that  in  my  district  and  in  the
 adjoining  district,  a  week  was  observ-
 ed  by  certain  missionaries.  I  did  not
 find  anything  constructive  in  their
 Programme.  They  tried  to  ridicule
 Hindus  and  special  care  was  taken  by
 them  not  to  touch  Muslims.  So,  it
 seems  that  with  some  _  missionaries
 there  is  a  deliberate  drive  in  a  parti-
 cular  direction,  which  ought  to  be
 checked,  and  I  do  say  that  especially
 in  the  rural  areas,  from  my  consti-
 tuency,  there  is  a  demand  that  the
 Home  Department  should  take  special
 care  of  this.  These  missionaries  may
 have  sufficient  liberties,  but  they  are
 transgressing  their  limits  and  that
 point  should  be  taken  into  considera-
 tion.

 There  was  some  reference  yesterday
 to  the  uplift  of  Scheduled  Tribes.
 The  Scheduled  Tribes  live  in  a  too
 much  scattered  condition,  and  they
 are  scattered  over  large  areas.
 If  that  population  could  be  concen-
 trated  in  rural  areas,  then  alone
 it  will  be  possible  to  provide  them
 with  amenities  such  as_  school,
 village  water  supply,  medical  faci-
 lities  etc.  No  doubt  these  faci-
 lities  must  be  extended  to  the  popula-
 tion,  but  that  can  be  done  only  if  they
 are  brought  together  and  the  present
 scattered  condition  is  removed.  If
 there  are  villages  with  a  fixed-mini-
 mum  population  of  these  people,  then
 alone  these  facilities  can  be  extended.
 Unless  and  until  this  is  done,  it  is  no
 use  spending  money  without  «  plan.
 Supposing  there  are  25  families  of
 these  people  in  a  village,  nobody  can
 give  them  a  school,  nobody  can  give
 them  an  approach  road  and  nobody
 can  give  them  medical  facilities.
 These  can  be  done  if  better  plans  are
 made  and  the  population  is  more  con-
 centrated  and  the  present  scattered
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 condition  of  the  populatian  is  removed.
 The  time  has  come  when  we  must
 work  out  a  plan.  They  were  in  a  mise-
 rable  condition.  We  have  done  much
 and  we  have  spent  large  sums  of
 money,  but  the  results  are  not  what
 were  desired.  Much  remains  to  be
 done.  What  about  the  Harijans  then?
 So  many  Members  from  the  Harijan
 community  from  this  side  and  that,
 expressed  the  dissatisfaction  that  ex-
 {sts  among  them.  Of  course,  many  of
 them  do  appreciate  what  has  been
 done.  A  lot  has  been  done,  but  much
 remains  to  be  done.  Somebody  quot-
 ed  certain  things  that  are  going  on
 even  today.  I  was  very  much  pained
 to  read  some  time  ago  in  the  papers
 that  during  the  Dusehra  celebrations
 there  were  great  wrestling  matches  in
 Mysore  and  Harijans  offered  them-
 selves  as  candidates,  but  they  were
 refused  simply  because  they  were
 born  Harijans.  Then  there  was  a  riot
 and  the  police  had  to  take  resort  to
 firing.  This  is  the  condition  which
 exists  even  today.  When  I  read  the
 report  in  the  paper,  it  reminded  me
 of  the  Mahabharata  days.  When  Ar-
 jun  was  said  to  be  the  champion  and
 when  he  was  presented  with  a  prize
 for  his  efficiency  in  the  art  of  archery,
 Karna  came  running  there  and  said
 “You  are  doing  a  great  injustice.  I
 am  here  and  I  offer  myself  as  a  com-
 petitor  and  shall  beat  Arjun.”  What
 did  the  great  pandits  that  had  assem-
 bled  there  say?  Only  those  who  were
 born  of  Kshatriya  blood  can  partici-
 pate  in  the  contest  and  because  Karna
 was  a  suta  putra,  he  could  not  be
 allowed  to  come  in  as  a  competitor.
 What  was  Karna’s  reply?

 “
 सूतो  वा  सूत पुत्रों  वा  यो  था  को  वा  भवाम्यटम्‌

 दैवायत्तु  कुले  जन्म  मदायत्तं  तूपी  रुषम्‌  ।

 That  evil  to  this  day,  persists  in  the
 Hindu  community.  Unless  and  until  we
 eradicate  untouchability  as  a  whole,
 democracy  in  India  will  not  be  safe
 So  long  as  there  are  some  remnants  or
 signs  of  untouchability  in  our  society,
 to  that  extent  the  content  of  freedom
 is  inadequate.

 7  PS.D.
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 The  Father  of  the  Nation,  when  I
 attended  the  Nagpur  Session  of  the
 Congress,  said  that  so  long  as  there
 was  untouchability,  he  would  not  say
 that  India  was  fit  for  Swaraj.  We
 have  achieved  Swaraj,  no  doubt;  we
 are  enjoying  Swaraj,  ne.doubt;  but
 what  about  those  lakhs  and  lakhs  of
 people  among  whom  _  untouchability
 still  persists?  In  certain  States,  con-
 ditions  are  still  vey  bad.  What  do
 you  find  in  Saurashtra?  What  do  you
 find  elsewhere,  especially  those  States
 which  were  thecitadels  of  orthodoxy,
 which  were  the  citadels  of  heirarchy,
 which  were  the  remnants  of  feudalism?
 In  those  States,  sufficient  progressive
 measures  are  not  being  taken.  Mere
 expression  of  public  opinion  is  not
 sufficient.  It  is  the  duty  of  the  Home
 Ministry  to  have  a  greater  drive  than
 they  have  had  during  the  last  four
 years,

 T  would  now  like  to  refer  to  the
 reorganisation  of  States.  A  Commis-
 sion  for  Reorganisation  of  States  has
 been  appointed.  It  has  started  func-
 tioning.  I  was  very  much  surprised
 yesterday  when  an  hon.  Member  from
 the  other  side  remarked,  “It  will  en-
 danger  the  national  unity.”  He  spoke
 as  if  those  who  want  the  reorganisa-
 tion  of  the  States  do  not  have  any  con-
 cern  for  the  national  unity.  My  hon.
 friend  need  not  be  disturbed.  I  say  that
 those  propagate  the  reorganisation  of
 States  are  equal,  if  not,  better  patriots
 than  those  who  advocate  the  main-
 tenance  of  the  status  quo.  Those  who
 are  interested  in  maintaining  the
 status  quo  are  not  for  the  measses;
 they  are  for  the  classes.  Today,  999
 per  cent.  of  the  people  in  Hyderabad
 are  for  the  disintegration  of  that  State,
 and  those  who  want  to  continue  the
 status  quo  are,  therefore,  reaction-
 aries.  They  want,  they  should  have
 their  own  position;  they  want  that
 Jandlordism  should  remain;  they  want
 that  people  should  not  assert  them-
 selves.  They  wish  to  deny  to  people
 the  right  to  run  the  administration
 of  their  local  units;  they  want  to  deny
 them  the  facilities  to  take  an  effective
 part  in  the  administration.  That  is,
 to  certain  extent,  undemocratic  and
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 reactionary  in  my  opinion.  Those  who
 want  the  reorganisation  of  the  States
 do  not  want  to  undermine  the  safety
 of  the  nation;  they  do  not  want  to
 undermine  the  defence  of  the  nation;
 they  do  not  want  to  undermine  the
 unity  of  the  nation.  Therefore,  I
 would  say  that  for  the  solving  of  this
 problem,  a  Commission  has  been  ap-
 pointed,  and  it  has  been  appointed  by
 the  Government  of  India  for  solving
 the  problem  and  not  for  postponing
 it.  Those  who  are  now  trying  to  carry
 on  propaganda  for  the  purpose  of  post-
 poning  the  reorganisation  are  doing  a
 great  disservice  to  the  nation,  for  if
 the  problem  for  which  this  Commis-
 sion  has  been  appointed  will  not  be
 solved,  then  God  knows  what  will  hap-
 pen  in  this  unfortunate  land.  I  would
 say  that  that  will  be  an  unfortunate
 day  if  the  problem  remains  unsolved.
 On  the  other  hand,  if  this  problem  is
 solved,  the  country  as  a_  whole
 will  rejoice;  people  will  rejoice
 at  the  redistribution  of  States.
 That  is  why  I  say  that  so  far
 as  the  removal  of  untouchability
 is  concerned,  a  greater  drive  is
 necessary;  so  far  as  the  uplift  of
 the  Scheduled  Tribe  is  concerned,  a
 plan  is  needed;  and  so  far  as  the
 question  of  States  is  concerned,  these
 small  units,  these  remnants  of  feuda-
 lism  which  are  not  moving  in  a  pro-
 gressive  direction,  should  be  assimi-
 lated  with  the  progressive  neighbour-
 ing  States.  So,  in  regard  to  the  Com-
 mission  for  the  Reorgsnisation  of
 States,  everybody  should  co-operate
 with  it  and  get  the  problem  solved.

 One  thing  more  and  I  have  done.
 So  far  as  the  law  and  order  situation
 is  concerned,  during  the  last  year  the
 conditions  were  favourable  throughout
 India,  but  in  spite  of  that,  we  have
 marked  that  in  certain  big  cities  cer-
 tain  anti-social  elements  have  gone
 underground  and  at  times  they  create
 unnecessary  disturbance.  If  an  econo-
 mic  grievance  is  there,  it  is  exploited.
 I  would  request  the  Government  of
 India  to  take  good  care  of  them;  to
 find  out  what  they  are;  to  find  out
 who  is  at  the  bottom  of  it  all;  to  find
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 out  what  are  the  plans  of  these  un-
 patriotic  people  who  want  to  take  un-
 due  advantage  of  the  economic  situa-
 tion  and  arrest  the  growth  and  pro-
 gress  of  this  country.  They  should  be
 watched  carefully  and  they  should  not
 be  given  the  same  latitude  that  they
 have  been  given  hitherto,  so  that  they
 will  be  prevented  from  playing  any
 more  mischief.

 श्री  नवल  प्रभाकर  (बाह्य  दिल्ली-रामजीत-

 अनुसूचित  जातियां):  उपाध्यक्ष  जी  आज  माँ

 इस  सदन  के  सम्मुख  पक  एसी  खामी  को  रखना
 चाहता  हूं  जो  फक  एक  बहुत  ही  विचारणीय  हैं।

 सन्‌  ९६४९  में  दिल्ली  में  जनगणना  हुई  थी  आर
 जब  जन  गणना  यहां  पर  हो  रही  थी  तो  पंजाब  की

 लिस्ट  को  प्रयोग  में  लाया  गया  था  ऑर  जो  दिल्‍ली
 की  लिस्ट  थी  उसको  प्रयोग  में  नहीं  लाया  गया
 पंजाब  की  लिस्ट  जिसमें  शिडयूल्ड  कास्ट  की
 ३४  जातियां  थीं  उसको  प्रयुक्त  किया  गया  ऑर
 दिल्ली  की  लिस्ट  को  जिसमें  फक  ४९  जातियां
 हैं!  उसको  प्रयुक्त  नहीं  "किया  गया  1  माँ  २६४२
 के  पेपर  नम्बर  ४  का  हवाला  द॑ना  चाहता  हूं:
 जिसमें  गवर्नमेंट  ने  कहा  हैं  :

 “Though  the  President’s  Orders
 specifying  Scheduled  Castes  and
 Scheduled  Tribes  in  Part  C  States
 had  not  been  issued  at  the  time
 of  1951  Census,  the  lists  used  at
 the  Census  in  Part  C  States  were
 the  same  as  finally  adopted  in
 these  States  except  in  the  case  of
 Delhi,  Himachal  Pradesh  and  Bi-
 laspur  where  the  Punjab  list  of
 Scheduled  Castes  was  used  at  the
 Census.”

 इसका  मतलब  यह  हैं  फक  पंजाब  लिस्ट  को

 प्रयुक्त  किया  गया  at  एक  पत्र  के  उत्तर  मेँ
 डिप्टी  रजिस्ट्रार  जनरल  ने  तुम  को  लिखा  हैँ
 फक  ध  जातियां  तो  इसके  अन्दर  आ  गयी  हैं:
 लीक  २५  कास्ट  एसी  हैं  जो  कि  प्रयांग  मेँ  नहीं
 लायी  गईं।  मेर॑  पत्र  के  उत्तर  में  उन्होंने
 मेमोरेंडम  भेजा  हाँ  उसमें  भी  वही  दिया  हुआ
 हैं.  कि  २९  कास्ट  एसी  हें  जो  फक  छठ  गयी  हैँ
 ऑर  ९६  कास्ट  एसी  हें  कि  जिनकी  गिनती  हुई
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 हैं  7  तो  मेँ  इस  सदन  से  यह  निवेदन  करना

 चाहता  हूं  कि  जिन  ९६  कास्ट  की  गिनती  की
 गयी  हैं  उनकी  संख्या  २,०५,०००  हैं  ।  डिप्टी

 रजिस्ट्रार  जनरल  ने  अपने  मंमांरंहम  में  माना
 हैं  कि  उनकी  संख्या  २,०५,६१९२  हैं  ।  पंजाब
 लिस्ट  की  जो  ९८  कास्ट  हैं  उनकी  संख्या  ८८५

 होती  हाँ  आर  जो  बाकी  २५  कास्ट  हाँ  उनमें  से

 “कुछ  तता  नान  अवेलेबल  हों  ऑर  बाकी  के  बार॑  में

 एस्टीमेट  करके  बताया  हैं  फक  उनकी  संख्या

 (६०,१९०  हाँ  ।  माँ”  माननीय  होम  मंत्री  जी  को
 पेपर  नम्बर  ४  से  यह  बतलाना  चाहता  हं  "कि  जब
 जनगणना  ली  जा  रही  थी  एस  समय  एक

 इस  तरह  का  प्रोवीजन  था  कि  बैकवर्ड  क्लासेज
 कमीशन  बनाया  जायगा  ऑर  बॉकवर्डा  क्लासेज
 की  जो  जातियां  हैं  उनको  लिया  जायगा  |  तो
 उसके  लिए  भी  गिनती  का  एक  प्रावीजन  हों
 आर  वह  स्पष्ट  रूप  से  कुछ  गुदप्स व  लिये  हाँ।  माँ
 उसको  पढ़  कर  सुनाता  &  :

 “The  relevant  Census  questions
 were  re-framed  so  as  to  enquire,
 in  relation  to  every  citizen,  whe-
 ther  or  not  he  was  a  member  of  a
 “Special  Group”.  A  person  was
 a  member  of  a  “Special  Group”
 if  he  was  a  member  of  any  “Sche-
 duled  Caste”  or  of  any  “Sche-
 duled  Tribe”  or  of  any  other
 “Backward  Class”:  or  if  he  was
 an  “Anglo-Indian”.

 v  मेँ  ने  बार  २  प्रार्थना  की  होम  मिनिस्टर  साहब
 से  माँ  छः  महीने  से  लगातार  लिखा-पढ़ी  कर

 रहा  हूं  लोकन  फिर  भी  आज  तक  कोई  सुनवाई
 (नहीं  ह्  जैसा  कि  मेँ  ने  बताया  मेमोरेंडम
 में  उन  ९६  कास्ट  की  संख्या  २,०५,०००  वी  ्
 हैं  जो  २४  कास्ट  हैं  उनकी  संख्या  आज  भी  छटी
 ड्यूड  हैं

 a  ही लिमि टशन  कमीशन  के  सामने  भी  गया
 आर  मे  ने  प्रार्थना  की  ऑर  लिखकर  प्रार्थना  की
 पीक  यह  जां  खामी  रह  गयी  हैं  इसके
 सम्बन्ध  मूल  न्याय  मिलना  चाहिए  1

 डीलिमिटेशन  कमीशन  ने  मु  लिख  कर

 गदिया  ऑर  बतलाया  कि  हमें  संख्या  चाहिए
 gat  आप  संख्या  लाकर  दीजये  तो  दिल्ली
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 के  अन्दर  एक  सीट  परिजन  की  जा  सकती  हैं  ।

 उसके  बाद  मेँ  होम  पमानिस्ट्री  Fo  गया  आर

 मेँ”  ने  सेक्रेटरी  साहब  से  अनुरोध  किया,
 मेँ  ने  होम  मिनिस्टर  साहब  से  अनुरोध  किया

 और  माँ  ने  कहा  कि  मुझ#  सही  २  आंकड़  दिये
 जाने  चाहिएं  किन्तु  मुर  आजतक  भी  वह

 आंकड़  प्राप्त  नहीं  हो  सके  ।  जब  २  मेने  इस

 तरह  की  प्रार्थना  की  मुरम  इस  तरह  से  गाल

 माल  मेमोरेंडम  द  दिये  गये  जां  फक  किसी

 तरह  से  मेरी  ऑर  यहां  के  लोगों  की  समान  माँ

 नहीं  आते  ।  मेँ  बताना  चाहता  हूं  कि  सन्‌
 १६३२९  में  जब  कि  जनगणना  हो  रही  थी,  उस
 समय  कई  तरह  की  बातें  थीं,  दश  में  उस
 समय  कांग्रेस  का  असहयोग  अन्दोलन  चल

 रहा  था  ऑर  उस  आन्दोलन  के  कारण  बहुत
 लोगों  ने  जनसंख्या  के  अन्दर  भाग  लेने  से

 इन्कार  कर  क्या  आर  वह  चीज  सन्‌  ९६२९  की

 संशय  रिपोर्ट  में  स्पष्ट  रूप  से  औसत  हैं  t

 इसके  अलावा  उस  समय  जा  शेडयूल  कास्ट
 जातियां  थीं  जो  कि  अनुसूचित  जातियां  थीं  वह

 बहुत  पिछड़ी  हुई  थीं  ऑर  उनको  बहुत  हेय
 कष्ट  से  देखा  जाता  था।  सन्‌  ९६२९  के  सेशन्स
 में  में  ने  रखा  कि  उसमें  एक  बहुत  बड़ा  आइ-
 टम  जो  हैं  वह  आर्य  जाति  के  नाम  से  "लिखा  हुआ
 हैं  ऑर  अगर  मेँ  गलती  नहीं  करता  तो  वह
 शायद  १५२  हजार  के  लगभग  होगें  जिन्होंने  फक
 अपने  को  आर्य  लिखाया  आँख  यही  कारण  हैँ
 फक  इस  मेमांदंडम  में  जो  यह  दिया  हुआ  हैं
 आर  यह  जो  प्रमोशन  करने  की  कोशिश  की
 गयी  हाँ  फक  जो  हमारी  एस्टीमेट ंड  संख्या  हाँ  वह
 ठीक  हैं  ऑर  सही  हैं,  यह  में”  मानने  को  तैयार  नहीं

 हूं  ऑर  यह  तो  ठीक  उसी  प्रकार  होगा  जेसे
 कसी  बच्चे  को  सकल  में  बहका  कर  कहा  जाय
 कि  यह  बात  सही  हें  वह  इसको  मान  ले,  में  वह
 एस्टीमेट  मानने  कौ  तैयार  नहीं  हूं

 एक  मेमोरेंडम  मेने  शंक्ष्यूल्ह  कास्ट  क॑  २६
 मेम्बरों  के  दस्तखत  साहित  दिया  था  ।  उस
 मेमोरेंडम  के  उत्तर  में  मम  यह  बताया  गया  फक
 अगर  मान  लिया  जाय  कि

 Mr.  DeputySpeaker:  Two  minutes
 more.
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 aft  awe  प्रभाकर  :  माँ  प्रार्थना  करूंगा  कि

 जब  तक  में  अपना  केस  हाउस  में  अच्छी  तरह
 सभा  न  दूं,  मु  बदलने  दिया  जाय,  माँ

 केवल  यही  बात  रखना  चाहता  हूं  ऑर  उसे

 बिल्कुल  साफ  करना  चाहता  हं।  माँ”  यह  बता

 रहा  था  कि  मेर  उस  मेमोरेंडम  के  जवाब  मेँ

 मुझे  यह  लिखा  गया  कि  ५४५  लाख  अगर

 आपकी  संख्या  हो  त्तौँ  आपके  लिये  एक  सीट
 कायम  हो  सकती  हैं  ।  में  आपको  बताना

 चाहता  हां  'डीलिमिटेशन  कमीशन  की  रिपोर्ट
 जो गजट  में  छपी  हैं  आर  डॉलमीटंशन
 कमीशन  के  सेक्रेटरी  साहब  से  मिलने  पर  मालूम
 हुआ  कि  ह. 2 ड  के  ऊपर  एक  रिजर्व  सीट  कायम

 हो  सकती  हैं  ।  अब  दिल्ली  में  तीन  सीट  हैं
 आर  जब  ४  लाख,  So  हजार  के  ऊपर  एक  सीद
 बनती  हैं  तो  इसका  मतलब  यह  हुआ  कि  ्
 के  ऊपर  अगर  एक  सीट  दी  जाय  तो  उसमें

 शेडयूल्ड  कास्ट  की  संख्या  याद  २  लाख,  ६९

 जार  हो,  तो  यहां  पर  एक  रिजर्व  सीट  दी  जा
 सकती  हैं  ऑर  सीट  इस  आधार  पर  कायम  की
 गयी  हैं  ।  में!  आपको  आसाम  के  बार॑  में  बताऊं
 कि  ५६  के  अन्दर  एक  सीट  दी  गई'  हाँ,  विन्ध्य-

 प्रदश  के  अन्दर  .४६  के  ऊपर  एक  सीट  दी  गयी

 हैं,  ऑर  मनीपुर  के  अन्दर  :६७  के  ऊपर  एक  सीट

 दी  गयी  हैं।

 गृह  मंत्रालय  से  मुक्त  जो  मेमोरेंडम  मिला
 उसमें  यह  कहा  गया  हें  फक  याद  आपकी  जन
 संख्या  us  लाख  हो  तो  आपको  एक  सीट  मल
 सकती  हैं  ऑर  इसलिए  हम  जो  दो  लाख  अब-
 सर  हजार  मानते  हैं  उस  २  लाख,  ८५  हजार  को
 भान  भी  लिया  जाय  तो  भी  आपको  सीट  नहीं
 मल  सकती  हैं  में  कहता  हूं  कि  २  साल
 ६८  हजार  जन  संख्या  इन्होंने  अपने  मेमोरेंडम
 में  मानी  हैं  ।  इसके  अलावा  वह  कहते  हें  फक
 आठ  काइट्स  एसी  हैं  जो  नान  अवेलेबल  हैं!  और

 बे कास्ट्स  ये  हैं;  असीरिया,  बलाई,  घरामी,

 बचा  बन्ध,  लाल  बंगी,  मेघवाल  आर  सींगी
 बाला  या  काल बी लया  ।  इस  सम्बन्ध  में  मा
 बतलाना  चाहता  हूं  कि  पहली  में  पदा  होने  के
 नाते  में  यह  बखूबी  जानता  हूं  फक  कॉन  कास्ट
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 कहां  पर  हैं  ऑर  कितनी  हैं  ।  बालाई'  कास्ट

 उनमें  से  एक  एसी  कास्ट  हें  जिसकों  ले  लीजिये,
 देहली  में  बहुत  सी  पैकेट्स  मेँ  जानता  &  यहां

 इस  जाति  के  लाग  बड़ी  संख्या  में  आबाद  हैँ
 आर  मेँ  विश्वासपूर्वक  कह  सकता  हूं  फक  अगर
 उनकी  जांच  करके  हिसाब  लगाया  जाय  ता
 अकेले  बालाई  कास्ट  वालों  क्री  संख्या  पहली  माँ

 कम  से  कम  २०,  २२  हजार  के  लगभग  होगी
 ऑर  अगर  उनको  शामिल  कर  लिया  जाय  तब  भी

 हमारी  जन  संख्या  तीन  लाख  के  ऊपर  पहुंचती
 हैँ  "जिस  से  तीन  सीटों  में  एक  सीट  रिजर्व  हदो

 सकती  हैं

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  has  exceeded  his  time.

 श्री  नवल  प्रभाकर  :  सबसे  पहले  इन्होंने
 पत्र  लखा,  उसके  बाद  टेलीफोन  से  मुरम  बत-

 लाया  गया  कि  आपकी  जो  जनसंख्या  हैं  वह
 सीन  लाख  से  ऊपर  हैं,  लोकन  उसके  बाद  मेँ

 मुर्दा  जो  मेमोरेंडम  दिया  गया  उसमें  २  लाख,
 धप  हजार,  २३७  बतायी  गयी,  इसलिये  माँ  यह
 सब  मिनिस्टर  साहब  के  सामने  रखना  चाहता

 हूं.  ऑर  उनसे  प्रार्थना  करता  &  'क  दिल्ली  की

 शेडयूल्ड  कास्ट  की  जो  जनसंख्या  हैं,  उसका

 पूरा  २  ऑर  ठीक  २  विवरण  दे  ऑर  इस  तरह
 का  प्रबन्ध  करे  जिससे  दिल्ली  के  हरिजनों  को
 न्याय  मल  सके  ।

 vn
 Biren  Dutt  (Tripura  West):

 r.  Deputy-Speaker,  Sir,  at  the  very
 outset  I  must  say  that  our  Home
 Minister  has  not  changed  his  policy  of
 distrust  of  the  people  of  India.  Dur-
 ing  the  discussion  on  the  General  Bud-
 get  he  gave  us  a  maxim—confidence
 is  a  plant  of  slow  growth.  He  said
 that  he  has  a  grouse  that  the  people
 of  our  country  do  not  consider  the
 police  stations  as  their  police  stations,
 that  they  do  not  look  upon  the  law

 ‘*-  courts  as  their  law  courts.

 With  this  idea  as  his  basis  he  began
 the  operation  of‘his  policy  throughout
 India  He  tried  to  inspire  confidence
 all  over  India  by  his  methods.  I  shall
 cite  only  a  few  instances,  because  the
 time  at  my  disposal  does  not  permit
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 my  telling  the  whole  story.  Coming
 Statewise,  the  people  of  the  Garo  Hills
 in  Assam  presented  a  memorandum
 asking  for  relief  to  the  refugees,  pro-
 vision  of  seeds,  agricultural  imple-
 ments  and  cheap  credit  to  the  agricul-
 turists  and  construction  of  schools  and
 hospitals.  Their  leader  was  arrested
 and  detained.  In  Manipur  about  450
 college  and  school  students  were  ar-
 rested,  and  62  of  them  thrown  into
 prison.  In  Tripura  5l  persons  were
 beaten  and  6l  persons  taken  to  prison.
 In  West  Bengal  it  is  a  matter  of  com-
 mon  knowledge  how  teachers  were
 lathi  charged,  how  Burnpur  workers
 were  shot  down  resulting  in  seven
 casualties,  how  the  Panchet  Hill  wor-
 kers  were  attacked,  how  history  was
 created  by  attack  on  the  Pressmen
 ‘during  the  tramfare  struggle,  how
 section  44  was  promulgated  in  Asan-
 sol  and  many  other  places,  and  shoot-
 ing  of  the  tea  estate  workers  was  re-
 sorted  to  at  Bardighi  to  protect  the
 interests  of  the  British  estate  owners.

 In  Bihar  in  defence  of  the  British
 coal  miners  in  Girdih  there  were  ar-
 rests  of  workers.  In  the  same  State
 in  defence  of  the  zamindars  many
 kisans  were  killed.  In  Hirakud  in
 Orissa,  section  44  is  in  force.  In
 Madhya  Pradesh  five  people  were
 killed  in  a  place  called  Chuikidan,  out
 of  whom  three  were  women.  In  Hy-.
 derabad  I.N.T.U.C.  workers  were  lathi-
 charged  five  times  and  90  persons
 were  injured  and  500  persons  arrested.
 In  an  other  place  in  the  same  State
 12,000  colliery  workers  were  attacked
 by  police  of  whom  56  were  arrested;
 500  women  were  tear-gassed  and  25
 of  them  were  injured.  In  Pardi
 (Gujarat)  in  Bombay  State,  1,055  per-
 sons  were  arrested,  of  whom  97  were
 ‘women,  Section  444  is  in  operation
 in  several  places  there.

 4PM.

 By  these  methods,  he  has,  however,
 not  succeeded  in  inspiring  confidence
 in  the  mind  of  the  masses.  On  the
 contrary,  the  House  would  have
 seen  during  the  discussion  on
 the  Press  Amendment  Bill,  how
 even  the  confidence  reposed  in
 him  by  his  own  party  has  melted  away.
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 Pandit  Thakur  Das  Bhargava  so
 vigorously  opposed  that  Bill.  You
 have  seen  how  Mr.  Gadgil  was  op-
 posing  the  fervour  shown  by  the  Go-
 vernment  im  defending  the  profits  of
 foreigners  and  big  capitalists.  You
 have  seen  how  Mr.  Tripathi  was  ask-
 ing  for  a  stop  of  the  aggression  of  the
 workers  of  this  country.  You  have
 seen  how  Swami  Ramananda  Tirtha
 demanded  the  abolition  of  the  insti-
 tution  of  Rajpramukhs  and  the  disin-
 tegration  of  Hyderabad  State.  You
 have  heard  Shri  L.  Jogeswar  Singh
 yesterday  demanding  the  abolition  of
 the  Chief  Commissionership  in  Tri-
 pura,  Manipur,  Kutch  and  the  Anda-
 man  and  Nicobar  Islands.  ‘

 f ~
 Not  only  these.  Those  men  who

 belong  to  the  profession  of  law  and
 who  want  to  restore  confidence  in  the
 law  courts  have  said  something  which
 I  shall  read  to  you.  This  is  a  “Call
 by  the  Organising  Committee  of
 Democratic  Lawyers”  and  they  say:

 “When  civil  liberties  are  being
 trampled  on  and  false  prosecutions
 by  the  police  to  serve  the  politi-
 cal  ends  of  the  Ministry  in  power
 are  mounting,  it  is  time  that
 organisation  of  a  Democratic
 Lawyers  Association  got  under
 way.

 “The  lawyers  have  always  stood
 for  fair  trial  and  above  all  justice.
 They  will  be  acting  upto  this  glo-
 rious  tradition  if  they  in  their
 own  way  but  in  an  organised
 manner  sided  with  the  people  in
 their  fight  for  constitutional  prin-
 ciples  and  liberties.”

 This  is  the  part  people  are  taking.
 Every  shooting  resorted  to  against
 workers,  peasants,  students  and  tea-
 chers  is  looked  down  upon  by  the
 whole  country  as  a  shooting  against
 democratic  movement  of  our  people.
 By  this  way  they  cannot  carry  the
 confidence  of  the  masses  of  the  people
 of  India.  I  must  say  that  the  hon.
 Minister  should  look  to  the  counsels

 of  his  own  party  men  regarding  the
 introduction  of  responsible  govern-
 ment  in  these  Part  C  States,  where
 people  are  denied  every  right.  I  may
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 (Shri  Biren  Dutt]
 clearly  state  that  you  will  not  find  a
 single  Act  enacted  during  the  years
 of  regime  of  the  Chief  Commissioners
 in  Tripura,  Manipur  or  any  other
 place  where  the  people  can  breathe
 freely.  This  was  a  feudal  area.  But
 in  spite  of  this  the  Ministry  of  States
 is  not  taking  any  interest  in  it.  On
 the  contrary  the  Chief  Commissioner
 is  allowed  to  beat  and  shoot  people
 as  he  likes.  I  would  urge  the  Govern-
 ment  to  consider  very  seriously  the
 situation  that  is  growing  in  those  parts
 of  the  States.  We  have  seen  that
 there  is  no  legislation  for  the  progress
 of  the  people  of  Tripura.  But  there
 is  a  Forest  Law.  By  that  law  the
 Tribal  people,  about  whom  so  much
 is  spoken  here,  are  debarred  from
 adopting  their  natural  process  of  earn-
 ing.  Joom  cultivation  has  been  stop-
 ped  without  giving  them  any  land  or
 rehabilitation  facilities.  Millions  of
 Tribal  people  are  going  to  be  affected.

 In  the  same  way  you  will  see  that
 everywhere  the  Chief  Commissioner’s
 regime  is  creating  devastation  Tripura
 was  a  surplus  State.  But  it  has  been
 made  a  deficit  area.  You  have  heard
 about  the  condition  of  Manipur.  I  urge
 upon  this  House,  the  press  and  the  pub-
 lic  of  India  to  stand  by  the  people  of
 Tripura  and  Manipur  for  the  speedy
 introduction  of  legislative  assemblies
 there.

 Shri  Syamnandan  Sahaya  (Muz-
 affarpur  Central):  In  a  five  minute
 discourse  on  the  affairs  of  the  Home
 Ministry  one  could  as  well  remain
 dumb  like  a  drum  with  a  hole  in  it.

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  may  have  ten  minutes.

 Shri  Syamnandan  Sahaya:  I  shall,
 however,  content  myself  by  recalling
 the  old  saying  that  brevity  is  the  soul
 not  only  of  wit  but  also  of  wisdom.

 The  Home  Ministry  deserves  our
 congratulation  not  merely  for  its
 stewardship  of  the  Home  Affairs  dur-
 ing  the  last  one  year,  but  also  for  the
 light  manner  in  which  it  has  got  off
 in  this  debate.  I  suppose  it  also  owes
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 a  debt  of  gratitude  to  you,  Sir,  for
 giving  quite  a  good  deal  of  time,  and
 rightly,  to  those  sitting  on  the  benches
 behind.  It  is  as  well  that  all  sides  of
 opinion  must  be  expressed  in  this.
 House.

 There  is  one  thing  to  which  I  wanted
 to  draw  pointed  attention,  and  that
 was  to  the  speech  of  my  friend  Dr.”
 Krishnaswami  who  is  unfortunately
 not  here  just  now  and  who  was  ad-
 vocating  the  case  of  conversion  to.
 Christianity.  I  was  reminded  of  a  story  *

 of  a  new  civilian  magistrate  who  had
 passed  his  first  order  in  a  criminal
 case  and  he  found  that  neither  the
 prosecution  nor  the  defence  felt  satis-
 fied  and  happy  with  his  order.  So  he
 ran  to  the  district  magistrate  think-
 ing  that  probably  he  had  made  some
 serious  mistake  because  no  party
 seemed  to  be  satisfied  with  his  order.
 The  district  magistrate  told  him:  you
 are  right,  if  neither  of  them  is  satis-
 fled  then  you  have  done  the  right
 thing.  The  -hon.  the  Home  Minister
 might  as  well  congratulate  himself
 that  on  one  side  there  are  some  peo-
 ple  who  accuse  him  of  being  soft  to
 the  missionaries,  and  on  the  other  side
 there  are  people  who  accuse  him  of
 being  hard  on  the  missionaries.  In
 any  case  I  suppose  it  is  a  certificate
 to  him  that  he  has  been  following  the
 golden  mean  in  this  direction.

 With  regard  to  the  most  important
 and,  I  suppose,  the  most  burning  topic

 ‘

 on  the  home  front,  that  is  with  regard
 to  the  States  Reorganisation  Commis-
 sion,  I  felt  personally  that  the  pre-
 sent  was  the  stage  of  convalescence,

 '

 so  far  as  this  country  was  concerned,
 from  a  state  of  slavery  to  freedom,
 from  a  sick  state  to  a  healthy  life;
 and  in  my  humble  opinion  perhaps
 the  Government  and  the  country
 would  have  done  well  by  waiting  for
 a  little  while  longer  before  raising  this
 difficult  problem  and  trying  to  solve
 it.  Of  course  a  democratic  Govern-
 ment  would  not  be  worth  its  name  if
 it  did  not  respond  to  the  demands  of
 the  people.  And  there  can  be  no.
 denying  the  fact  that  there  has  been
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 a  most  persistent  and  insistent  demand
 for  carving  out  new  States  out  of  old
 ones,  readjusting  the  boundaries  of  ex-
 isting  States  and  of  merging  former
 Indian  Rulers’  States  with  this  State
 or  the  other.  Government  perhaps
 had  no  other  alternative.  But  in  doing
 so  I  think  the  Government  were  fol-
 lowing  the  practice  of  an  Irish  leader
 who  was  running  pell-mell,  in  hot
 haste  and  who  asked  some  people
 whom  he  found  on  the  way  whether
 they  saw  a  crowd  running  ahead.  They
 said  “yes,  we  have  seen  a  crowd
 ahéad”.  He  said  “I  am  their  leader  and
 I  must  follow  them”.  I  thought  that
 in  this  very  ticklish  problem  the  Go-
 vernment  and  the  ruling  party—when
 I  say  ruling  party  I  mean  the  poli-
 tical  party  which  has  formed  the  Go-
 vernment—would  give  a  lead  to  the
 country,  would  stand  pressures  if  it
 honestly  and  really  thought  that  in
 the  present  situation  of  the  country
 the  raising  of  any  such  question  would
 be  harmful  and  will  not  bring  about
 any  good.

 Dr.  Lanka  Sundaram  (Visakha-
 patnam):  You  won  your  elections  on
 this  promise.

 Shri  Syamnandan  Sahaya:  Perhaps
 you  did.  We  know  what  the  promises
 were.  I  stood  on  the  Congress  ticket.
 You  didn’t.  So  I  know  what  my  pro-
 mises  were.

 Mr.  Deputy-Speaker:  Let  both  of
 them  address  the  Chair,

 Shri  Syamnandan  Sahaya:  I  beg
 your  pardon,  Sir,  I  was  addressing
 him  through  you.

 Whatever  it  may  be,  the  fact  of  the
 matter  is  that  the  States  Reorganisa-
 tion  Commission  is  now  a  settled  fact
 and  it  has  started  functioning.  It  is
 no  use,  therefore,  in  weeping  over
 spilt  milk:  but  let  us  beware  that  we
 spill  no  more  milk,  and  that  we  do
 not  create  situations  which  might  in
 the  end  be  more  harmful  than  bring
 in  the  good  which  we  have  had  in  view.
 How  can  that  be  prevented?  I  submit,
 Sir,  that  the  question  of  re-distribu-
 tion  of  boundaries  by  adjustment  of
 existing  States  or  even  by  carving  out
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 new  States  out  of  existing  ones,  must
 be  looked  at  in  a  cool  and  thoughtful
 manner  rather  than  in  the  manner  of
 creating  political  situations  and  expec-
 ting  results  to  come  out  of  that.  This
 is  an  important  problem  for  this  coun-
 try,  for  we  know  it—much  to  our
 discomfiture—that  small  things  in  this
 country  have  led  to  conditions  which
 have  ultimately  resulted  in  serious
 harm  and  injury  to  this  country.  I
 think  in  a  situation  like  this,  the  Go-
 vernment  and  the  political  party  for-
 ming  the  Government  have  a  special
 responsibility  of  creating  public  opi-

 *

 nion.  After  all,  we  know  that  these
 tendencies  have  not  exibited  them-
 selves  for  the  first  time  in  this  coun-
 try.  We  know  it  very  well  that  Ab-
 raham  Lincoln  had  to  fight  a  battle  in
 his  own  country  and  internecine  war-
 fare  in  order  to  keep  the  whole  of
 the  limited  states  together.  We  know
 how  it  was  possible  for  Bismarck  to
 bring  all  the  Germans  together.
 Therefore,  perhaps  in  a  situation  like
 this  here  is  an  occasion  for  some  lea-
 ders  of  public  opinion  to  take  things
 in  their  own  hands  and  to  say  bold-
 ly  that  this  is  not  the  time  to  raise
 such  questions.

 However,  the  position  today  is  that
 the  situation  in  the  country  is  not
 getting  on  as  it  should.  The  first  re-
 quirement  in  my  opinion  today—the
 States  Reorganisation  Commission  be-
 ing  a  settled  fact—is  that,  we  must
 create  conditions  where  the  people  in-
 habiting  these  different  States  and  also
 the  States  Reorganisation  Commis-
 sion  may  be  able  to  look  at  these
 things  in  an  nuprejudiced  manner.
 What  is  happening,  however,  is  that,
 some  people  following  old  traditions
 call  up  meetings,  where  about  a  hun-
 dred  people  assemble,  but  the  organi-
 zers  naturally  give  out  to  the
 Press  that  a  mass  meeting  of
 thousands  of  people  was  held
 and  ae  particular  resolution  had
 been  unanimously  passed,  whatever
 the  strength  of  the  dissentient  ele-
 ment  might  have  been  in  that  meet-
 ing.  Now,  the  fact  is  that,  if  situa-
 tion  like  these  are  created  there  is  no
 doubt  that  the  country  as  a  whole
 will  suffer.  In  my  opinion,  today
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 there  is  nothing  truer  than  what  was
 once  said:  “Who  gains  if  India  loses?”
 The  problem,  therefore,  has  to  be
 tackled  and  considered  not  from  the
 angle,  importance  or  requirements  of
 one  individual  unit,  but  of  the  whole
 of  this  country,  and  I  have  no  doubt
 that,  if  the  problem  is  looked  at  from
 that  standpoint  it  will  perhaps  be  pos-
 sible  for  us  even  now,  in  the  existing
 circumstances,  to  arrive  at  reasonable
 and  fair  conclusions,

 Sir,  in  this  House,  unfortunately,  we
 have  heard  matters  of  law  and  order
 with  regard  to.  States  being  raised.  I
 do  not  know  whether  it  is  either  a
 good  precedent  or  a  sound  convention.
 My  own  feeling  is  that,  it  is  not.
 Even  so,  perhaps  things  have  been
 raised  and  in  consideration  of  certain
 circumstances,  we  have  permitted  de-
 bate  or  discussion  on  that  subject.  In
 this  connection,  there  are  two  things
 which  came  to  my  knowledge  and
 which  I  think  it  would  be  necessary
 for  me  to  mention  as_  instances  to
 point  out  how  this  States  Reorganisa-
 tion  business  is  being  carried  on;  also,
 how  the  people  are  being  led  to  think
 that  the  States  Reorganisation  Com-
 mission  will  be  guided  by  these  ex-
 traneous  factors  rather  than  by  hard
 facts  and  past  history.  For  instance,
 in  this  House  even  yesterday  we
 heard  a  Member  talk  something  about
 Tusu  Song,  and  another  Member  say-
 ing  something  about  Sarai  Kalan  and
 Kharsawan.  Sir,  you  will  be  surpris-
 ed  to  hear  that  this  Tusu  Song,  this
 Tusu  function  is  almost  a  century  old,
 if  not  more.  Now,  some  songs  have
 been  newly  composed  and  the  new
 ‘compositions  have  also  been  named
 as  Tusu  Songs  although  they  do  not
 say  anything  about  the  Tusu  girl  in
 whose  memory,  and  to  immortalise
 whom  the  songs  were  at  one  time
 sung;  but  the  new  songs  have  been
 composed  in  such  a  way  as  to  create
 a  kind  of  ill  feeling  for  Hindi  and
 for  Beharis.  Even  a  cursory  reading
 of  the  new  editions  of  these  songs
 which  have  been  published,  printed
 and  distributed,  will  indicate  that,
 that  is  not  the  right  spirit  in  which
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 the  propaganda  or  agitation  with  re-
 gard  to  States  reorganisation  should
 be  conducted.  The  same  is  the  posi-
 tion  with  regard  to  Sarai  Kalan  and
 Kharsawan.  Here  again  we  hear  that
 a  certain  Raja  presided  over  a  meet-
 ing,  and  his  arm  was  fractured  as  a
 result  of  an  assault  on  him  and  he
 became  unconscious.  When  however
 we  go  into  the  records  we  find  that
 there  was  nothing  of  the  kind;  he  had
 a  head  injury;  when  the  doctor  was
 putting  on  a  stitch  he  shouted  for
 chloroform,  and  he  was  given  two
 ounces  of  brandy  which  served  the
 purpose  of  chloroform  and  he  did  not
 shout  again.  What  I  am  saying  is
 based  on  certain  facts  which  have  been
 brought  to  my  notice  and  I  am  willing
 to  place  the  papers  on  the  Table  of
 the  House.  These  things  are  some-
 times  brought  up  to  create  a  situation
 which  to  my  mind  should  not  under
 any  circumstance  be  done.

 About  the  language  question,  Sir,  I
 may  tell  you  that  Bengali  is  being
 taught  as  the  medium  of  instruction
 in  472  schools  in  the  Manbhum  Dis-
 trict  in  Bihar  and  about  all  these
 schools  are  aided  by  the  Government.
 In  my  University,  Bengali  is  also  a
 medium  in  one  of  the  colleges.  All
 such  unjustified  propaganda  that  the
 Bengali  language  is  being  suppressed
 in  my  opinion,  only  take  away  from
 the  case,  the  real  merits  thereof.  We
 ought  to  concentrate  on  the  real  issue
 confronting  the  country.

 The  hon.  Home  Minister,  will  I
 trust  appreciate  if  I  conclude  by  say-
 ing  that  when  faced  with  such  un-
 founded  allegation  one  is  reminded  of
 that  Urdu  couplet:

 कुसूर  ढूंढ  निकाला  फकत  जफा  के  लिये

 Dr.  Katju:  Sir,  this  had  been  for  me
 an  exceedingly  instructive  debate  and
 the  House  has  heard,  I  imagine,  both
 with  profit  and  instruction.  the  various
 views  expressed  on  the  question  of
 foreign  missionaries.  I  shall  deal  with
 that  topic  a  little  later  because  my
 name  has  been  brought  into  the  debate
 and  has  appeared  during  the  last  two
 years  very  much  in  the  newspapers.  I
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 jaave  tried  to  understand  the  opposite
 point  of  view  as  well  as  I  could  and
 I  may  tell  the  hon.  Members  frankly
 ‘that  I  have  not  completely  been  able
 to  understand  the  socalled  opposite
 point  of  view.  I  would  not  go  into
 that  now  and  I  should  like  in  the
 beginning  to  deal  with  a  few  matters
 which  have  been  raised  in  the  debate.

 To  go  backwards,  my  hon.  friend
 there,  for  whom  I  have  very  great
 regard...

 Shi  Syamnandan  Sahaya:  What
 about  others  who  have  spoken?

 Dr.  Katju:  ...for  whom  I  have
 great  regard,  raiseq  one  single  ques-
 tion  in  this  big  debate  about  the
 right  of  the  Harijans  in  the  Delhi
 State  to  a  reserved  seat.  When  he
 was  speaking  he  referred  to  me  and
 to  the  Home  Ministry  in  rather  un-
 kind  words.  I  do  not  want  to  ex-
 change  compliments  with  him  nor
 would  I  go  deeply  into  the  question,
 because  it  is  a  matter  entirely  for  the
 Delimitation  Commission.  Of  course,
 according  to  him  we  have  been  guilty
 of  dealing  with  his  requests  in  a  very

 gol  mal  fashion,  and  trying  not  to
 appreciate  his  point  of  view.  That
 is  what  every  applicant  or  every
 litigant  in  a  court  of  law  says,  that
 the  Judge  has  not  been  able  to
 understand  his  point  of  view.  But
 the  Judge  is  still  there.  The  Delimi-
 tation  Commission  has  advertised
 certain  proposals.  It  will  hold  a
 public  meeting.  That  is  not  a  matter
 to  be  discusseg  here  before  400  or
 300  Members  of  this  House.  My  hon.
 friend  has  reason  on  his  side;  he  said
 so.  He  has  got  figures  on  hig  side;  he
 has  said  so.  The  Delimitation  Commis-
 sion  consists  of  retired  Judges.  He
 has  only  to  make  out  his  case  before
 them  and  they  wouldq  listen  to  him.
 That  is  all  I  have  to  say  here.

 Then,  there  is  my  hon.  friend  the
 Raja  Saheb  of  Bilaspur,  and  he  was
 addressing  the  House  from  a  high
 pedestal.  Of  course,  we  deal  with  all
 questions  in  a  disinterested  manner.
 I  sometimes  wonder  whether  the
 House  has  got  a  comception  of  the
 area  of  this  great  State  of  Bilaspur  I
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 do  not  want  to  make  any  mistakes;  but
 my  impression  is,  it  may  be,  because  it
 is  a  hilly  area,  00  square  miles  or
 400  square  miles;  that  does  not  matter
 if  it  is  not  populated.

 Shri  C.  D.  Pande  (Naini  Tal  Distt.
 cum  Almora  Distt.—South  West  cum
 Bareilly  Distt—North):  The  popula-
 tion  is  4  lakh.

 ‘Sardar  A.  Ss.  Saigal  (Bilaspur):  Four
 hundred  fifty  three  square  miles.

 Dr.  Katju:  There  is  the  Sutlej.  I
 ‘understand  that  when  the  Bhakra
 Dam  is  built,  nearly  200  miles  will
 be  submerged  in  water  including  a
 part  of  the  town  of  Bilaspur.  We
 are  as  much  alive,  even  more  alive
 than  Shri  Anandchand  himself  that
 the  people  whose  lands  and  whose
 houses  are  submerged  should  get
 adequate  compensation  and  that  they
 should  be  rehabilitated.  But,  that
 has  really  nothing  to  do  with  these
 big  State  questions.  It  is  a  tiny  little
 thing  which  cannot  possibly  live,
 particularly  -after  the  submergence.
 My  hon.  friend  said  that  it  is  a  Part
 C  State  and  has  got  its  indepen-
 dent  rights,  and  asked,  what  have  you
 done?  What  was  the  state  of  acmi-
 nistration  there?  There  was  a  Chief
 Commissioner.  He  referred  ito  all
 that.  I  was  astonished  when  he  said
 that  all  portfolios  have  been  abolished
 that  the  secretariat  has  been  taken
 away—as  if  it  was  another  U.  P.  or
 Bombay  Presidency,  with  innumera-
 able  secretaries,  innumerable  depart-
 ments  and  the  head  of  the  State
 above  that,  and  we  have  removed
 all  of  them  in  the  twinkling  of  an
 eye!  It  was  a  most  expensive  admi-
 nistration.  My  hon.  friend  knows
 that,  I  do  not  want  to  go  into  the
 details.  The  administration  became
 chaotic.  Why?  He  knows  it  very
 well.  What  did  we  do?  Till  we
 obtained  Parliamentary  sanction,  we
 did  not  amalgamate  Himachal  Pra-
 desh  and  Bilaspur.  The  Lieut.
 Governor  of  Himachal  Pradesh  Is  a
 high  public  officer  appointed  by  the
 President.  Instead  of  having  a  Chief
 Commissioner  for  this  tiny  little  thing,
 we  sald  to  the  Lieut-Governor  of
 Himachal  Pradesh,  you  go  ang  take
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 over  charge  on  behalf  of  the  Presi-
 dent.  The  Lieut-Governor  is  a  high
 officer  with  great  experience  and  he
 went  there  and  took  over  charge.  I
 really  thought  that  my  hon.  friend
 representing  the  people  of  Bilaspur
 would  have  been  in  a  congratulatory
 mood  as  some  of  you  have  been.  But,
 here  he  saiq  that  the  whole  of  demo-
 cracy  has  come  to  an  end  because  the
 secretariat  officers  had  been’  taken
 away  from  Bilaspur.  I  submit  that  it
 is  not  a  stateable  case.  What  is  there
 to  argue  about?

 There  were  some  questions  raised
 by  my  hon.  friend  Shri  U.  C.  Patnaik.
 He  is  a  friend  of  old  standing.  He  is
 very  fond  of  and  he  has  really  studied
 the  whole  question  of  civil  defence.

 Shri  8.  S.  More  (Sholapur):  Are
 you  replying  to  your  friends  alone?

 Dr.  Katju:  Will  you  ४९  silent,
 please?  My  hon.  friend  has  said  to
 me  privately  that  he  deliberately
 intervenes  in  order  just  to  provoke  me.
 I  hope  he  will  remain  silent  ang  not
 provoke  me.

 Shri  K.  K.  Basu  (Diamond  Har-
 bour):  Get  it  on  record.

 Dr.  Katju:  It  will  now  go  on  re-
 cord.

 My  hon.  friend  has  taken  interest
 in  this  vitally  important  matter:  our
 armed  forces.  our  defence  forces  and
 civil  defence.  We  had  a_  discussion
 the  other  day  on  rifle  training.  My
 hon.  friend,  the  Minister  for  Defence
 Organisation  referred  to  it  in  the
 course  of  his  speech.  We  are  most
 anxious  to  provide  facilities  for  rifle
 training  to  all  the  citizens  of  India.
 I  am  very  happy  to  say  that  the
 Defence  Department  have  offered  us
 their  fullest  collaboration.  A  scheme
 is  under  contemplation  by  which,  as
 my  hon.  colleague  said,  rifles  would
 be  available,  training  would  be
 available  at  every  police  station.
 The  trainee  can  go  there  and  can
 learn.  They  will  be  provided  with  free
 rifles.  They  will  have  to  pay  one
 pice  or  half  an  anna.  (An  hon.  Mem-
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 ber:  One  anna.)  Or  one  anna  for  every
 round  that  he  fires.  I  think  it  is  a
 nominal  charge  and  there  would  be
 provision  for  instructors  there.  I  do.
 hope  that  this  arrangement  will  be  wel-
 comed  by  all  Members  of  this  House,
 on  all  sides,  and  also  by  the  country  at
 large.  I  do  also  hope  that  every
 citizen  would  make  it  a  point  to  take
 the  utmost  advantage  of  this  arrange-
 ment  which  has  been  made.

 Shri  Syamnandan  Sahaya:  Have:
 you  made  sure  that  people  do  not  get
 away  with  the  guns?

 Dr.  Katju:  No,  no.  I  have  got
 another  arrangement.  When  =  they
 try  to  get  away  with  the  guns,  there
 is  the  police  staticn.  _

 Shri  Velayudhan  (Quilon  cum
 Mavelikkara—Reserved—Sch.  Castes):
 He  is  in  the  police  station.

 Dr.  Katju:  Either  you’go  this  way
 or  that.

 Something  was  said  about  Railway
 police.  As  the  House  knows,  in  the
 beginning,  it  was  under  the  Central
 management  because  it  was  a  matter
 of  some  importance.  We  have  now
 been  taking  steps  to  liberalise  that
 arrangement.  I  am  hoping  that  in
 the  course  of  a  few  months,  arrange-
 ments  will  be  made  by  which  the
 State  Governments  will  be  put  in
 charge  of  this  department  of  railway
 policing  in  their  own  _  territories.
 There  should  be  no  difficulty  about  it.

 My  hon.  friend  from  Neemuch
 mentioned  about  the  Central  Reserve
 Police.  Very  often  I  have  spoken
 about  that  force  in  this  House.  I
 sincerely  think  that  the  country
 should  be  proud  of  the  force  at  Nee-
 much.  That  is  a  police  force;  but  they
 have  been  recruited  on  army
 lines.  They  have  rendered  service
 in  every  part  of  India,  parti-
 cularly  Northern  India.  The
 House  might  probably  be  aware
 that  before  the  British  left,  they
 established  what  was  called  the
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 Crown  Representative’s  Police  force.
 That  police  force  has  been  main-
 tained  and  the  name  has  been  chang-
 ed  and  instead  of  the  Crown  Repre-
 sentative’s  Police  force,  it  is  called
 the  Central  Reserve  Police  force.
 It  consists  of  about  2000  men.  One
 thousand  have.  been  recruited  on  a
 permanent  basis  and  as  the  work  has
 expanded,  000  have  been  recruited
 On  a  temporary  basis.  The  question
 as  to  whether  these  000  men  srould  or
 should  not  be  absorbed  permanently
 is  under  consideration.

 Inasmuch  as  they  work  under  diffi-
 cult  conditions  and  more  or  Jess  on
 the  lines  of  the  Armed  Forces,  their
 pay  naturally  stands  on  a  footing  on  its
 own.  I  say  it  once  again,  they  are
 entitled  to  our  appreciation  for  the
 work  that  they  have  0076  every-
 where.  Wherever  there  is  difficulty,
 wherever  there  is  a  difficult  law  and
 order  situation  we  receive  request  for
 their  help  and  that  help  is  always
 fully  appreciated.

 My  hon.  friend  also  said—I  refer  to
 the  hon.  friend  from  Neemuch—that
 the  Arms  Act  rules  are  not  being  pro-
 perly  worked  and  he  made  a  com-
 plaint  that  the  District  Magistrates  in
 the  Part  B  States  have  not  been  fully
 authorised.  That  is  partly  accurate
 and  partly  not  accurate,—partly  ac-
 curate  in  this  sense  that  relating  to
 pistols  and  revolvers,  the  sanctioning
 authority  is  the  Government  itself  and
 not  the  local  District  Magistrate.  So
 far  as  other  arms  are  concerned,  the
 District  Magistrate  exercises  the
 same  power  as  in  the  Part  A
 States,  but  I  am  looking  into  this
 matter  and  I  shall  ask  the  Part  B
 Btate  Governments  to  consider  whe-
 ther  they  cannot  pass  proper  orders
 delegating  authority  to  District  Magis-
 trates  in  this  regard.

 Then,  there  coniés  another  point
 raised  by  my  hon.  friend,  and  that  is
 rather  a  delicate  subject,  viz.,  the  ar-
 rears  in  different  High  Courts,  parti-
 cularly  in  the  Rajasthan  High  Court,
 and  he  mentioned  the  desirability  of
 appointing  a  seventh  Judge  there.
 Hon.  Members  know  it  is  not  desirable
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 that  we  should  discuss  the  affairs  relat-
 ing  to  High  Courts  on  the  floor  of  the
 House.  We  want  to  leave  this  matter
 to  the  Chief  Justices  of  these  Courts
 and  the  Chief  Justice  of  India.  We
 do  not  want  to  interfere  in  the  exer-
 cise  of  their  judicial  functions  or  the
 administration  of  their  own  High
 Courts.  But  the  fact  remains  that
 arrears  have  accumulated,  in  some
 Courts  in  a  small  measure,  in  some
 courts  in  a  large  measure.  Now,.
 being  myself  a  practitioner  of  some:
 standing—about  40  years...

 hri  Syamnandan  Sahaya:  Of  long.
 standing.

 Dr,  Katju:...sometimes,  not  always  I
 come  to  the  conclusion  that  the  solu-
 tion.  of  this  evil  or  this  mischief  does
 not  lie  in  merely  thoughtlessly  in-
 creasing  the  number  of  Judges,  be-
 cause  my  experience  is  this.  One
 Secretary  told  me  when  I  was  in
 office:  “Look  at  the  files.  We  gave
 them  nine  Judges,  there  were  5,000
 arrears.  We  made  the  figure  i,  the
 arrears  increased  to  8,000.  We  made
 it  12,  the  arrears  still  mounted  up.”
 This  is  a  matter  which  requires  close
 consideration  of  the  Judges  and  the
 co-operation  of  the  Bar.

 Shri  Syanmandan  Sahaya:  Is  it  the
 same  with  Ministers  also?

 Dr.  Katju:  Because  it  is  a  matter
 not  of  how  many  cases,  how  many
 Judges,  are  there,  but  the  question
 is  control  of  the  judicial  proceedings,
 the  way  in  which  the  case  is  argued
 and  the  way  in  which  the  case  is  put
 before  the  learned  Judges.  I  have
 come  to  this  conclusion  that  the
 whole  of  this  system  of  arguments
 requires  very  careful  consideration,
 so  that  on  the  one  side  the  litigant.
 should  have  the  satisfaction  of  feel-
 ing  that  his  case  has  been  fully  put
 before  the  Judges,  whether  he,  loses
 or  whether  he  wins,  particularly  the
 loser.  If  he  is  satisfied  that  his  law-
 yer  has  been  allowed  opportunity  ta
 place  his  case,  then  he  feels:  “It
 was  my  ill-luck.  Either  my  case  was
 bad  or  {t  was  my  ill-luck  because  the
 Judge  was  not  sympathetic.”  But
 at  the  same  time,  you  cannot  give.
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 {Dr.  Katju]
 an  opportunity  for  rigmarole  argu-

 “ments  going  on  and  on  for  days  and
 days,  months  and  weeks.  There  was
 one  case  in  one  High  Court  where  it
 ‘was  said  that  the  hearings  began  on
 the  day  when  the  Court  reopened
 after  the  long  vacation,  and  the  hear-
 ing  closed  the  day  that  the  Court
 closed  for  the  long  vacation—exactly.
 When  I  said  this  in  America,  they
 could  not  believe  it.  They  said:  “It  is
 something  incredible.  How  can  we  be-
 lieve  it.”  It  is  the  same  thing  every-

 -where.  Secondly,  it  is  mot  proper-
 jy  appreciated  that  for  proper  adminis-
 tration  of  justice  according  to  our  sys-
 tem  of  oral  arguments  it  is  absolutely

 -essential,  it  is  of  vital  importance,  that
 at  any  given  moment  there  should  be

 from  six  to  twelve  members  of  the
 Bar  of  sufficient  seniority,  of  suffi-
 cient  forensic  skill,  of  adequate  learning
 of  adequate  experience,  to  grasp  the
 case,  to  go  to  the  root  of  it.  and  to
 place  it  before  the  Judges  within
 half  an  hour  and  either  win  or  sit

 -down.  But  the  difficulty  in  Courts  Is
 —I  will  not  pursue  this  matter  fur-
 ther—there  are  difficulties  on  every

 side.  Because  of  the  sudden  convul-
 ‘ion  in  your  national  life  things  have
 happened.  Therefore.  I  say  to  my
 hon.  friend  from  Neemuch  that  this
 matter  is  under  consideration.  Asa
 matter  of  fact,  when  we  get  requests
 from  State  Governments  for  some
 more  Judges,  I  say  to  them:  “Have
 you  got  competent  men?  If  you  have
 got,  well  and  good.  But,  will  there
 be  competent  men  left  at  the  Bar  to

 assist  the  Judges?  That  is  for  you
 to  see—or  competent  District  and
 Sessions  Judges.”  I  will  not  go  into
 this  matter  any  further  because  I
 deliberately  want  to  leave  it  un-

 touched.

 My  hon.  frtend  from  Hyderabad
 mentioned  the  Osmania  University.

 “That  really  has  been  a  sort  of  comic
 affair  in  a  way.  We  appointed  a
 Committee  at  the  request  of  the
 Hyderabad  Legislative  Assembly.

 ‘That  was,  I  believe,  about  a  year  and
 a  half  ago.  The  Chairman  was
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 Acharya  Narendra  Deva.  The  Com-
 mittee  never  met.  They  said  either
 the  Chairman  was  ill  or  some  Mem-
 ber  was  ill  and  we  all  know  that  our
 hon.  friend  (Acharya  Narendra  Deva
 has  not  been  in  very  fit  health.  He
 resigned  the  chairmanship  in  Jan-
 uary,  1954,  Then  the  Education
 Ministry  appointed  in  his  place  an-
 other  Chairman—Dr.  Zakir  Hussain.
 The  Committee  has  not  been  able  to
 meet  because  the  Committee  wanted
 the  Hyderabad  Government  to  submit
 a  memorandum  of  their  views  on  this
 topic.  The  Hyderabad  Government
 has  not  done  so.  They  said:  “We
 have  been  very  busy  with  our  Budget
 session.”  Now,  the  latest  that  I  know
 of  is  that  they  propose,  or  they  have
 promised,  to  submit  a  report  in  two
 weeks’  time,  and  I  do  hope  that  the
 Committee  of  investigation  will  now
 be  able  to  make  good  progress  and  a
 report  will  be  forthcoming.

 [Panorr  THakur  Das  BHARGAVA
 in  the  Chair]

 Shri  B.  S.  Murthy:
 nobody  is  sick  now!

 It  is  hoped

 Dr,  Katju:  Then  I  have  had  the
 usual  observations  on  Manipur  and
 Tripura.  I  submit,  Mr.  Chairman,
 that  if  some  statistician  were  to  make
 @  survey  in  the  House,  it  can  be  said
 without  any  fear  of  challenge,  that
 comparing  the  gize,  the  population
 and  importance,  Manipur  and  Tri-

 ‘pura  occupy  the  largest  attention  of
 the  House  in  the  question-hour.
 Every  single  thing  comes  up  here.
 The  hon.  Members  from  there  are
 really  so  vigilant.  I  trust  every
 other  Member  would  do  the  same
 thing.  Not  a  mosquito  bites  there
 and  there  is  a  question  in  the  House.
 If  there  are  five  cultivators  going
 to  be  ejected,  they  come  and  they
 are  heard.  They  mentioned:  “Oh,
 the  police  has  been  guilty  of  atroci-
 ties.”  What  atrocities?  They  did  not
 mention  the  strike  by  the  teachers
 in  Calcutta  and  the  repercussions  in
 Tripura  in  the  Girls  High  School.  I
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 have  been  to  that  Girls  High  School
 myself.

 Shri  K.  K.  Basu:  I  see!

 Dr.  Katju:  Not  as  a  student!  The
 girls  wanted  to  go  into  the  school.
 The  great  member  of  the  Communist
 Party  stood  there  trying  to  pull  back
 the  girls  from  entering.

 Some  Hon.  Members:  No,  no.

 Dr.  Katju:  That  is  a  fact.  That
 is  the  report.  The  result  is  police-
 men  are  hurt  and  arrests  are  taking
 place.  The  matter  is  under  enquiry.
 What  is  to  be  done?  The  police  will
 have  to  be  cashiered  if  they  do  not
 intervene  on  an  occasion  like  this.
 They  must  do  their  duty.  I  do  not
 want  to  go  into  this  matter  further.

 My  hon.  friend  touched  upon  the
 States  Reorganisation  Commission.  I
 think  personally  it  would  be  very  un-
 desirable  on  my  part  to  anticipate
 their  decisions  or  to  say  anything
 in  this  House,  and  I  respectfully  sug-
 gest  the  same  to  the  hon.  Member  who
 raised  the  debate  on  the  matter.
 We  are  all  here  as  citizens.  It  is
 open  to  us  to  make  a  representation
 before  the  Commission,  to  tell  them
 what  we  think  about  the  matter,  be-
 cause  it  is  certainly  a  matter  of  the
 most  important  significance  in  India
 today,  and  because  the  whole  map
 of  India  is  going  to  be  recast.  As
 you  now  see  from  the  newspapers,
 every  day  people  are  coming  with
 new  theories  and  new  demands,  and
 everybody  is  trying  to  reshape  or  re-
 draw  the  map  in  one  way  or  an-
 other.

 My  hon.  friend  from  Manipur  said
 that  Manipur  must  be  left  alone,  and
 that  it  must  not  be  absorbed  with
 any  other  neighbouring  State.  That
 fs  very  good.  But  that  is  for  the
 Commission,  and  they  will  go  into  this
 matter.  So,  I  do  not  propose  to
 pursue  this  matter  here.

 Then  comes  the  other  big  questien
 which  has  been  raised,  namely  the
 question  of  the  Scheduled  Castes  and
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 Scheduled  Tribes.  If  it  is  not  imper-
 tinent  for  me  to  say  so,  if  there  is
 one  matter  which  is  constantly  in  my
 thoughts—I  say  it  with  all  reverence
 —it  is  the  plight,  the  condition
 and  the  question  of  the  uplift  of  the
 Schedule  Castes  and  my  _  brethren
 in  the  tribal  areas.  They  have  been
 backward,  and  they  are  backward.
 If  we  include  also  the  number  of  the
 backward  classes,  that  makes  an
 enormous  aggregate,  and  we  would  be
 failing  in  our  duty,  if  each  one  of  us
 were  not  to  do  the  utmost  in  our
 power  to  promote  their  welfare.  I
 am  just  telling  you  how  7I  feel  about
 it,  and  my  hon,  friends  know  it.

 It  is  not  a  question  of  increasing
 the  status  of  one  man  here  or  one  man
 there.  It  ought  to  be  done,  surely.
 We  should  have  from  them  as  many
 district  magistrates  as  possible.  We
 should  give  them  higher  jobs.  They
 should  get  membership  of  the  Public
 Service  Commission.  If  they  are
 qualified,  they  should  be  made  judges
 of  the  High  Court.  But  the  way  in
 which  my  mind  works  sometimes  is
 this.  If  you  give  the  jobs,  which
 ought  to  be  given,  you  raise  the  status.
 of  the  community  indirectly,  but  so-
 far  as  material  improvement  is  con-
 cerned,  you  improve  the  condition  of
 those  few  men,  may  be  ten  thousand.
 or  fifty  thousand  from  them.  But
 there  they  are.  If  You  go  to  the  vil-
 lages,—and  everyone  of  us  is  familiar
 with  that—you  find  that  they  are
 impoverished  people;  they  should  be
 helped,  so  that  they  may  become
 literate  and  improve  their  condition.
 That  is  what  Gandhiji  felt.  There-
 fore,  my  endeavour  has  been  always.
 that  the  one  thing  which  should  be
 done  at  almost  electric  speed  is  to-
 make  them  literate.  to  help  them  in
 every  way  to  shake  off  illiteracy,  to
 acquire  higher  education,  etc.  They
 should  get  free  education.  In  most  of
 the  States,  I  think,  particularly  In
 the  primary  stage.  education  is  free.
 Then  there  are  stipends.  If  I  had-
 my  way,  and  if  finances  permit.  and:
 if  Parliament  were  to  give  its  sanc--
 tion,  we  should  have  free  education.
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 up  to  the  high  school  stage,  and  even
 up  to  the  university  stage.  They
 should  be  granted  the  largest  num-
 ber  of  scholarships,  not  only  for  pure-
 ly  literary  training,  but  also  for  train-
 ing  in  science,  engineering,  medicine

 ‘etc.  We  should  have  _  engineers,
 doctors,  teachers  etc.  from  among
 them,  and  they  should  be  sent  abroad.
 That  is  the  way  of  raising  them  up.
 They  should  be  given  technical  train
 ing  and  vocational  training,  fine  in-
 ‘stitutions  for  imparting  vocational
 training,  in  cottage  industries,  and
 all  sorts  of  such  industries.  That  is
 the  way  to  proceed.  I  do  not
 want  to  tire  the  House  by  going  into
 details.

 Everybody  is  now  familiar  with
 what  the  States  are  doing,  and  what
 the  Centre  is  doing.  You  have  sanc-
 tioned  a  grant  of  Rs.  2  crores.  or
 more,  and  we  have  got  a_  special
 Commissioner  to  look  after  their  wel-
 fare.  If  any  delay  takes  place,  it
 takes  place  not  because  there  is  any
 dilatoriness  in  the  Centre;  I  do  not
 blame  the  States.  either  for  they  have
 to  draw  up  schemes.  and  sometimes
 they  are  novel  schemes.  and  there-
 fore,  many  people  have  to  be  heard;
 then  the  schemes  come.  and  they
 take  a  little  time  in  sanctioning.  We
 are  now  revising  the  rules.  so  that
 there  may  be  no  delay  whatsoever.
 and  I  am  endeavouring,  and  I  hope  I
 shall  be  able  to  persuade  the  Finance
 Ministry  that  so  far  as  this  matter
 is  concerned,  there  should  never  be
 any  lapse  of  any  grant.  And  I  do
 ‘hope  that  during  this  year,  ‘1954-55,
 no  lapse  will  occur  in  any  funds
 which  have  been  sanctioned  by  Par-
 liament.

 I  look  upon  this  as  a  purely  non-
 party  matter.  It  is  not  that  I  am
 claiming  any  great  virtuosity  for  my-
 self,  but  I  am  only  trying  in  my
 poor  language  to  voice  the  feelings
 of  all  of  us  here  and  say  that  this
 is  a  matter  of  the  most  vital  conse-
 quences  in  which  progress  must  be

 प्न्सा  a  very  very  speedy  rate.  That  is
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 the  feeling  with  which  the
 Government  are
 know,  the  State
 also  working.

 Central
 working,  and  I

 Governments  are

 Shri  P.  N.  Rajabhoj  (Sholapur—Re-
 served—Sch.  Castes):  What  about
 the  Public  Service  Commission?
 There  is  no  Scheduled  Caste  member
 in  the  Public  Service  Commission.
 As  long  as  there  is  no  Scheduled
 Caste  member...

 Dr.  Katju:  My  hon.  friend  might
 come  to  me  personally...

 Shri  P.  N.  Rajabhoj:;  There  is  a
 Mohammedan,  there  are  members  of
 other  communities,  there  are  Brah-
 mins.

 Dr.  Katju:  See  the  bent  of  mind  of
 the  hon.  Member.  If  you  appoint  a
 Harijan  as  a  member  of  the  Public
 Service  Commission...

 Shri  Syamnandan  Sahaya:  He  will
 appoint  only  Harijans.

 Shri  Velayudhan:  It  is  forgotten
 that  there  are  seven  or  eight  mem-
 bers  in  the  Public  Service  Commis-
 sion.  One  Harijan  member  alone
 has  not  got  the  right  to  appoint  any-
 body.

 Dr.  Katju:  This  is  the  trend  of
 thought  of  my  hon.  friend,  that  if
 you  appoint  a  Harijan  as  a  member
 of  the  Public  Service  Commission,  he
 becomes  the  representative  of  the
 whole  lot  of  Harijans.

 Shri  N.  Rachiah:  What  is  your
 scheme  then?  (Interruptions)

 Dr.  Katju:  I  would  not  enter  into
 that.  When  there  is  the  question  of
 any  appointment,  you  may  take  it
 from  me  that  my  sympathy  and  my
 first  impulse  is  to  appoint,  if  it  lies
 in  my  power,  in  my  department  a
 Harijan,  provided  a  competent  Hari-
 jan  is  available.  (Interruptions)

 Mr.  Chairman:  Order,  order.  Let
 the  hon.  Minister  proceed.  Questions
 may  be  put  later.
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 Dr.  Katju:  I  would  like  to  say  a
 few  words  about  this  missionary  pro-
 ‘lem.  I  shall  speak  with  the  greatest

 _Yestraint,  because  the  subject  has
 ‘been  much  discussed,  and  views  have
 ‘been  attributed  to  me  which  I  do  not
 hold,  and  which  I  have  never  ex-
 pressed.

 Shri  Syamnandan  Sahaya:  Thank
 you.

 Dr.  Katja:  Do  not  thank  me  so  very
 quickly.  Please  listen  first.

 So  far  as  this  topic  is  concerned,  I
 have  been  endeavouring,  probably  not
 very  successfully,  to  follow’  in  this
 sphere  also  as  in  other  spheres,  the
 teachings  of  Gandhiji.  He  had  been
 writing  about  this  matter  in  the  Hari-
 jan,  and  speaking  about  it  in  prar-
 thana  meetings  and  elsewhere,  and  I
 ‘should  like  the  whole  House,  all
 ‘Members,  including  my  hon,  friends
 the  Indian  Christians  and  others,  to
 remember  his  teachings.  I  have  got
 with  me  here  two  books.  One  is  en-
 titled  Christian  Missions—Their  Place
 in  India.  It  is  8  representative
 collection  of  articles  in  the  Harijan,
 by  Mahatmaji,  and  published  in  1941.
 The  other  has  been  published  recent-
 ly  in  the  United  States,  and  is  called
 The  Mahatma  and  the  Missionary.  It
 is  an  American  publication  which
 purports  to  quote  in  the  exposition
 of  its  thesis  the  very  words  of  Bapuji.
 What  I  have  imbibed  is  from  these.
 It  may  be  my  understanding  is  all
 wrong.  In  the  first  place,  before  I
 deal  with  this  matter,  in  another  two
 minutes,  I  should  like  to  dispel  some
 misconception  in  this  regard.  An
 idea  is  prevailing  that  missionaries
 are  being  squeezed  out,  that  they  are
 not  allowed  to  come  in,  and  that
 visas  are  not  being  granted  to  them.
 My  hon.  friend  Dr.  Krishnaswami
 waxed  eloquent  and  said  that  the
 freedom  of  these  missionaries  is  being
 restricted.  I  tell  you  I  was  surpris-
 ed  at  it,  because  there  was  no  pro-
 vocation  for  it.  He  stated  complete-
 ly  unstateable  propositions.  I  would
 not  go  into  this  matter.  because  my
 hon.  colleague  Shri  Datar  has  dealt

 with  this  argument  that  articles  14,
 15,  16,  17,  18,  19,  25,  26  and  in
 fact,  the  whole  of  our  Constitution
 says  that  every  foreigner  should  be
 entitled  to  come  to  India,  whether
 he  comes  by  sea  or  glides  in  by  air
 in  the  aerodrome.  or  comes  by  some
 other  means.  I  have  never  heard  of
 any  such  thing.  The  Constitution  has
 been  made  by  the  Indian  people  for
 themselves,  and  it  would  be  the  height
 of  impertinence  for  Parliament  to
 make  a  constitution  for  American
 citizens.  (Interruption)  They  can-
 not  do  it.  If  they  come,  they  come
 with  their  national  passports,  they
 come  with  our  visas.  They  owe  no
 allegiance  to  the  Indian  flag.  If  they
 remain  here,  they  are  subject  to  our
 laws  to  a  limited  extent.  They  can
 walk  out  anyday  they  like.  What  is
 the  good,  therefore,  of  trying  to  con-
 fuse  the  issue  by  drawing  attention
 to  this  thing?

 Then  there  is  some  sort  of  a  feel-
 ing-—I  do  not  know  how  it  is  brought
 about—that  the  missionaries  are  being
 squeezed  out.  I  have  got  the  figures
 here.  This  is  the  latest  from  Bihar.
 In  Bihar  for  the  five  years  ending
 August  ‘1947,  there  were  54  _  foreign
 missionaries,  including  26  Americans.
 In  the  five  years  following,  viz.  947
 to  1952,  there  were  213...

 Shri  Syamnandan  Sahaya:  I  may
 tell  you,  Sir,  they  are  all  very  merry
 there.

 Dr.  Katju:......  including  35  Ameri-
 cans.  I  have  got  a  longer  list  here.
 From  942-47—five  years—the  num-
 ber  of  Protestant  missionaries  was
 45i,  Catholics  820,  total  227l.  In
 the  next  five  years,  the  Protestants
 were  284,—exactly  double  of  what
 was  the  number  in  the  period  before
 —Catholics  879—more  than  double—
 and  the  total  numbér  was  4683.  Now
 what  is  the  complaint?  (Interrup-
 tions)  From  942  to  1947,  the  num-
 ber  was  227]  and  in  1952,  it  was
 4683.  And  please  remember  one
 thing.  These  are  al]  foreigners.  We
 draw  a  distinction—Indian  nationals,
 Commonwealth  citizens  and  foreigners.
 I  have  got  no  figures...
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 Shri  Syamnandan  Sahaya:  For  the
 Commonwealth,

 Dr.  Katju:...of  the  Commonwealth
 citizens.  I  do  not  know  how  many
 there  are.  Now.  what  is  the  basic
 thing?  As  my  hon.  colleague  put  it
 to  you  yesterday,  this  has  really
 nothing  to  do  with  religion.  It  is
 more  or  less  a  political  problem;  it  is
 also  a  national  problem.

 Dr.  Ram  Subhag  Singh  (Shahabad
 South):  Why  are  you  creating  this?

 Dr.  Katju:  What  has  Gandhiji  said?

 Shri  Syamnandan
 bas  he  said?

 Sahaya:  What

 Dr.  Katju:  It  is  rather  curious.  It
 may  be—I  am  only  quoting—that
 these  missionaries  have  all  changed
 now  completely  their  modus  operandi.

 An  Hon.  Member:  It
 changed.

 cannot  be

 Dr.  Katju:  Now  in  this  book  Chris-
 tian  Missions—Their  Place  in  India,
 at  page  9v—.his  was  an  article  which
 he  published  in  936—Gandhiji  said:

 “The  Church  Missionary  Society
 of  England  has  published  a  pam-
 phlet  prepared  by  —Prebendary
 W.  W.  Cash...”

 -.dt  wags  an  appeal  for  £  20,000...The
 appeal  ends  thus:

 “The  movement  among  the  out-
 castes  is  spreading  to  the  caste-
 people,  and  within  the  last  five
 years  it  is  estimated  that  no  less
 than  30,000  caste-people  from  5l
 different  castes  have  become
 Christians.”

 Gandhiji  says  this  is  all  false.

 “This  is  a  movement  of  such
 far-reaching  consequences  that
 we  dare  not  refuse  help.  The
 thousands  of  today  may  become
 millions  of  tomorrow.  Will  you
 help  us  to  go  forward  in  a  great
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 advance  that  the  harvest  may  be
 reaped”.

 Then  there  is  an  article  under  the
 heading  ‘How  they  convert’.  I  wish
 hon.  Members  would  read  it.  It  is
 at  page  108.

 “After  having  visited  the  village
 and  created  familiarity  with  the
 Harijans  they  at  once  start  a
 school  and  put  it  in  charge  of  a
 Harijan  teacher  who  either  him-
 self  is  an  influential  man  or  relat-
 ed  to  such  a  one.  Whenever  they
 come  to  learn  that  some  tension
 or  actual  litigation  is  going  on
 between  the  Harijans  and  other
 villagers,  they  at  once  seize  the
 opportunity  to  take  up  the  side  of
 the  poor  Harijans  and  help  them
 with  money  and  advice.  They
 are  thus  hailed  as  saviours,
 and  conversion  follows...”

 as  a  consequence.

 Hon.  Members  heard  yesterday  a
 speech  from  a  lady  Member  whom
 we  hold  in  great  reverence  Shrimati
 Maniben  Patel.  So  far  as  I  have
 seen  her,  she  is  not  given  to  indulg-
 ing  in  rhetoric  or  overstatement  of
 the  case.  She  gave  you  instances
 from  personal  knowledge.  I  should
 like  to  assure  my  Christian  friends
 from  Travancore-Cochin—from  any
 part  of  India—that  it  is  not  as  if  I
 do  not  like  them.  They  are  the  sons  of
 the  same  mother,  Bharat  Mata,  whom
 we  revere,  whom  we  worship.  They
 are  entitled  to  profess  their  faith,
 propagate  their  faith.  But  the  na-
 tional  importance  is  this.  namely,
 that  I  look  at  it  more  or  less  from  the
 law  and  order  point  of  view  also.  As
 Gandhiji  has  said  over  and  over  again,
 in  India  we  have  been  taught  by
 our  ancestors,  by  our  holy  books,
 that  every  religion  {s  entitled  to  equal
 reverence,  every  religion  contains  the
 truth.  I  tell  you—probably  you  do
 it  also—that  whenever  I  pass  any-
 where  in  the  city  and  I  come  across
 @  mosque,  a_  temple,  a  church,  a
 gurudwara,  a  Jewish  synagogue,  I  re-
 vere  it,  because  people  go  there  in
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 search  of  the  same  God.  There  are
 not  500  different  Gods.  (Interruption)
 But  the  result  is  this.  What  Gandhi-
 ji  emphasised  over  and  over  again
 is  that  if  you  come  here  into  free
 India,  if  you  want,  if  anybody  wants
 —l  am  not  mentioning  any  name—
 if  anybody  starts  a  sort  of  competi-
 tive  race  saying  “My  faith  is  good.
 Your  faith  is  hopeless.  Your  faith  is
 utter  idolatry.  Your  faith  teaches  you
 immorality,  ‘Devadasis’  and  so  on  and

 0  forth”  then  it  will  not  be  a  question
 of  religion;  it  will  be  a  question  of  law
 and  order.  People  will  not  tolerate  this
 now.  That  is  where  it  goes  to  the  root
 of  the  matter.

 When  I  gave  that  answer  in  the
 Council  of  States.  there  was  a  lot  of
 noise  about  it.  I  find  that  in  the
 Harijan  dated  20th  June  1953,  some
 articles  were  published  and  this  is  a
 quotation  from  Gandhiji’s  statement:

 “What  is  the  place  of  Christian
 missions  in  the  new  India  that  is
 being  built  up  today?  What
 can  they  do  to  help  in  this  great
 task?

 “To  show  appreciation  of  what
 India  is  and  is  doing.  Up  till
 now  they  have  come  as  teachers
 and  preachers  with  queer  notions
 about  India  and  India’s  great
 religions.  We  have  been  des-
 cribed  as  a  nation  of  supersti-
 tious  heathens,  knowing  noth-
 ing,  denying  God.  We  are  a
 brood  of  Satan  as  Murdoch
 would  say.  Did  not  Bishop
 Heber  in  his  well-known  hymn
 ‘From  Greenland’s  icy  moun-
 tains’  describe  India  as  a  country
 where  ‘every  prospect  pleases
 and  only  man  is  vile??  To  me
 this  is  a  negation  of  the  spirit  of
 Christ.  My  personal  view,  there-
 fore,  is  that  if  you  feel  that  India
 has  a  message  to  give  to  the
 world,  that  India’s  religions  too
 are  true,  though  like  all  religions
 imperfect  for  having  percolated
 through  imperfect  human  agency,
 and  you  come  as_  fellow-helpers
 and  fellow-seekers,  there  is  a  place
 for  you  here.  But  if  you  come  as
 preachers  of  the  ‘true  Gospel’  to

 7।  PSD
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 a  people  who  are  wandering  in
 darkness,  so  far  as  I  am  concern-
 ed,  you  can  have  no  place.  You
 may  impose  yourselves  upon  us”.

 (Mr.  SPEAKER  in  the  Chair.]

 5  PM

 This  is  not  mine;  this  is  Gandhiji’s.

 Mr.  Speaker,  before  I  sit  down—l]
 would  just  take  one  minute—I  want
 to  say  J  have  received  several  files
 full  of  communications;  many  of  them
 have  come  from  Indian  Christians.
 Here  is  one  big  thing  which  you  may
 read  from  anywhere  without  a  tele,
 scope.  ‘Foreign  Christian  Missiona
 ries  in  India  slander  their  Indian
 brothers  abroad.’  Indian  Christians
 have  come  and  told  me.  I  wish  Mr.
 Alva  were  here.  They  say  Indian
 Christians  are  not  being  properly
 treated.  We  are  all  believers  in
 God.  I  hold  the  Sermon  on  _  the
 Mount  with  as  great  reverence  as
 the  Gita  itself  (Interruption)  You
 have  heard  protests  from  Madhya

 Bharat.  It  is  not  a  question  of...

 Mr.  Speaker:  It  is  time  that  we
 finish;  it  is  time  for  guillotine.  How
 much  time  will  he  take?

 Dr.  Katju:  I  do  not  want  to  take
 much  time;  five  minutes.

 Mr.  Speaker:  Five  minutes  is  too
 long;  he  can  finish  the  sentence.

 Dr.  Katju:  I  do  not  want  to  finisb
 the  sentence;  I  do  not  stand  in  the
 way  of  guillotine.

 Mr.  Speaker:  In  financial  busi-
 ness  we  must  be  very  _  strict
 about  time.  I  will  first  take  the
 Ministry  of  Home  Affairs.  Unless
 any  hon.  Member  wants  me  to  put  8
 particular  cut  motion  separately,  3)
 shall  put  them  all  in  one  group.

 The  cut  motions  were  negatived.

 Mr.  Speaker:  I  will  now  put  the
 Demands  to  the  House.

 The  question  is:

 “That  the  respective  sums  not
 exceeding  the  amounts  shown  in  the
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 (Mr.  Speaker]
 third  column  of  the  Order  Paper  in

 cespect  of  Demands  52,  53,  54,  55,  56,
 67,  58  and  26  be  granted  to  the
 President  to  complete  the  sums
 necessary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  1955,  in  respect  of  the
 corresponding  heads  of  Demands  en-
 tered  in  the  second  column  _there-
 of.”

 The  motion  was  adopted.

 {The  motions  for  Demands  for
 Grants  which  were  adopted  by  the
 House  are  reproduced  below-——Ed.  of
 ९.  8.].

 DemMAND  No.  62—Muinistry  or  HoME
 AFFAIRS

 “That  a  sum  not.  exceeding  Rs.
 1,43,36,000  be  granted  to  the  Presl-
 dent  to  complete  the  sum  necessary
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  ‘1955,
 tn  respect  of  ‘Ministry  of  Home
 Affairs’.”

 Demand  No,  53—CasBINET

 “That  a  sum  not  exceeding  Rs.
 23,78,000  be  granted  to  the  President
 to  complete  the  sum  _  necessary  to
 defray  the  charges  which  will  come
 fn  course  of  payment  during
 the  year  ending  the  3lst  day  of
 March,  1953,  in  respect  of  ‘Cabinet’.”

 Demand  Wo.  54—DELaI

 “That  a  sum  not  exceeding  Rs.
 1,44,60,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  necessary
 to  defray  the  charges  which  will  come
 tn  course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1955,
 in  respect  of  ‘Delhi’.”

 Demann  No.  55—Po  ice

 “That  a  sum  not  exceeding  Rs.
 94,64,000  be  granted  to  the  President
 to  complete  the  sum  necessary  to
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 defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  3ilst  day  of
 March,  1955,  in  respect  of  ‘Police’.”

 Demand  No.  56—CENsus

 “That  a  sum  not  exceeeding  Rs.
 18,86,000  be  granted  to  the  President
 to  complete  the  sum  necessary  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1955.
 in  respect  of  ‘Census’.”

 Demand  No.  57—MISCELLANEOUS
 DEPARTMENTS  AND  EXPENDITURE
 UNDER  THE  MINISTRY  OF  HOME

 AFPAIRS

 “That  a  sum  not  exceeeding  Rs.
 8,71,000  be  granted  to  the  President
 to  complete  the  sum  necessary  to
 defray  the  charges  which  will

 come  in  course  of  payment  during  the
 year  ending  the  8lst  day  of  March.
 1955,  in  respect  of  ‘Miscellaneous
 Departments  and  expenditure  under
 the  Ministry  of  Home  Affairs’.”

 Demand  No.  58—ANDAMAN  AND
 NicoBaR  ISLANDS

 “That  a  sum  not  exceeding  Rs.
 1,80,54,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  necessary
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1955,
 in  respect  of  ‘Andaman  and  Nicobar
 Islands’.”

 Demanp  No.  26—CaprtaL  OuTLay
 OF  THE  MINISTRY  OF  HOME  AFFAIRS

 “That  a  sum  70  exceeding  Rs.
 21,06,000  be  granted  to  the  President
 to  complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March.  ‘1955,
 in  respect  of  ‘Capital  Outlay  of  the
 Ministry  of  Home  Affairs’.”

 Mr,  Speaker:  I  will  now  put  all
 the  cut  motions  to  the  Demands  re
 lating  to  the  Ministry  of  States.

 The  cut  motions  were  negatived



 4207  Demands  for  Grants

 Mr,  Speaker:  I  will  now  put  the
 Demands  to  the  House.

 The  question  is:

 “That  the  respective  sums  not  ex-
 ceeding  the  amounts  shown  in  the
 third  column  of  the  Order  Paper  in
 respect  of  Demands  88,  89,  90,  9l,  92,
 93,  94,  95  and  34  be  granted  to  the
 President  to  complete  the  sums
 mecessary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  1955,  in  respect  of  the  cor-
 responding  heads  of  Demands  enter-
 ed  in  the  second  column  thereof.”

 The  motion  was  adopted.

 {The  motions  for  Demands  for
 Grants  which  were  adopted  by  the
 House  are  reproduced  below—HKd.

 of  P.  P.]

 Demanp  No.  88—MINISTRY  OF
 Sratrs

 “That  a  sum  not  exceeding  Rs.
 10,74,000,  be  granted  to  the  President
 to  complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1955,  in

 है  #१
 respect  of  ‘Ministry  of  States’.

 DEMAND  No.  89—PRIVY  PURSES
 AND  ALLOWANCES  OF  INDIAN  RULERS

 “That  a  sum  not  exceeding  Rs.
 +1,96,000  be  granted  to  the  President
 to  complete  the  sum  necessary  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1955,
 in  respect  of  ‘Privy  Purses  and
 Allowances  of  Indian  Rulers’.”

 Demand  No.  90—KurTcu

 “That  a  sum  not  exceeding  Rs.
 1,07,22,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  necessary
 to  defray  the  charges  which  wil]  come
 in  course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1955,  in
 respect  of  ‘Kutch’.”
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 DEMAND
 ‘No.  9l—BiLaspur

 “That  a  sum  not  exceeding  Rs.
 34,65,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  necessary  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  (1955,
 in  respect  of  ‘Bilaspur’.”

 Demand  No.  :92—Manrpur

 “That  a  sum  not  exceeding  Rs.
 75,82,U00  be  granted  to  the  President
 to  complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1955,
 in  respect  of  ‘Manipur’.”

 DEMAND  No.  93—TRIPURA

 “That  a  sum  not  exceeding  Rs.
 1,20,61,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  _  necessary
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,
 1955,  in  respect  of  ‘Tripura’.”

 DemMAND  No.  94—RELATIONS  WITH
 STatTEs

 “That  a  sum  not  exceeding  Rs.
 §3,35,000  be  granted  to  the  President
 to  complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1955,
 in  respect  of  ‘Relations  with  States’.”

 Demand  No.  685-—MiscELLANEOUS
 EXPENDITURE  UNDER  THE  MINISTRY

 or  STATES

 “That  a  sum  not  exceeding  Rs.
 94,86,000  be  granted  to  the  President
 to  complete  the  sum  necessary  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1955,
 in  respect  of  ‘Miscellaneous  Expendi-
 ture  under  the  Ministry  of  States’.”

 Demand  No.  34—CaprraL  OvTLAy
 OF  THE  MINISTRY  OF  STATES

 “That  a  sum  not  exceeding  Res.
 6.96,83,000  be  granted  to  the  Presidem
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 to  complete  the  sum  necessary  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1955,
 in  respect  of  ‘Capital  Outlay  of  the
 Ministry  of  States’.”

 DEMANDS*  FOR  GRANTS—contd.

 Mr.  Speaker:  The  House  will
 now  proceed  with  the  consideration
 of  the  Demands  for  the  Grants  Nos.

 61,  62,  63,  64,  28  and  29  relating  to
 the  Ministry  of  Irrigation  and  Power,

 Members  and  Leaders  of  Groups
 may  hand  over  the  numbers  of  the
 cut  motions  which  they  select  to  the
 Secretary  in  fifteen  minutes.  I  will
 treat  them  as  moved  if  those  hon.
 Members  in  whose  names  those  mo-
 tions  stand  are  present  in  the  House
 and  those  cut  motions  are  otherwise
 in  order.

 The  usual  time-limit  on  speeches
 will  be  observed.

 I  shall  now  place  before  the  House
 Demands  Nos.  6l,  62,  63,  64,  28  and
 129,

 DemanpD  No.  6l-—-MINISTRY  OF
 IRRIGATION  AND  POWER

 Mr.  Speaker:  Motion  is:

 “That  a  sum  not  exceeding  Rs.
 9,70,000  be  granted  to  the  President  to
 complete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1955,
 in  respect  of  ‘Ministry  of  Irrigation
 and  Power’.”

 Demand  No.  62—IRRIGATION
 (INCLUDING  WORKING  EXPENSES),

 NAVIGATION,  EMBANKMENT  AND
 DRAINAGE  WORKS  (MET  FROM

 REVENUE)

 Mr.  Speaker:  Motion  is:

 “That  a  sum  not  exceeding  Rs.
 27,000  be  granted  to  the  President  to
 complete  the  sum  necessary  to  def-
 ray  the  charges  which  will  come  in
 course  of  payment  during  the  year
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 ending  the  3lst  day  of  March,  1955,  in
 respect  of  ‘Irrigation  (including  Work-
 ing  Expenses),  Navigation,  Embank-

 ment  and  Drainage  Works  (met  from
 Revenue)’.”

 Demanp  No.  63—MULTIPURPOSE
 RIvER  SCHEMES

 Mr.  Speaker:  Motion  is:

 “That  a  sum  not  exceeding  Rs.
 38,23,000  be  granted  to  the  President

 to  complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,
 ‘1955,  in  respect  of  ‘Multipurpose
 River  Schemes’.”

 DEMAND  No.  64—MISCELLANEOUS
 DEPARTMENTS  AND  EXPENDITURE

 UNDER  THE  MINIistRy  or  InRRI-
 GATION  AND  POWER

 Mr.  Speaker:  Motion  is:
 “That  a  sum  not  exceeding  Rs

 $1,75,000  be  granted  to  the  President
 te  complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  sist  day  of  March,  1955,
 in  respect  of  ‘Miscellaneous  Depart-
 ments  and  Expenditure  under  the
 Ministry  of  Irrigation  and  Power’.”

 DEMAND  No.  28—CapitaL  OvutiLay
 ON  MULTIPURPOSE  RIVER  SCHEMES
 Mr.  Speaker:  Motion  is:
 “That  a  sum  not  exceeding  Rs.

 8,65,61,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  necessary
 to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  38  day  of
 March,  ‘1955,  in  respect  of  ‘Capital
 Outlay  on  Multipurpose  River
 Schemes’.””

 Demanp  No.  29—OrTHER  CAPITAL
 OutTLay  OF  THE  MINISTRY  OF  IRRIGA-

 TION  AND  POWER
 Mr.  Speaker:  Motion  is:
 “That  a  sum  not  exceeding  Rs.

 4,63,000  be  granted  to  the  President
 to  complete  the  sum  necessary  to
 defray  the  charges  which  will  come  in

 *Moved  with  the  previous  sanction  of  the  President.
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 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1955,  in
 respect  of  ‘Other  Capital  Outlay  of
 the  Ministry  of  Irrigation  and
 Power’.”

 I  have  received  a  list  of  the  cut
 motions  proposed  to  be  moved.  They
 are:  Cut  motion  Nos.  146,  788,  863,
 946,  1032,  1228,  1114,  I5,  1116,  and
 4l93  on  Demand  No.  61;

 Cut  motion  No.  229  on  Demand
 No.  62;

 Cut  motion  Nas.  64l,  865  and  230  on
 Demand  No.  63;  and

 Cut  motion  Nos.  43l,  and  432  on
 Demand  No.  128.

 Delay  in  payment  of  compensation
 for  land  acquired  by  D.V.C.

 Shri  Tushar  Chatterjea
 pore):  I  beg  to  move:

 “That  the  demand  under  the  head
 ‘Ministry  of  Irrigation  and  Power’  be

 feduced  by  Rs.  100.”

 (Seram-

 Immediate  necessity  for  small
 irrigation  works  in  Tripura

 Shri  Dasaratha  Deb  (Tripurs
 East):  I  beg  to  move:

 “That  the  demand  under  the  head
 ‘Ministry  of  Irrigation  and  Power’  be
 reduced  by  Rs.  100.”

 Unsatisfactory  policy  regurding  Mut-
 tipurpose  River  Schemes

 Shri  Meghnad  Saha  (Calcutta—
 North-West):  I  beg  to  move:

 “That  the  demand  under  the  head
 ‘Ministry  of  Irrigation  and  Power’
 be  reduced  by  Rs.  100.”

 Water  charges  levied  on  cultiva-
 tors

 Shri  T.  K.  Chaudhuri  (Berhampore}:
 I  beg  to  move:

 “That  the  demand  under  the  head
 “Ministry  of  Irrigation  and  Power’  be
 educed  by  Ra  100.”
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 Necessity  of  integrating  Silai  and
 Kasai  Schemes.

 Shri  N.  B.  Chowdhury  (Ghatal):  I
 beg  to  move:

 “That  the  demand  under  the  head
 ‘Ministry  of  Irrigation  and  Power’  be

 reduced  by  Rs.  100.”

 Undue  weightage  on  power  projects
 in  preference  to  flood  control

 Shri  K.  K.  Basu:  I  beg  to  move:

 ‘That  the  demand  under  the  head
 ‘Ministry  of  Irrigation  and  Power’  be

 reduced  by  Rs.  100.”

 Failure  to  provide  land  for  land
 and  house  for  kouse  compensation

 for  land  acquired  for  Hirakud
 Project

 Dr.  Natabar  Pandey  (Sambalpur):
 I  beg  to  move:

 “That  the  demand  under  the  head
 ‘Ministry  of  Irrigation  and  Power’  be
 reduced  by  Rs.  100.”

 Delay  and  dissatisfaction  in  the
 payment  of  compensation  in  Hirakud

 Project.

 Dr.  Natabar  Pandey:  I  beg  to  move:

 “That  the  demand  under  the  head
 ‘Ministry  of:  Irrigation  and  Power’  be
 reduced  by  Rs.  100.”

 Mismanagement  in  work  done  by
 various  offices  of  Hirakud  Project

 Dr.  Natabar  Pandey:  I  beg  to
 move:

 “That  the  demand  under  the  head
 ‘Ministry  of  Irrigation  and  Power’
 be  reduced  by  Rs.  100.”

 Failure  to  adopt  a.  definite  policy
 with  reagrd  to  Bhakra-Nangal
 Project  particularly  regarding  re-

 habilitation

 Shri  Anandchand:  I  beg  to  move:

 “That  the  demand  under  the  head
 ‘Ministry  of  Irrigation  and  Power’
 be  reduced  by  Rs.  100.”
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 Failure  to  provide  for  the  Ganga
 Barrage  Project  in  an  adequate

 manner

 Shri  K.  K.  Basu:  I  beg  to  move:

 “That  the  demand  under  the  head
 ‘Irrigation  (including  Working  Ex-
 penses),  Navigation,  Embankment
 and  Drainage  Works  (met  from  Reve-
 nue)’  be  reduced  by  Rs.  “00.”

 Inclusion  of  Nandi  Konda  Project
 Scheme  on  River  Kistna  in  the  Five

 Year  Plan

 Shri  C.  R.  Chowdary  (Narasarao-
 pet):  I  beg  to  move:

 “That  the  demand  under  the  head
 ‘Multipurpose  River  Schemes’  be  re-
 duced  by  Rs.  100.”

 Policy  and  Programme  of  the
 Government  both  in  point  of  Planning

 and  execution

 Shri  Meghnad  Saha:  I  beg  to
 move:

 “That  the  demand  under  the  heaa
 ‘Multipurpose  River  Schemes’  be  re-
 duced  by  Rs.  100.”

 Failure  to  tackle  on  national  level
 for  resuscitation  of  the  tidal  rivers

 and  canals  of  the  24  Parganas

 Shri  K,  हू,  Basu:  I  beg  to  move:

 “That  the  demand  under  the  head
 ‘Multipurpose  River  Schemes’  be  re-
 duced  by  Rs.  100."

 Failure  to  give  adequate  finance  to
 Andhra  State  to  bring  lands  in  Tunga-
 bhadra  Project  area  under  culti-

 vation

 Shri  Gadilingana  Gowd  (Kurnool):
 I  beg  to  move:

 “That  the  demand  under  the  head
 ‘Capital  Outlay  on  Multipurpose

 River  Schemes’  be  reduced  by  Rs.
 100.”

 Failure  to  give  the  assistance
 of  the  Central  Tractor  Organisa-
 tion  to  Andhra  State  for  cultiva-
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 tion  uf  tands  in  ‘'ungabhadra  Pro-
 ject  areo

 Shri  Gadilingana  Gowd:  I  beg  tu
 move:

 “That  the  demand  under  the
 head  ‘Capital  Outlay  on  Multi-
 purpose  River  Schemes’  be  re~
 duced  by  Rs.  100.”
 Mr.  Speaker:  These  cut  motions  are

 now  before  the  House.
 The  Minister  of  Planning  and  Irri-

 gation  and  Power  (Shri  Nanda):  Mr.
 Speaker,  Sir.........

 Shri  T.  N.  Singh  (Banaras  Disit.-~
 East):  May  I  say,  Sir,  that  there  are
 four  hours,  two  hours  today  and  two
 hours  tomorrow  and  the  Minister  will
 always  get  an  opportunity  to  reply
 later  on.  So,  let  the  Members  get.
 an  opportunity  to  speak  on  the  va-
 rious  points.

 Mr.  Speaker:  He  wants  to  have  an.
 extension  of  time,  I  think.

 ‘Shri  T.  N.  Singh:  At  any  rate,  the
 time  taken  by  the  Minister  today
 should  be  made  good  tomorrow,  Sir.

 Mr.  Speaker:  There  seems  to  be
 some  misapprehension  about  this

 position.  It  is  a  definite  rule  that  so
 far  as  the  financial  business  is  con-
 cerned,  the  time-limit  has  to  be
 strictly  observed.  Otherwise  there  is
 no  point  in  providing  for  guillotine.
 The  Minister  may  adjust  his  speech,
 make  it  as  short  as  possible,  and  save
 time.  But,  he  is  entitled  to  speak.

 An  Hon.  Member:  Or  not  to  speak.
 Mr.  Speaker:  Order,  order.  If  there

 are  criticisms,  I  think  he  is  bound  to
 speak,  and  give  explanations  and  rep-
 lies  to  various  points  that  the  House
 may  like  to  raise.  So,  it  is  not  a
 question  of  his  choice  of  not  speak-
 ing.  Of  course  nobody  can  force  the
 Minister  to  speak  if  he  does  not  want
 to  speak.  That  is  a  different  matter

 Shri  Nanda:  I  thank  you  for  allow-
 {ing  me  to  speak  now,  but  I  do  not
 propose  to  take  much  time.  I  be-
 lieve  that  if,  at  the  outset,  I  give
 some  factual  information  to  the  House
 with  regard  to  the  work  of  the
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 irrigation  and  Power  Ministry,  it  may
 facilitate  discussion  in  the  House
 and  save  the  time  of  the  House  later
 on.  It  is  in  that  hope  and  belief
 that  I  thought  I  should  give  some
 information  at  the  outset.

 Shri  S.  S.  More:  Has  it  not  been
 circulated?

 Shri  Nanda:  It  is  something  addi-
 tional  and  I  hope  the  hon.  Member
 will  find  it  very  useful.

 The  work  of  any  department  of  the
 Government  during  the  years  of  the
 Plan  has  to  be  judged  in  relation  to
 the  implementation  of  the  Plan.  This
 is  a  crucial  test.  of  performance.  The
 Irrigation  and  Power  Ministry  has
 also  to  answer  the  question  how  far
 it  has  fulfilled  its  part  in  the  Five
 Year  Plan.  I  therefore  propose  to
 give  the  overall  picture  the  figures
 about  the  progress  regarding  the  ir-
 rigation  and  power  programmes  in
 the  Centre  and,  to  some  extent,  in
 the  States.  To  save  time.  I  would
 confine  myself  to  the  essential  infor-
 mation  regarding  these  aspects.

 In  the  Plan,  provision  of  Rs.  74
 ‘rores  was  made  initially  for  the  four
 centrally  financed  projects,  namely,
 Bhakra-Nangal.  D.V.C.,  Hirakud  and
 Harike.  A  lump  sum  of  Rs,  50  crores
 was  also  provided  for  increases  due
 to  revision  in  estimates  for  enlarge-
 ment  of  the  scope  of  the  projects.  On
 all  these  projects,  expenditure  amoun-
 ted  to  Rs.  33  crores  in  the  first  year,
 1951-52,  and  this  works  out  to  4°9
 per  cent.  of  the  allocation  for  the
 five-year  period.  In  1952-53,  it  was

 Rs.  42  crores,  that  is,  8°8  per  cent.
 For  1953-54,  the  revised  estimate  is
 Rs.  54°59  crores,  that  is,  24:4  per
 cent.  In  the  three  years  together,
 these  figures  come  to  58  per  cent.
 Adding  the  budget  figure  for  1954-
 55,  the  expenditure  for  four  year.
 would  be  82:7  per  cent.  of  the  Plan
 for  irrigation  and  power.  Compared
 to  the  year  ‘1951-52,  that  is,  the  first
 year,  the  pace  increase  by  26  per
 eent.  in  the  second  year  and  64  per
 cent.  in  the  third  year.
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 I  should  give  somewhat  fuller  in
 tormation  about  the  year  (1952-53,  the
 latest  for  which  actuals  are  available
 I  am  doing  so  particularly  because
 the  figures  pertaining  to  this  year
 have  been  misquoted.  The  origina)
 allotment  in  the  Budget  this  year  was
 Rs.  40  crores.  Later  in  the  year,
 further  allocation  was  made  and  the
 revised  estimates  stood  at  Rs.  45°57
 crores.  The  expenditure  incurred  in
 1952-53.  is  Rs.  2  crores  higher  than
 the  original  budget  allotment  but
 Rs.  3-5  crores  less  than  the  revised
 allocation.  Out  of  these  Rs,  38
 crores,  Harike,  which  has  been  com
 pleted,  accounted  for  Rs.  1:82  crores.

 Now,  I  come  to  the  States.  This
 information  igs  relevant  because  the
 Irrigation  and  Power  Ministry  has
 been  called  upon  to  assume  a  mea-
 sure  of  responsibility  for  the  imple-
 mentation  of  the  Plan  5  the  States.
 In  the  State  Plan,  the  total  expen-
 diture  incurred  in  the  first  three  years
 is  Rs.  770  crores,  which  represents
 56  per  cent.  of  the  total  expenditure
 provided  in  the  Plan,  whereas  ex-
 Penditure  on  these  projects  in  1951-

 52  was  Rs.  42°7  crores,  in  1952-53
 about  86  crores  and  in  ‘1953-54  about
 Rs.  66  crores.  At  the  end  of  the
 fourth  year  of  the  Plan,  it  is  expect-
 ed  that  more  than  85  per  cent.  of
 the  total  expenditure  would  have
 been  incurred.  The  acceleration  in
 the  rate  of  progress  would  be  clear
 from  the  fact  that  compared  to  95i-
 §2,  the  expenditure  in  the  second  year
 was  8  per  cent  more  than  in  the
 first  year,  and  in  the  third  year  it
 was  38°5  per  cent.  more.  Provision
 for  ‘1984-55  represents  an  increase  of
 70  per  cent.  For  the  Centre  and  the
 States  together,  the  expenditure  in
 the  first  three  years  is  58  per  cent.
 and  including  the  fourth  year  it  is
 84  per  cent.  of  the  total  Plan  alloca-
 tion.

 I  will  give  a  little  information  about
 the  major  projects  individually.

 The  Damodar  Valley  Project  has
 been  making  satisfactory  progress.
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 ‘Tilaiya  and  Bokaro  were  completed
 in  1953.  Konar  will  be  completed
 before  the  monsoon  this  year.  Owing
 to  the  late  arrival  of  sub-station
 equipment  from  overseas,  a_  cifcum-

 ‘stances  beyond  the  control  of  the
 D.V.C.,  there  has  been  delay  in  deli-
 vering  power  to  prospective  consu-
 mers.  The  present  load  of  26,000
 दफ,  to  Bokaro  is  expected  progres-
 sively  to  rise  to  65,450  k.w.  by  Decem-
 ber  1954.  The  installed  capacity  for
 the  D.V.C.  system  would  be  2,76,500
 k.w.  in  the  first  phase,  including
 22,500  k.w.  of  surplus  power  from
 Sindri,  but  excluding  the  Konar  hydro-
 power  station.  According  to  load
 anticipation,  this  power  should  be
 used  up  by  1958-59.  The  transmis-
 sion  system,  exclusive  of  the  recently
 approved  extension  to  Calcutta  and
 Gaya-Patna-Dalmianagar  ig  scheduled
 tor  completion  by  June  1955.  The
 Maithon  Dam  is  expected  to  be  com-
 pleted  early  next  year;  the  Durgar-
 pur  Barrage  by  June  1955:  and  the
 Panchet  Hill  by  April  1956.  Kharif
 Irrigation  will  commence  from  the
 middle  of  1955,  though  the  entire
 canal  system  will  be  completed  by
 the  end  of  1957,

 I  realise  that  the  programme  of
 construction  of  the  canal  system  should
 have  been  synchronised  better  in
 order  to  utilise  fully  the  stored  waters
 for  irrigation.  The  cost  estimate  of
 the  projects  stood  in  95l-52  at  Rs.
 76-87  crores,  and  the  latest  revised
 estimates  stand  at  Rs.  crores,
 {ncluding  Rs.  16  crores  for  capital
 expenditure  on  ropeway  and  mining,
 but  exclusive  of  Konar  hydro  station
 (Rs.  3°85  crores)  and  the  _  recently
 approved  transmission  system  to  Cal-
 cutta.  and  Gaya-Patna-Dalmianagar
 (Rs.  6°4  crores).  The  execution  of
 the  project  has  been  steadily  gaining
 {n  tempo.  The  total  expenditure  for
 the  first  three  years  of  the  Plan  is
 Rs.  4i:98  crores.  Excluding  an  ex-
 penditure  of  Rs.  16-87  crores  before
 the  Plan,  the  total  expenditure  of  the
 project  comes  to  about  Rs.  59  crores.
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 The  0.  V.  C.  Board  has  been  re-
 constituted  with  Shri  P.  S.  Rau  as
 Chairman.

 A  few  words  about  Bhakra-Nangal.
 The  estimates  of  Bhakra-Nangal  have
 undergone  a  number  of  revisions.
 The  latest  estimate,  that  is,  1958,
 which  is  under  scrutiny  by  the  Con-
 trol  Board  and  C.  W.  P.  C.  is  Rs  56
 crores,  against  the  Rs.  33  crores  ac-
 cording  to  the  estimate  prepared  in
 949  before  devaluation.  The  _  esti-
 mate  under  consideration,  however,
 does  not  provide  for  distribution  of
 bulk  supply  of  power  and  develop-

 ment  of  roads  and  mandis  which  ac-
 counted  for  a  sum  of  Rs.  5°2  crores
 in  the  949  estimate.  I  have  not
 yet  had  the  opportunity  of  scrutinis-
 ing  the  revised  estimates,  as  they
 are  still  under  the  consideration  of
 the  Bhakra  Control  Board.  The
 causes  for  the  rise  as  reported  are:
 increase  in  the  quantity  of  work  on
 account  of  insufficient  data  available
 at  the  time  of  the  preparation  of
 the  949  Project;  improvements  in
 design  and  specifications;  increase  in
 the  scope  of  the  Project;  rise  in
 prices  of  equipment  due  to  devalua-
 tion  and  the  Korean  war;  rise  in  the
 prices  of  materials  and  wages  of
 labour;  inadequate  provision  for  con-
 struction  plant  and  other  job  and
 access  facilities;  assumption  of  too
 high  a  life  and  re-sale  value  of  machi-
 nery  and  inadequate  provision  of
 overheads  and  repairs:  employment
 of  foreign  specialists  etc.  I  am  giving
 my  personal  attention  to  this  matter
 and  will  report  to  the  House  in  due
 course.
 “The  expenditure  on  this  project
 before  the  Plan  was  Rs.  23°56  crores.
 The  tempo  of  expenditure  on  this
 project  has  been  rising.  In  the  first
 year  of  the  Plan,  Rs.  9°86  crores  were
 spent.  In  the  second  year  Rs.  8°82
 crores  were  spent  and  in  the  third
 year,  Rs.  28:83  crores  were  spent.
 On  the  Bhakra  Dam  itself,  38  per
 cent.  of  the  estimated  expenditure
 has  been  incurred.  As  regards  the
 Bhakra  Dam.  access  and  job  facili-
 ties  have  made  good  progress  and
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 an  expenditure  of  Rs.  2°5  crores  has
 been  incurred  on  them.  The  right
 diversion  tunnel  is  carrying  the  whole
 discharge  of  the  river  at  present.
 Coffer  dams  will  be  started  in  Octo-
 ber-November  1954,  A  detailed  cons-
 truction  plan  has  been  prepared,  and
 tne  plant  has  already  arrived  or  is
 in  order.  Twenty-five  per  cent.  of
 the  stripping  of  the  abutments  has
 been  completed.  Out  of  about  3,000
 miles  of  the  canal  system  Punjab
 is  ahead  of  schedule,  while  Rajasthan
 and  PEPSU  are  behind  schedule.
 However.  the  Chief  Engineer,  PEPSU,
 is  confident  that  they  will  be  able  to
 utilise  water  for  irrigation  in  the

 coming  kharif  season.  Rajasthan  will
 be  able  to  take  limited  supplies  only.
 In  Punjab,  water  will  be  released  for
 irrigation  in  June  1954.  The  area
 expected  to  be  irrigated  in  the  three
 States  would  be  six  lakh  acres.

 Power  House  No.  |  on  the  Nangal
 Hydel  channel  will  be  commissioned
 in  July  1954.  Power  House  No.  2
 will  be  commissioned  in  November
 1955.  The  Dam  is  scheduled  to  be
 completed  by  1959-60.  The  Special
 Enquiry  Agency  consisting  of  a  Super-
 intending  Engineer  (part-time),
 a  Deputy  Superintendent  of
 Police  and  the  necessary  subor-
 dinate  staff  was  appointed  §  in
 October  952  to  investigate  some
 serious  cases  of  corruption  in  the
 Bhakra-Nangal  Project.  The  prose-
 cution  of  one  Assistant  Engineer,
 three  Overseers  and  two  clerks  has
 been  sanctioned.  Government  is  cons!-
 dering  prosecution  of  two  Executive
 Engineer  and  three  S.D.Os.  Other
 eases  are  still  under  investigation.

 Now,  a  little  about  Hirakud.  The
 original  estimate  of  the  Hirakud  Pro-
 4९८६  was  revised  to  Rs.  67  crores  for
 Stage  I,  and  now  stands  at  Rs.  70°78
 crores  as  approved  by  the  Orissa
 Government.  Out  of  a  total  expen-
 diture  of  Rs.  33  crores  incurred  up
 to  3lst  March  1954,  an  expenditure
 of  Rs.  26  crores  has  been  incurred
 during  the  Plan  period.  The  tempo
 of  expenditure  will  increase  during
 the  current  year.  The  progress  at
 the  end  of  March  964  was:  concrete

 6  APRIL  954  Demands  for  Grants  4220

 dam  37  per  cent.;  earth  dam  43  per
 cent.;  dykes  56  per  cent.;  main  canais
 and  branches  85  per  cent;  distribu-
 taries  and  minors  30  per  cent.  There
 was  some  set-back  to  progress  in
 January-February  954  due  to  a  par-
 tial  labour  strike,  but  every  endea-
 vour  is  being  made  to  make  up  the
 backlog  during  the  course  of  the
 season.

 The  Dam  will  be  substantially  ready
 by  July  1956.  Originally,  the  irriga-
 tion  from  this  Project  was  contem-
 plated  in  ‘1955-56,  but  under  the  re-
 vised  programme,  the  work  on  the
 earth  dam  has  been  staggered  and  it
 will  now  be  ready  by  June  1956.  The
 power  also  will  be  available  at  the
 same  time.  The  load  expectations
 are  28.000  k.w.  in  956  and  78,000
 k.w.  in  1987,  taking  into  account  the
 requirements  of  the  steel  factory  and
 aluminium  and  ferro-manganese  fac-
 tory.  By  96l,  the  demand  is  expect-
 ed  to  increase  to  1,35,000  kw.  due
 to  increased  demands  of  the  steel  and
 ferro-manganese  and  aluminium  fac-
 tories  as  against  the  firm  power  of
 85,000  k.w.  to  be  generated  from  the
 main  Dam.  Prima  facie,  there  is
 need  for  generation  of  more  power
 by  utilising  the  tail  waters  of  the
 main  Power  House.  The  Hirakud
 Project,  Stage  I,  will  give  irrigation
 water  to  4,48,600  acres  of  culturable
 land  in  Sambalpur  and  Bolangir-Patna
 Districts  enabling  the  cropping  of
 6,72,900  acres  of  land  in  both  the
 Kharif  and  rabi  seasons.  A  separate
 scheme  has  been  prepared  for  exten-
 sion  of  irrigation  in  the  Mahanadi
 Delta  estimated  to  cost  approximate-
 ly  Rs,  5  crores.  This  will  give  irri-
 gation  water  to  a  culturable  com-
 manded  area  of  10-77  lakhs  acres
 nearly  enabling  the  cropping  on
 17,89,000  acres  in  both  kharif  and  rabi
 seasons.

 The  Hirakud  Control  Board  has  ap-
 proved  of  the  schemes  and  has  for-
 warded  it  to  the  Orissa  Government
 and  the  Planning  Commission  for
 consideration.  Thus,  the  Hirakud
 Project  will  provide  irrigation  canal
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 facilities  for  cropping  over  two  mil-
 lion  acres.

 Sir,  a  little  about  the  new  projects
 included  in  the  Five  Year  Plan.

 Kosi—A  Delegation  is  proceeding
 to  Khatmandu  shortly  to  discuss  Kosi
 with  the  Nepal  Government,  as  the
 site  of  the  dam  proposed  to  be  cons-
 tructed  at  Hanumannagar  lies  partly
 in  Nepal  territory.

 Chambal.—A  Control  Board  will  be
 constituted  shortly  at  the  request  of
 the  Governments  of  Rajasthan  and
 Madhya  Bharat  on  which  the  repre-
 sentatives  of  the  Centre  will  be  re-
 presented.  This  will  enable  closer
 coordination  between  the  two  States.

 Koyna.—The  representatives  of  the
 World  Bank  have  made  an  on-the-spot
 study  of  the  project  and  their  report
 is  awaited.

 Rihand.—Preliminary  work  on
 Rihand  has  started  and  an  agree-
 ment  has  been  concluded  with  the
 TCM  who  have  offered  8°5  million  dol-
 lars  for  equipment  for  the  project
 and  another  2°5  million  dollars  for

 experts,  if  required.

 Krishna.—A  joint  report  of  the
 Andhra  and  Hyderabad  Government
 on  the  various  alternative  schemes
 is  awaited.  We  have  been  urging  upon
 the  Andhra  Government  to  expedite
 their  views.

 Rurul  Electrification—Extension  of
 power  to  rural  areas  has  been  en-
 gaging  the  attention  of  the  Planning
 Commission  and  the  Ministry.  Re-
 cently  a  letter  has  been  sent  to  the
 State  Governments  in  which  loan
 assistance  has  been  offered  to  the
 States  to  enable  them  to  extend  sup-
 ply  of  power  to  community  project
 areas  where  existing  skills  and  local
 resources  can  be  utilised  in  connection
 with  the  development  programmes
 for  increasing  employment  and  also
 to  small  towns  with  a  population  of
 10,000,  and  above  in  the  neighbour-
 hood  of  rural  areas.
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 Arrangements  are  in  progress  for
 the  preparation  of  the  Second  Five
 Year  Plan  and  this  fact  is  known  to
 hon.  Members.

 Sir,  I  had  thought  that  I  might  also
 give  some  information  to  the  House
 regarding  the  measures  taken  by  the
 Ministry  in  pursuance  of  the  imple-
 mentation  of  the  recommendations  of.
 the  various  committees.  But  as  it
 might  take  too  much  time,  I  shall
 take  the  opportunity  of  mentioning
 it  in  the  course  of  my  reply.

 Shri  8.  V.  Ramaswamy  (Salem):
 ‘Could  the  hon.  Minister  have  a  copy
 of  his  speech  circulated  to  us?

 Shri  Nanda:  Regarding  what  I  have
 stated,  or  what  more  I  had  to  say,  but
 for  want  of  time  could  not?

 Mr.  Speaker:  What  the  hon.  Min-
 ister  has  spoken  and  what  he  had  to
 add.

 Shri  Nanda:  Yes,  I  shall.

 Shri  Meghnad  Saha:  Mr.  Speaker.
 Sir.  we  have  listened  to  a  very  in-
 teresting  review  of  the  progress  of
 the  river  valley  schemes  from  the
 hon.  Minister  of  Irrigation  and
 Power.  I  am  sorry  that  he  has  not
 reviewed  in  detail  the  recommenda-
 tions  and  findings  of  the  Rau  Com-
 mittee.

 The  House  will  remember  that  dur-
 ing  the  last  session  many  speakers
 criticised  the  administration  of  the
 river  valley  schemes,  as  a_  result  of
 which  an  enquiry  committee  was  ap-
 pointed  to  go  into  the  matter.  At
 that  time  it  was  said  that  the  oppo-
 sition  were  exaggerating  matters.
 But  the  findings  of  the  Rau  Com-
 mittee  show  that  almost  every  one
 of  the  allegations  which  was  made  by
 the  Opposition  has  been  upheld.

 With  regard  to  the  Damodar  Val-
 ley  Corporation  it  was  pointed  out
 that  all  the  mismanagement  was  due
 to  the  non-appointment  of  the  Chief
 Engineer.  This  has  been  upheld  by
 the  Rau  Committee.  The  Committee
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 has  definitely  come  to  the  conclusion
 that  for  two  years  no  progress  could
 be  made  because  there  was  no  Chief
 Engineer.  This  finding  has  also
 been  upheld  by  Government  and  the
 Chairman  of  the  Corporation  had  to
 go  and  we  have  got  a  new  Chairman.
 One  has  naturally  to  go  into  detail
 as  to  why  this  was  allowed  to  take
 place.  Unfortunately,  I  have  not  got
 the  time  to  do  so.

 The  Corporation  itself—or  at  least
 the  late  Chairman,—was  not  very
 keen  on  taking  a  Chief  Engineer,
 because  he  thought  that  he  could  do
 the  work  of  the  Chief  Engineer  him-
 self.  After  some  time  it  was  found
 that  a  civil  servant  might  do  any-
 thing,  excepting  converting  a  man
 into  a  woman,  but  that  he  was  not
 good  for  engineering  work.  This
 lesson.  once  having  been  learnt,
 will,  I  hope,  not  be  forgotten—that

 civil  servants  like  liquid  water
 cannot  be  fitted  into  any
 vessel  and  for  specialist’s  work  you
 must  have  a  specialist—you  cannot
 leave  it  to  a  civil  servant.  The  non-
 appointment  of  a  Chief  Engineer  had
 heid  up  the  work  of  the  whole  scheme
 for  two  years?  The  appointment  of
 the  Chief  Engineer  was  held  up  by
 intrigues  between  the  Irrigation  and
 Power  Ministry  and  the  Finance
 Ministry.  I  think  it  is  given  in  the
 Rau  Committee  report  that  the  ap-
 pointment  of  the  Chief  Engineer  was
 held  up  because  there  were  no  dol-
 lars  available.  I  hope  these  mistakes
 will  not  be  committed  in  future  at
 least.

 The  Rau  Committee  has  found  that
 the  Damodar  Valley  Corporation  Act
 is  quite  sound  in  principle,  provided
 you  can  find  out  the  right  type  of
 personnel.  The  Committee  found
 that  the  work  of  the  two  other  river
 valley  projects  was  formerly  under
 the  Control  of  the  Chairman  of  the
 CWINC.  This  arrangement  was  not
 satisfactory,  because  the  Chairman
 of  the  CWINC  was  combining  in  him-
 self  the  functions  of  Brahma  Vishnu
 and  Maheshwar.  He  drew  up  the
 designs,  he  executed  the  schemes  him-
 self  and  as  Secretary  he  passed  the
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 whole  thing  himself.  That  was  the
 greatest  blunder  in  the  administra-
 tion  and  I  am  glad  that  this  defect

 has  been  rectified  by  the  removal  of
 the  Chairman  and  placing  all  these
 river  valley  projects  more  or  less  on
 the  same  pattern  as  the  Damodar
 Valley  Corporation.  The  administra-
 tion  has  now  taken  a_  proper  shape
 and  we  are  getting  more  and  more
 experience  in  the  handling  of  these
 projects,  on  which  the  future  of  India
 lies.

 In  this  connection  I  would  like  to
 put  one  question  of  the  hon.  Minis-
 ter.  The  Konar  project  was  to  have
 cost  Rs.  4  crores.  But  the  cost  has
 jumped  up  to  Rs.  8  or  9  crores.  In
 an  interview  that  the  hon.  Minister
 gave  me  I  put  it  to  him  why  the
 cost  has  gone  up.  The  Rau  Commit-
 tee  has  gone  into  the  details  of  this
 matter  and  it  has  found  that  the  Da-
 modar  Valley  Corporation  has  been
 cheated  of  Rs.  l  crore  64  lakhs.  They
 have  also  mentioned  the  parties  which
 were  responsible  for  the  cheating.
 They  are  the  Swiss  Company,  the
 Greuner  Brothers,  the  officers  of  the
 Corporation  itself,  the  Executive  En-
 gineer  whose  business  it  is  to  go
 through  the  bills  properly  and  check
 them,  and  lastly  the  contractors.
 This  being  admitted.  I  would  like  to
 know  what  steps  have  been  taken  by
 the  hon.  Minister  to  recover  al]  this
 money  from  the  three  guilty  parties,
 the  Swiss  company  of  Greuner  Bro-
 thers  who  were  the  consultants,  the
 officers  of  the  Damodar  Valley  itself
 whose  duty  it  was  to  check  the  bills
 and  pass  them,  and  thirdly  the
 contractors.

 T  shall  just  read  one  passage  from
 page  77  of  the  Rau  Committee  Report:

 “This  enhanced  rate  was  agreed
 {o  at  a  meeting  of  the  Corporation’s
 engineers,  Greuner  Brothers  and
 the  contractors,  held  on  the  27th
 March,  95l.  We  consider  they  are
 all  to  blame”.

 Shri  T.  N.  Singh:  Can  he  read
 from  a  confidential  document,  Sir?

 Shri  Nanda:  We  propose  to  lay
 copies  of  this  Report  on  the  Table
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 [Shri  Nanda.]
 of  the  House.  The  matter  was
 placed  on  the  agenda  of  the
 House  two  or  three  days  ago.  But

 .on  the  advice  of  the  Deputy-Speaker.
 this  was  withheld.  So  till  now,  Sir,

 the  House  is  not  in  possession  of  this
 document,

 Mr.  Speaker:  How  did  the  _  hon.
 member  get  a  copy?

 Shri  Nanda:  We  had  taken  it  for
 -should  be  no  publication  before  it  is

 the  Table  of  the  House  and  in  the
 ordinary  course  copies  had  been  cir-
 culated  with  the  instruction  that  there
 should  be  no  publication  before  it  is

 laid  on  the  Table  of  the  House.

 Mr.  Speaker:  I  think  under  the
 -circumstances,  if  the  hon,  Member  is
 in  possession  of  it  lawfully,  then  he  is
 entitled  to  refer  to  it.  It  was  q  mis-
 take  to  have  circulated  the  copies  in

 ‘anticipation  of  the  Report  being  laid
 on  the  Table  of  the  House.  But  if  a
 mistake  is  committed,  the  consequen-
 ces  must  be  taken.

 Shri  Nanda:  It  was  not  circulated
 -privately  like  that.  It  was  issued  to
 the  press  in  anticipation.  But  telegrams
 were  gent  and  no  press  has  published  it.

 Mr,  Speaker:  How  did  the  hon.  Mem-
 ‘ber  get  the  copy?

 Shri  Meghnad  Saha:  A  copy  was
 given  to  me.  But  I  was  never  told....

 Mr,  Speaker:  By  whom  was  the  copy
 given?

 Shri  Meghnad  Saha:  I  got  the  copy.

 Mr.  Speaker:  But  by  whom  was  it
 given?

 Shri  Meghnad  Saha:  I  think  the
 hon.  Minister  can  say  that.

 Shri  Nanda:  I  will  have  to  probe
 into  the  matter  for  that.

 Shri  T.  N.  Singh:  How  is  it  possible
 ‘that  the  press  should  get  a  copy?

 Mr.  Speaker:  I  think  it  is  the  prac-
 tice  to  give  it  in  right  time  on  condi-
 tion  that  they  do  not  publish  it  be-
 fore  the  specified  time.  That  is  the
 usual  practice.
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 Anyway,  the  hon.  Member  has  got
 a  copy,  and  I  do  not  see  how  I  can
 prevent  him  from  referring  to  it.  He
 has  not  got  it  by  any  underhand
 means,

 Shri  Nanda:  If  that  is  your  feeling,
 Sir,  he  may  proceed.

 Shri  Ss.  V.  Ramaswamy:  There  are
 two  copies  of  the  Report,  one  abridg-
 ed  and  the  other  unabridged,  both
 printed.  Are  both  going  to  be  placed
 on  the  Table  of  the  House?

 Mr.  Speaker:  That  is  a  different
 issue.  I  am  on  the  question  whether
 the  hon.  Member  can  refer  to  the  con-
 tents  of  the  Report  or  not.

 Shri  Nanda:  Other  Members  have
 not  got  it,  and  the  House  will  not  be

 in  a  position  to  judge  on  whatever  is
 stated  regarding  the  Report  by  the
 hon.  Member  opposite  or  by  myself.

 Shri  Damodara  Menon  (Kozhikode):
 Then  the  remedy  is  to  supply  us  with
 copies.

 Mr.  Speaker:  That  may  be  done
 later  on.  The  only  question  was  whe-
 ther  the  hon.  Member  should  be  per-
 mitted  to  refer  to  a  document  which

 was  not  in  the  possession  of  the  House.

 Pandit  Thakur  Das  Bhargava  (Gur-
 gaon):  And  which  is  not  public,  so

 far.

 Mr.  Speaker:  There  is  a  difference.

 Shri  Sarangadhar  Das  (Dhenkanal-
 West  Cuttack):  Yesterday  or  the  day
 before  in  reply  ४७  a  question  of  mine,
 the  Deputy  Minister  had  said  that
 this  Report  and  one  other  report
 would  be  submitted  to  the  Estimates
 Committee  first  and  then  they  will  be
 laid  on  the  Table  of  the  House.

 Shri  Nanda:  Yes,  that  is  the  posi-
 tion.

 Mr.  Speaker:  The  problem  before
 me  is  if  he  got  a  copy  of  the  Report,
 as  I  believe,  quite  legitimately,  then—
 it  may  be  through  some  mistake,  or
 some  anticipation  going  क्राइण्यड्-न  real-
 ly  do  not  know  how  I  can  prevent  him
 from  referring  to  its  contents.
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 Shri  Nanda:  He  is  free  to,  Sir,  if  he
 thinks  it  is  proper.  Technically  he  is
 free  to  do  so.  But  if  he  thinks  that
 in  view  of  the  circumstances  it  may
 be  deferred  to  another  time,  it  may
 be  helpful

 Mr.  Speaker:  I  may  suggest  by  way
 of  compromise  that  he  may  base  his
 arguments  without  practically  read-
 ing  the  Report.

 Shri  Meghnad  Saha:  I  bow  to  your
 decision,  Sir.

 Shri  S.  V.  Ramaswamy:  I  found
 these  two  volumes,  both  abridged  and
 unabridged,  with  another  hon.  Mem-
 ber  whose  name  I  need  not  mention.
 May  I  know  whether  both  will  be
 placed  before  the  House?

 Shri  Nanda:  The  Estimates  Com-
 mittee  has  got  copies  of  this  report,
 and  several  Members  of  Parliament
 have  therefore  got  this.

 Mr.  Speaker:  Whatever  it  may  be,
 the  hon.  Member  will  base  his  argu-
 ments  on  it,  if  he  likes,  without  refer-
 ring  to  the  Report.

 Shri  Meghnad  Saha:  I  bow  to  your
 decision,  and  I  shall  not  read  any  pas-

 sages  from  that  Report.  But  I  can
 say  everything  from  my  own  memory.

 Regarding  the  Konar  Dam  my  im-
 pression  is  that  the  total  amount  of
 fraud  committed  is  about  Rs.  4  crores.
 I  gave  all  the  points  to  the  Ministry
 and  I  asked  the  Ministry  to  enquire
 into  it.  “When  a  reference  was  made
 to  the  Rau  Committee,  the  reference
 was  made  only  on  a  particular  part
 of  the  item.  I  think  this  is  a  sort  of
 malpractice  which  is  going  on  which
 ought  to  be  stopped  in  the  interests
 of  the  netion.

 The  other  points  to  which  I  wish  to
 invite  the  attention  of  this  House  are
 certain  remarks  which  have  been
 made  by  the  Rau  Committee.  They  have
 pointed  out  that  the  Damodar  Valley
 is  the  “Ruhr  Valley”  of  India.  It  con-
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 tains  coal,  it  Antains  iron,  it  contains
 any  amount  of  minerals.  And  they
 have  said  that  there  should  be  a  Plan-
 ning  Committee  for  the  development.
 of  these  minerals.  At  the  present
 time  they  are  being  developed  by  pri-
 vate  parties  on  a  very.  un-
 systematic  scale.  But  further  de-
 velopment  has  been  prevented  on
 account  of  some  work  of  the
 Railway  Soard.  The  Railway  Board
 has  said  that  the  traffic  in  the  Da-
 modar  Valley  is  too  much  congested.
 and  no  factory  should  be  built  up
 there  for  another  four  or  five  years.
 I  do  not  at  all  agree  with  the  findings.
 of  the  Railway  Board.  After  having.
 spent  nearly  sixty  or  seventy  crores  of
 rupees  on  the  improvement  of  the
 Valley,  not  to  take  advantage  of  ibe
 natural  resources  of  the  Valley  appears
 to  be  like  mid-summer  madness.  I
 think  this  kind  of  contradictory  opi-
 nions  on  the  part  of  the  different  sec-
 tions  of  the  Government  are  hamper-
 ing  the  progress  of  this  country.  If
 the  traffic  there  cannot  be  borne  by
 the  Railways,  it  is  for  the  Railwayr
 to  project  new  lines  and  to  find  out
 how,  by  the  alteration  of  the  present
 methods  of  traffic,  communications  can
 be  improved.  I  therefore  suggest  that
 the  hon.  Minister  of  Irrigation,  who
 is  also  the  Minister  of  Planning,  will
 kindly  go  into  this  affair.  Unfortu-
 nately  the  planning  of  the  Damodar
 Valley  for  the  exploitation  of  the  re-
 sources  cannot  be  done  because  inter-
 ested  parties  from  the  other  sections

 of  the  Government  are  standing  in  the
 way.

 Sir,  I  would  not  take  much  of  the
 time  of  the  House.  From  the  little
 knowledge  which  I  have  got  about  the
 other  river  valley  project  it  appears.
 that  none  of  them  has  been  done  on
 very  sound  lines.  The  engineers  there
 have  unfortunately  been  catching  some
 slogans  “we  shall  make  the  highest
 dams  in  the  world”.  Well,  this  may
 be  very  good  as  a  slogan,  but  it  is

 very  bad  from  the  scientific  point  of
 view.  The  Himalayas  are  a_  recent
 mountain  and  most  of  the  rocks  there
 are  very  weak.  It  has  been  found  after
 crores  of  rupees  have  been  wasted  that
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 you  cannot  build  a  very  high  dam  on
 the  foundations  of  Himalayan  rock.  |
 think  that  is  one  of  the  chief  reasons
 why  the  Bhakra-Nangal.  scheme  is
 costing  so  much  money.  We  were
 talking  of  the  highest  dam  in  Kosi  and
 ultimately  had  to  abandon  it  for  a
 dam  of  very  modest  dimensions.  I
 think  in  the  planning  of  these  projects,
 we  require  the  co-operation  of  not
 only  engineers  but  also  geologists  and
 also  co-operation  of  neighbouring
 countries  like  Nepal.  As  far  as  I
 know,  the  schemes  have  been  rushed
 through  without  proper  examination
 of  the  survey.  I  think  it  will  take  a
 long  time  before  we  get  the  results
 of  these  schemes  and  they  begin  to
 yield  us  wealth.  This  is  on  account
 of  the  lapse  between  the  setting  up  of
 the  different  works  and  their  utili-
 sation.  Now,  we  have  got  the  Bokaro
 Thermal  Station.  I  do  not  think  we
 have  got  the  plans  yet  for  the  utilisa-
 tion  of  all  that  power.  In  the  case  of
 the  Tungabhadra  scheme,  the  irriga-
 tion  projects  were  ready  three  year
 after  the  dam  was  completed.  l  think
 in  the  Damodar  Valley  Project,  the  ir
 rigation  projects  will  lag  a  long  time
 behind  the  completion  of  the  canals
 etc.  I  think,  on  account  of  these  rea-
 sons  it  is  very  necessary  that  the  work
 on  these  river  valley  projects  should
 be  very  carefully  gone  into  and  plan-
 ning  should  be  made  on  a  sound  line.
 When  you  are  developing  power,  at
 the  same  time,  simultaneously,  plans
 should  be  matured  for  the  utilisation
 of  all  that  power  and  all  that  water.

 Lastly,  I  want  to  touch  upon  only
 ‘one  point  more.  Whenever  we  start
 these  river  valley  developments,  we
 always  think  that  America  has  said
 the  last  word  on  it;  that  is  not  so.
 Soviet  Russia  has  constructed  many
 multi-purpose  river  valley  projects
 which  are  much  more  extensive  in
 their  concept  than  the  American  pro-
 jects.  The  great  Volga  river  has  been
 converted  into  a  number  of  lakes  and
 it  has  been  utilised  not  only  for  navi-
 gation  but  also  irrigation  of  very
 large  tracts  of  the  country  and  power
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 has  been  developed  to  an  extent  which
 is  unheard  of.  I  do  not  see  why  we
 should  depend  always  on  United  Sta-
 tes  of  America.  We  should  send  our
 experts  to  Soviet  Russia  to  find  out
 how  all  this  work  has  been  done.  Ul-
 timately,  I  wish  to  say  that  our  en-
 gineers  have  now  been  learning  all
 these  lessons  and  probably  very  soon
 we  shall  not  need  the  services  of  any
 foreign  expert.  The  hon.  Minister
 should  see  whether  amongst  the  In-
 dian  engineers  persons  have  come  for-
 ward  who  can  take  up  the  work  from
 their  American  supervisors.  The  river
 valley  projects  are  our  great  hopes.°
 We  have  committed  blunders  in  the
 past,  but  we  hope  we  shall  learn  from
 mistakes  and  we  shall  be  able  to  put
 them  on  the  right  track.

 Shri  L.  N.  Mishra  (Darbhanga  cum
 Bhagalpur):  Sir,  the  House  is’  aware
 of  the  fact  that  our  National  Plan  has
 laid  considerable  importance  to  the
 development  of  multi-purpose  projects
 in  our  country  for  augmenting  the
 country’s  agricultural  and  power  re-
 sources.  We  know  that  the  water  re-
 sources  of  our  country  are  plentiful
 and  their  proper  and  scientific  utilisa-
 tion  will  be  of  great  benefit  to  the
 country.  By  having  these  multi-pur-
 pose  projects  we  shall  not  be  solving
 the  fundamental  problem  of  our  hun-
 ger,  but  we  will  also  lay  the  basic
 foundation  of  industrial  development
 in  our  country.  Therefore,  I  support
 the  Demands  for  Irrigation  and  Power.

 Our  National  Plan  which  has  440
 irrigation  projects  and  00  power  pro-
 jects,  is  expected  to  irrigate  about  8.5
 million  acres  of  additional  land,  gene-
 rate  .08  million  k.w.  of  additional
 power  and  raise  the  food  production
 by  2.i  million  tons  annually.  I  think
 with  the  materialisation  of  this  Plan
 enough  of  good  will  be  done  to  the
 country.

 (Panprr  THAKUR  Das  BuHarGAva  in  the
 Chair.]

 Coming  to  the  execution  and  work-
 ing  of  the  projects,  I  feel  that  satis-
 factory  progress  has  been  made



 423I  Demands  for  Grants

 in  the  irrigational
 the  multi-purpose  projects  and
 the  progress  made  in  the  power
 side  is.  more  than  what  was  anti-
 capital  when  these  projects  were
 taken  up.  It  is  easy  to  find  some  loop-
 holes  here  and  there  and  make  some
 adverse  remarks  against  the  working
 of  the  river  valley  projects;  but  a  study
 of  the  record  of  progress  made  by
 this  will  convince  anyone  that  com-
 mendable  work  has  been  done  and
 our  engineers  have  done  pretty  well.
 It  must  be  said  to  the  credit  of  the
 Irrigation  and  Power  Ministry  that
 they  have  made  rapid  progress  in
 their  work.  It  was  only  in  948  that
 a  regulated  attempt  in  the  direction
 ‘was  made  and  that  too  in  the  face  of
 various  difficulties  like  lack  of  data  of
 topography  and  hydrology.  People
 who  criticise  our  river  valley  projects
 should  bear  in  mind  the  difficulties
 that  our  engineers  had  to  face.  More-
 over,  our  engineers  were  new  to  river
 valley  projects  of  such  dimensions  and
 therefore  they  were  not  immune  from
 committing  some  mistakes.  It  was  but
 natural  that  they  should  commit  some
 mistakes  here  and  there,  but  proper
 assessment  of  the  work  will  convince
 anyone  that  the  work  that  our  engi-
 neers  have  done  is  not  inferior  to  the
 work  done  by  engineers  of  countries
 like  U.S.A.,  U.S.S.R.,  and  others.

 schemes  of

 Speaking  about  the  achievement  of
 the  Irrigation  and  Power  Ministry  I
 would  like  to  thank  this  Ministry  for
 the  new  step  they  have  taken  in  hav-
 ing  organised  seminars  of  engineers
 who  are  connected  with  river  valley
 projects.  The  first  seminar  was  orga-
 nised  at  Nangal  and  I  think  conti-
 nuance  of  such  seminars  will  help  us
 in  solving  not  only  economic  problems,
 arising  out  of  wastage  of  materials
 etc.,  but  will  also  achieve  co-ordination
 at  all  levels.  I  would  also  like  to
 express  my  .sense  of  gratification  on
 the  move  that  this  Ministry  has  made
 in  associating  Members  of  Parliament
 of  all  the  parties  with  the  working  of
 the  various  river  valley  projects  of

 the  different  States  and  if  this  is  con-
 tinued,  I  think,  a  large  amount  of  the
 misgivings  will  be  allayed.
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 Some  doubts  have  been  expressed
 both  inside  and  outside  the  House  re-
 garding  the  financial  proposition  of
 river  valley  projects.  The  question
 raised  is  as  to  how  far  it  is  advisable
 to  allot  this  Rs.  765  crores  to  this  as-
 pect  of  the  Plan.  Sir,  before  making
 such  remarks  one  should  realise  that
 the  very  conception  of  river  valley
 projects  has  been  changed  redically
 today.  Originally  it  meant  only  the
 construction  of  a  few  embankments
 and  canals  for  irrigation  and  food  pro-
 duction,  but  today  the  treatment  of
 rivers  means  a  multi-purpose  project
 which  is  a  very  complicated  affair.  To-
 day  we  have  dams,  barrages,  sto-
 rage  for  water  etc,  and  not  only
 canals  and  embankments.  The  expe-
 rience  the  world  has  gained  in  the
 working  of  multi-purpose  projects  has
 created  a  new  faith.  A  new  faith  has
 arisen  in  these  projects  and  that  is
 why  this  system  of  treatment  of
 rivers  has  been  adopted  by  the  world.

 Besides,  it  is  not  wise  to  judge  the
 river  valley  projects  from  the  direct
 financial  returns.  “For  that,  some  pro-
 found  insight  is  necessary  to  ascer-
 tain  the  indirect  benefits  gained  by  the
 control  of  floods  and  the  production
 of,  more  agricultural  wealth  and
 power.  Only  to  have  a  commercial
 sense  to  foresee  the  financial  profit
 from  it  is  not  desirable.  Even  judge
 in  that  light,  our  river  valley  projects
 are  not  uneconomical.  They  are  re-
 munerative  and  they  are  good  financial
 investments.  The  House  will  accept
 that  the  successful  completion  of  these
 projects  would  solve  our  chronic  pro-
 blem  of  food  and  in  that  alone,  we
 are  going  to  save  Rs.  50  crores  of
 foreign  exchange  every  year,  and  this
 will  be  no  ordinary  achievement.

 3  would  like  to  say  a  few  words
 about  the  betterment  levy.  There  has
 been  some  criticism  of  the  decision  of
 the  Government  to  have  a  betterment
 levy.  Much  criticism  came  from  Ben-
 gal.  Ido  not  know  what  justification
 one  has  to  criticise  the  betterment
 levy.  Nor  do  I  understand  why  those
 People  who  are  having  additional
 benefits  as  a  result  of  the  State’s  enter-



 4233  Demands  for  Grants

 {Shri  L.  N.  Mishra.]
 prise,  should  hesitate  to  pay  for  the
 additional  benefits  that  they  are  go-
 ing  to  have.  The  betterment  levy  is
 not  an  ordinary  tax,  but  a  demand
 upon  the  extra  income  brought  to  the
 society  as  a  result  of  the  new  facili-
 ties  provided  by  the  State  in  the  shape
 of  irrigation,  etc.  I  feel  that  it  is  a
 just  and  right  demand  and  every  res-
 ponsible  citizen  has  to  popularise  it  if
 he  is  at  all  convinced  of  the  utility  of
 the  river  valley  projects  in  our  coun-
 try.  The  experience  of  those  coun-
 tries  where  river  valley  projects  have
 benefited  the  people,  is  that  the  bene-
 ficiaries  have  gladly  come  forward  to
 pay  since  the  yield  from  their  lands
 has  increased  many  times  more  than
 the  demand  that  is  made  on  them.
 This  betterment  levy  has  been  in  prac-
 tice  in  many  foreign  countries,  I  may
 state  some  countries:  U.S.A,  Austra-
 lia,  New  Zealand,  Egypt,  South  Africa,
 Italy,  Spain  and  Canada,  with  the  only
 difference  that  they  are  called  ‘repay-
 ment  charges.’  All  the  countries  have
 tried  to  base  their  policy  on  the  bene-
 fit  assessment  theory.  Some  have  got
 on  uniform  rates  and  some  have  on
 ad  valorem  method.  Irrigational  faci-
 lities  make  our  agriculture  immune
 from  the  whims  and  caprices  of  na-
 ture  and  almost  scientific  accuracy  is
 achieved  in  agriculture.  If  scientific
 accuracy  can  be  achieved  in  agricul-
 ture,  I  see  no  reason  why  the  culti-
 vator  should  not  pay  something  for
 that.  Further,  the  proposed  charges
 under  this  system  of  levy  will  repre-
 sent  only  a  very  small  fraction  of  the
 additional  gain  that  would  become
 available  to  the  agriculturists.  There-
 fore,  I  think  this  is  a  reasonable  de-
 mand  and  any  responsible  citizen
 should  support  it.

 T  would  like  to  refer  to  two  or
 three  particular  river  valley  projects.
 Coming  from  an  area  which  is  devas-
 tated  and  ravaged  by  the  Kosi  every
 year,  I  would  express  my  deep  sense
 of  gratitude  to  the  Government  of  India
 tor  accepting  this  new  forty-crore
 scheme  and  promising  to  give  an  im-
 mediate  start  to  the  project.  This  de-
 cision  of  the  Government  of  India  has
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 brought  great  jubilation  in  my  part  of
 the  country  and  millions  of  people  in
 that  part  of  the  country  are  anxiously
 looking  forward  to  the  dawn  of  a  new
 era  when  tales  of  the  misery  and
 devastations,  which  are  brought  every
 year  by  the  floods  in  the  Kosi,  will
 be  heard  no  more,  and  the  present
 life  of  misery  will  be  transformed  into
 a  life  of  plenty  and  comfort.

 6  P.M.  i

 While  thanking  the  Government  for
 their  decision  to  execute  this  project,
 I  am  constrained  to  complain  that  the
 seriousness  that  is  necessary  for  such
 a  gigantic  work  has  been  wanting.
 There  has  been  enough  delay  in  giv-
 ing  a  start  to  this  work.  If  any  fur-
 ther  delay  is  made,  I  am  afraid  the
 whole  blame  will  come  to  the  door
 of  the  Government  of  India  for  not
 starting  the  work  at  the  right  moment.
 There  is  hardly  one  month  left  for
 work,  Since  the  floods  in  Kosi  come
 early  in  June,  it  will  not  be  possible
 for  any  machinery  to  work  till  the
 end  of  October.  Therefore,  a  day’s
 delay  will  mean  a_  year’s  delay.  I  \
 therefore  plead  for  the  immediate
 starting  of  the  work.  I  understand
 that  no  final  decision  has  been  made
 as  regard  the  machinery  to  be  put  in
 charge  of  the  execution  of  the  project,
 and  that  formal  financial  sanction  has
 not  yet  been  given  to  the  project.
 The  hon.  Minister  said  that  a  delega-
 tion  is  leaving  for  Nepal  to  get  sanc-
 tion  from  Nepal.  I  think  it  was  neces-
 sary  to  have  agreement  from  the
 Government  of  Nepal  previously.
 From  whatever  estimates  have  been
 made  available  to  us,  I  find  that  there
 is  no  provision  for  the  construction  of
 tramway  lines  or  railway  lines  to  the
 site  of  work  to  provide  facilities  for
 transporting  the  huge  quantities  of
 materials  that  are  to  be  transported  to
 those  remote  rural  areas  on  the  bor-
 ders  of  Bihar  and  Nepal.

 To  defeat  all,  I  find  that  not  even
 the  selection  or  appointment  of  the
 Chief  Engineer  has  been  made.  The
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 House  is  aware  of  the  fact  that  the
 successful  execution  of  such  gigantic
 projects  depends  upon  the  ability  of
 the  Chief  Engineer  and  the  efficiencr
 of  the  executing  machinery.  There.
 fore,  it  is  not  happy  to  find  that  these
 two  preliminary  things,  the  constitu-
 tion  of  the  machinery  in  charge  of
 the  project  and  the  appointment  of
 the  Chief  Engineer  could  not  be  done
 so  long.  The  people  were  told  that
 the  Kosi  control  board  will  be  model-
 led  after  Bhakra-Nangal  or  Hirakud.
 I  have  no  objection  to  that  because  I
 feel  that  none  of  these  machineries  is
 inferior  to  any.  I  have  faith  in  this
 system  of  machinery  and  I  will  have
 no  objection  if  the  machinery  is
 modelled  after  Hirakud.

 I  may  point  out  one  thing.  Our
 Bihar  Government  have  no  experience
 of  executing  any  river  valley  project
 of  such  a  dimension.  Its  Irrigation
 and  Public  Works  Departments  are
 not  as  developed  as  in  some  other
 States.  Therefore.  it  will  not  be  justi-
 fied  and  advisable  to  leave  the  entire
 burden  upon  the  weak  shoulders  of  the
 Government  of  Bihar.  So  far  as  tech-
 nical  and  financial  matters  are  con-
 cerned,  I  plead  that  it  should  be  the
 responsibility  of  the  Government  of
 India  to  take  an  active  interest  and
 guide  that  Government.

 While  speaking  on  the  execution  of
 the  Kosi  project,  a  thought  comes  to
 my  mind.  It  was  not  wise  on  the  part
 of  the  Estimates  Committee  to  pre-
 vent  the  Central  Water  and  Power
 Commission  from  taking  up  the  ex-
 ecution  of  the  river  valley  projects.
 I  feel  that  for  minor  failings  and  mis-
 takes,  it  is  not  desirable  tn  sacrifice
 the  larger  interests  of  the  country.  I
 fee]  that  the  question  should  be  re-
 opened  and  the  Central  Water  Power
 Commission  should  be  authorised  to
 take  up  the  execution  of  those  pro-
 jects  which  are  complicated  and  gigan-
 tic  for  the  ordinary  normal  machinery
 of  any  State  Government.

 ‘I  would  also  like  to  mention  one
 thing.  In  a  section  of  the  press  in  my
 State.  there  is  a  propaganda  regard-
 ing  the  employment  of  Biharies  and
 7  PSD  !  |
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 non-employment  of  Biharies.  I  think
 the  Government  need  not  get  panicky
 on  that  account.  We  people  coming
 from  the  Kosi  area  have  nothing  to
 do  with  who  is  the  Engineer,  who  is
 the  overseer,  etc.  We  are  interested
 in  efficiency.  We  are  interested  in
 the  successful  conclusion  of  the  pro-
 ject.  I  would  like  to  say  that  this
 agitation  is  from  a  section  which  is
 interested  in  something  else.  They
 have  their  own  cause  of  complaint.
 Therefore,  I  say  that  the  Government
 should  proceed  on  with  its  own  pro-
 gramme  without  waiting  any  more.
 The  speed  should  be  there.

 Before  I  conclude,  I  would  like  to
 refer  to  one  or  two  things.  I  may  say
 a  word  about  the  phasing  of  the  power
 part  of  the  project.  I  admit  that  ex-
 cept  in  the  case  of  the  Damodar  Val-
 ley  Project,  none  else  has  the  indus-
 trial  hinterland  for  consuming  the
 enormous  power  to  be  generated  by
 the  river  valley  projects.  That  need
 not  deter  us  from  having  the  hydro-
 electric  power  project  since  I  believe
 that  demand  need  not  precede  supply.
 I  believe  in  the  theory  that  supply
 should  anticipate  demand.

 Moreover,  power  creates  its  own
 ‘demand:  Apart  from  that,  it  has  been
 found  in  the  Vienna  Section  of  the
 World  Power  Conference  that  the  con-
 sumption  of  power  in  rural  areas  has
 been  more  popular.  In  our  country
 also,  the  demand  for  power  may  be-
 come  popular,  and  the  days  are  not
 far  off  when  our  people  will  be  power-
 minded  and  would  like  to  use  power.

 Efforts  should  be  made  to  concen-
 trate  on  getting  the  people’s  co-opera-
 tion  in  the  river  valley  projects.
 Sufficient  attention  has  not  been  paid
 to  this  so  far.  People  should  be  in-
 spired  by  the  idea  of  partnership  in
 these  river  valley  projects  and  every
 locality  should  feel  that  it  is  the  pro-
 prietor  of  the  project  that  is  under
 execution  in  its  area.  People  have
 enthusiasm,  but  there  is  no  machinery
 to  canalise  it.  In  my  own  area,  9  ap-
 pealed  for  voluntary  labour  for  Kosi
 and  the  response  I  got  was  unexpect-
 ed.  Therefore,  I  would  say  that  some
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 machinery  should  be  evolved  to  can-
 alise  the  people’s  co-operation  for
 these  projects.  If  we  believe  that  in
 a  democratic  set-up,  both  for  social
 and  economic  reconstruction,  a  joint
 partnership  between  the  state  and  the
 people  is  necessary,  I  think  success  in
 this  direction  will  be  guaranteed.

 Shri  Bogawat  (Ahmednagar  South):
 I  must  thank  you  for  giving  me  an
 opportunity  to.  speak.  I  rise  to  sup-
 port  the  demands  of  the  Ministry  of
 Irrigation  and  Power.

 I  am  very  glad  that  the  most  specta-
 cular  progress  in  food  production  and
 agricultural  raw  material  has  been
 made  due  to  increased  irrigation  in
 our  country.  In  themselves,  the  major
 irrigation  projects  alone  will  irrigate
 more  than  80  lakhs  of  acres  when  com-
 pleted.  Of  course,  completion  of  some
 of  the  number  of  schemes  has  brought
 benefit  to  several  areas.

 The  chief  aim  and  object  of  our
 Five  Year  Plan  is  an  increase  in  agri-
 cultural  production  and  agricultural
 raw  materials,  and  therefore  much
 importance  is  given  to  irrigation  and
 power  and  agriculture.  The  planners
 have  ‘given  their  attention  to  the  con-
 trol  of  floods,  the  ravages  and  de-
 vastation  caused  by  floods,  and  they
 are  spending  crores  and  crores,  but  I
 am  very  sorry  to  say  no  such  attention
 is  given  to  the  famine-stricken  areas
 of  our  country.

 About  thirty  per  cent.  of  our  land
 area  is  famine  stricken..  The  Minis-
 ter  is  quite  aware  that  Bombay  State
 is  deficit  in  food  and  there  is  a  long
 strip  of  land  from  Panchmahal  to,  say,
 Ahmednagar,  part  of  Poona,  Sholapur
 and  Bijapur  and  even  up  to  Rayal-
 seema  in  Andhra  State,  which  is  al-
 ways  affected  by  searcity.  This  area
 ought  to  have  been  taken  into  con-
 sideration  in  the  first  Five  Year  Plan,
 because  the  people  in  this  area  are
 very  much  affected  and  there  is  terri-
 ble  havoc.  The  people  are  reduced
 to  such  a  state  that  there  is  poverty,
 hunger,  disease  and  misery  every  now
 and  then  and  there  is  damage  to  the
 extent  of  crores  and  crores.
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 Only  recently  in  Maharashtra  in
 about  eight  districts  there  was  a  big
 famine  and  the  people  suffered  very
 heavily.  Even  in  my  district  it  is
 said  that  the  damage  was  up  to  Rs.  45

 -erores,  For  tiding  over  this  scarcity,
 the  Bombay  Government  and  the  Cen-
 tral  Government.  required  about  Rs.  8
 to  9  crores.  So,  I  humbly  submit  that
 in  order  to.avoid  these  calamities  there
 must  be  every  attempt  made  to  save
 .the  people  in  the  famine  area.

 ‘The  people  in  the  famine  area  were
 ef  the  hope  that  as  soon  as  indepen-

 ‘dence  came  they  would  be  saved  from
 these  calamities  and  difficulties,  but  no
 serious  attention  has  been  given  to
 this  very  important  problem.

 Now,  in  these  areas  there  are  very
 good  projects,  and  I’humbly  say  that.
 there  are  the  indispensable  needs  of
 the  major  irrigation  projects  of  the
 protective  type  amongst  which  the
 Mula  and  Kukadi  irrigation  pro-
 jects  occupy  a  prominent  posi-
 tion.  The  Kukadi  project  is  situated
 in  such  a  place  that  about  nine  to  ten
 Taluks  in  Poona,  Ahmednagar  and
 Sholapur  Districts  which  are  very
 ‘much  affected  by  the  famine  every
 now  and  then  would  be  saved,  but
 little  attention  has  been  paid  to  this.
 Recently  there  was  a  very  big  famine
 in  this  area  last  year,  and  again  there
 is  famine  this  year.  Even  in  Ahmed-
 nagar,  the  city  tank  has  gone  dry.
 There  is  no  water  for  the  city  and  the
 Municipality  is  trying  its  best,  spend-
 ing  lakhs  and  lakhs  over  water  -diffi-
 culty.  There  is  also  the  .same  diffi-
 culty  in  the  other  Taluks  and  vil-
 Jages—  in  hundreds  of  villages.  There
 was  scarcity  last  year,  and  there  is
 scarcity  in  five  or  six  Taluks  in  Ah-
 mednagar  and  Poona  Districts  in  the
 area  where  this  Kukadi  project  would
 be  done.

 Besides  this  Kukad!  project,  there
 is  also  the  Ghodanadi  project  which
 would  be  useful  for  nine  or  ten  Taluks
 in  two  districts.  They  have  got  good,
 rich,  fertile  lands  between  the  rivers
 Bhima,  Krishna  and  Godavari,  and  if
 there  are  only  two  good  rains,  then
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 these  lands  give  bumper  crops,  This
 Kukadi  is  called  the  granary  of  the
 Deccan,  but  no  attention—proper
 attention  I  must  say—is  given  to  this
 very  important  project,  and  unless
 this  project  is  taken  on  hand  the  peo-
 ple  of  the  scarcity  area  would  not  be
 saved.  They  have  suffered  for  years
 and  years.  During  the  last  20  years
 there  were  about  thirty  to  forty
 scarcities  and  famines,  and  people  had
 to  migrate.  So  my  humble  submis-
 sion  ta  the  Government  and  the  Plan-
 ning  Minister  and  the  Minister  of  Irri
 gation  is  that  special  attention  should
 be.  given”  to  these  projects.

 I  am  ‘very  glad  to  read  from  the
 summary  here  that  “schemes  for  deal-
 ing  with  permanent  improvement  of
 areas  of  chronic  food  shortage  have
 also  been  brought  into  its  purview”.  So,
 if  it  is:  to  be  done,  I  think  it  must  be
 done  by:  the  Centre,  because  the  Bom-
 bay  Government  has  not  got  so  much
 meney  to  spare  for  the  other  projects
 which  have  not  been  taken,  but  there
 is  immediate  need  and  I  would  request
 that  the  Government  will  give  its
 attention  to  these  very  important  pro-
 jects  which  are  situated  in  the  area
 which  is  very  liable  to  famines.

 Then,  as  regards  the  power
 projects,  there  is  the  Randhra
 cum  Bandardhara_  project.  There
 is  a  natural  waterfall  and  there
 is  a  tank  called  Bandardhara  tank  and
 there  would  be  power  for  the  Districts
 of  Nasik,  Ahmednagar.  and.  Khandesh.
 Also  there  is  a  big  tank.  A  very
 little  amount—Rs.  3  to  4  crores—would
 be  required  for  this  project  which
 would  give  electricity  to  a  num-
 ber  of  villages.  There  would  be
 increase  in  agricultural  production  and
 there  would  be  also  development  of
 industries.

 This  area  is  a  very  backward  area.
 an  undeveloped  area,  with  Adivasis
 and  backward  class  people.  It  is  quite
 essential  that  these  people  must  be
 given  help  by  way  of  such  projects  and
 the  industry  of  this  area  should  be  de-
 veloped.

 We  approached  the  Bombay  Govern-
 ment  and  they  have  taken  it  into  con-
 sideration,  but  without  help  from  the
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 Centre  it  is  not  possible  because  every-
 thing.  depends  upon  money,  and  unless
 money  is  given  by  the  Centre  or  some
 help  is  given,  it  is  not  quite  possible.

 Then,  I  want  to  say  that  the  com-
 munity  projects,  have  done  a  lot.

 Several  thousands  of  acres  of  land
 are  being  irrigated  under  the  commu-
 nity  projects,  anda  number  of  villages
 have  been  developed  thereby.  Of
 course,  in  our  State,  there  are  very
 few  community  projects,  and  yet  we
 could  see  that  they  have  helped  us
 very  much  in  our  development  pro-
 grammes  in  agriculture  and  other  sec-
 tors,  and  the  purchasing  power  of  the
 people  is  increasing  day  by  day,  and
 the  people  are  becoming  happier  and
 happier.

 I  am  very  glad  that  the  Ministry
 of  Irrigation  and  Power  are  doing
 tremendous  work  in  this  regard.  If
 only  they  could  give  proper  attention
 to  the  areas  which  are  frequently  sub-
 ject  to  famine,  the  poverty-stricken
 people  in  these  areas,  who  are  suffer-
 ing  from.  misery,  disease  and  hunger,
 could.  be  saved.  This  is  my  request
 to  the  hon,  Minister.

 Shri.  Raghavachari  (Penukonda):  I
 rise  to  voice  the  feeling  of  utter  neg-
 lect  of  the  areas  from  which  I  come.
 Before  I  do  that,  I  certainly  see  that
 so  far  as  planning  is  concerned,  these
 multi-purpose  projects  and  these  big
 river  valley  projects  were  conceived
 with  the  idea  of  solving  the  depen-
 dence  of  this  country  for  food,  on
 other.  Surely,  one  cannot  find  fault
 with  the  plan.  But  what  unfortu-
 nately  has  happened  is  that  in  this
 enthusiasm  of  proceeding  with  such
 huge  projects,  they  started  upon  things,
 without  sufficient  investigation,  and
 without  sufficient  understanding  of  the
 scope  of  financial  commitments  involv-
 ed  etc.  It  is  in  that  hurry,  that  the
 biggest  projects  were  started.  They
 also  knew—I  cannot  ‘say  they  were
 ignorant  of  it—that  the  beneficial
 effects  could  only  be  had  after  a  fairly
 long  time.  But  as  they  started  these
 projects  with  insufficient  data  in  their
 possession,  the  result  naturally  was
 that  additional  technical  experiences
 had  to  be  consulted,  all  of  which
 rather  resulted  in  changes  in  the  origi-
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 nal  designs  and  programmes,  and  led
 to  further  investments.  This  natural-
 ly  resulted  in  a  good  deal  of  waste
 of  public  funds.  I  am  not  concerned
 only  with  that  aspect  just  now;  but
 I  would  like  to  point  out  another
 thing.  I  remember  the  hon.  Finance
 Minister  himself  stated  last  year  that
 he  was  faced  with  a  situation,  when
 this  kind  of  a  hasty  commitment  to
 projects  involving  further  expenditure
 of  crores  of  rupees  came  in  the  way
 of  further  planning.  Having  started
 these  projects,  we  cannot  leave  them
 in  the  middle.  So,  more  crores  of
 rupees  must  be  found,  and  the  conse-
 quence  is  that  the  Plan  in  other  as-
 pects  will  have  to  be  materially  affect-
 ed  by  this.

 However,  there  is  not  much  purpose
 in  trying  to  criticise  these  things,
 because  they  have  been  criticised
 threadbare  in  this  House  on  earlier
 occasions,  During  the  last  two  years,
 I  have  been  listening  to  the  criticism
 in  regard  to  wasteful  expenditure,  mis-
 management  of  the  projects  etc.,  in  the
 North.  I  do  not  wish  to  find  fault
 with  engineers  or  others.  But  my:  own
 impression  is  this.  In  the  South  too,
 we  have  built  certain  big  projects.
 For  instance,  there  is  the  multipur-
 pose  project  of  Tungabhadra,  which
 has  never  been  the  subject  of  criti-
 cism  at  all.  In  fact,  there  is  no  such
 waste  or  mismanagement  there,  and  I
 would  be  very  happy  to  pay  the  neces-
 sary  tribute  to  the  staff  and  engineers
 who  have  successfully  executed  this
 project,  without  much  of  criticism  as
 we  hear  every  day  about  projects  of
 the  North.

 Government  themselves  have  come
 to  feel  that  they  should  have  given
 more  stress  and  attention  to  minor  and
 medium  projects.  To  that  extent,  it
 has  been  the  good  fortune  of  the
 country,  that  from  huge  multipurpose
 projects,  they  have  now  come  to  smal-
 ler  projects  too.

 Before  I  come  to  these  smaller  pro-
 jects,  I  would  like  to  say  a  word  about
 Andhra.  In  the  Five  Year  Plan,  they
 have  indicated  one  project  on  the
 Kriahna.  But  it  is  unfortunate  that
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 “even  today,  in  the  report  of  the  Minis-
 try  itself,  we  still  find  it  ‘a  project’
 for  the  Krishna.  Of  course,  there  are
 reasons  for  it,  but  I  am  not  concerned
 with  those  reasons  here.  The  unfor-
 tunate  position  is  that  the  fight  for
 the  Krishna  waters  by  the  vested  in-
 terests  in  this  matter,  and  the  legiti-
 mate  complaints  of  the  people  who
 would  naturally  be  deprived  of  its
 waters,  simply  made  the  whole  thing
 to  be  put  off  on  the  ground  of  investi-
 gation,  further  investigation,  re-exami-
 nation  etc.  It  is  a  matter  of  satisfac-
 tion  that  ultimately  the  Khogla  Com-
 mittee  held  that  there  was  something  in
 the  complaints  of  the  people,  and
 therefore  they  have  now  tried  to  modi-
 fy  it.  I  must  thank  the  hon.  Minis-
 ter  of  Irrigation  and  Power  for  hav-
 ing  given  us  an  opportunity  the  other
 day  of  placing  these  matters  before
 him.  My  impression  as  a  result  of  all
 this  is  that  the  Irrigation  Ministry  is
 prepared  to  favourabty  consider  the
 execution  of  this  ‘a  project’  for  Kri-
 shna  to  be  ‘the  project’  soon.  As  to
 what  ‘the  project’  should  be,  I  would
 only  like  to  state  what  we  feel  in  this
 matter,  namely  that  it  is  best  that
 the  Khosla  Committee  but  as  further
 4q  peyrpour  mou  se  AT}0exKe  JOU  ‘pueYy
 benefit  a  large  extent  of  land.  do
 modified  in  the  light  of  our  represen-
 3nq  शाम  asaq}  O7UT  ०8  0}  Ystm  jou
 oid  Tenpyarpur  ue  se  jou  ‘dn  uaye,  aq
 my  feeling  is  that  this  project  may
 That  is  a  project  which  is  expected  to
 fhe  Nandikonda  project’  is  taken  on
 tation  and  as  probably  it  may  be
 agreed  tu  by  both  the  Governments
 concerned,  and  after  further  examina-
 tion  by  the  Planning  Commission.
 ject,  but  as  a  composite  project,  by
 the  different  States  concerned.  If  this
 project  is  executed,  it  will  serve  a  very
 large  extent  of  the  country,  which  is
 unfortunate  in  having  very  little  rain-
 fall.  At  present,  the  waters  of  the
 Krishna  which  flows  from  areas  where
 there  is  a  heavy  rainfall,  are  allowed
 to  go  waste.  If  this  project  is  taken
 on  hand,  a  portion  of  these  waters  may
 be  made  available  to  that  part  of  the
 country  which  is  in  need  of  it  most.

 More  than  all  this,  I  wish  to  stress
 the  importance  of  the  Tungabhadra
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 Project,  as  it  is  executed,  and  as  it
 ought  to  be  excuted  as  well.  Here,  I
 would  like  to  emphasise  two  or  three
 main  points.  We  find,  first  of  all,  that
 though  it  was  started  some  years  ago,
 still  it  has  been  included  in  the  Five
 Year  Plan.  But  the  most  unfortunate
 thing  is  this.  So  far  as  irrigation  is  con-
 cerned,  the  dam  is  complete,  and
 water  has  been  stocked  and  stored.
 But  there  is  not  enough  land  made
 ready  to  be  irrigated.  I  do  not  know
 whom  to  blame  for  this..  But  the  fact
 remains  that  the  waters  from  the
 Tungabhadra  have  to  be  flowed  down
 the  stream  for  hundreds  of  miles,  and
 then  used  to  irrigate  a  second  crop
 in  the  Krishna  delta.  That  was  not
 the  purpose  at  all  for  which  this  Pro-
 ject  was  meant.  As  _  I  said  earlier,
 there  is  no  use  complaining  even  in
 this  respect.  At  least  now,  Govern-
 ment  will  have  to  think  of  solving
 this  problem,  by  bringing  the  large
 extents  of  land  available  there  im-
 mediately  under  cultivation.  As  we
 represented  the  other  day,  if  necessary,
 a  committee  can  be  set  up  to  look  into
 this  matter.  To  me  it  looks  as  if  this
 problem  can  be  solved  only  by  means
 of  a  committee.  The  big  landowners
 there  possessing  hundreds  of  acres  of
 land  are  hardly  likely  to  invest  addi-
 tional  funds  in  this  regard.  So,  new
 conveniences  have  to  be  provided  for.

 I  would  like  also  to  stress  the  impor-
 tance  of  doing  something  for  the  K.  C.
 Canal.

 In  this  respect,  the  Bhattacharya
 Committee  which  went  there  to  in-
 vestigate  into  the  amelioration  of  the
 famine  conditions  and  then  the  Khosla
 Committee  also  have  recommended
 that  this  K.  C.  Canal  must  be  extend-
 ed  to  carry  3,000  cusecs  of  water,  the
 design  altered,  silting  attended  to  and
 the  sluices  closed  up  to  be  opened  etc.
 I  understand  that  with  the  capacity
 of  the  existing  channel,  (nearly  4,000
 cuses  of  water  can  be  led)  and  nearly

 2  to  23  lakh  acres  of  land  can  be  cul-
 tivated.  Now  with  the  Tungabhadra
 dam,  and  with  plenty  of  water  avail-
 able  in  the  K.C.  Canal,  this  is  a  thing
 which  must  also  be  soon  decided  upon.
 I  request  that  it  may  be  executed
 soon,

 Then  there  is  another  thing.  That
 is  about  the  high  level  channel  of  the
 Tungabhadra.  The  Tungabhadra
 scheme  was  designed  as  a  composite
 scheme,  not  merely  for  damming  the
 river.  It  is  a  multi-purpose  scheme.
 The  high  level  channel  was  part  of  it.
 It  is  expected  to  cultivate  two  to  three
 lakh  acres  of  chronically  famine-stric-
 ken  area.  The  district  from  which  I
 come  has  absolutely  no  chance  of  get-
 ting  even  a  drop  of  this  water  unless
 the  high  level  channel  is  taken  up.
 They  have  to  provide  the  sluice  in
 the  dam  and  there  it  stops.  This  high
 level  channel  is  estimated  to  cost
 Rs.  0  crores.  I  understand  the  My-
 sore  Government  is  not  very  enthu-
 siastic  about  the  matter.  In  spite  of
 that,  pressure  has  to  be  put  and  this
 expectation,  this  promise,  this  design
 originally  made  by  Mr.  Mackenzie
 years  ago  for  a  high  level  channel  has
 to  be  undertaken,  should  be  fulfilled.
 The  water  is  sufficient  not  only  to  ir-
 rigate  this  extent,  but  it  can  also
 supply  water  to  another  big  project
 called  the  Gandikota  project.  The
 waters  will  be  so  much  in  surplus  in
 the  Tungabhadra  that  it  can  not  only
 uwrigate  24  Jakh  acres  under  the  high
 level  channel,  but  it  can  also  gqupple-
 ment  the  flood  waters  from  the  Pennar
 at  the  Gandikota.  So  this  high  level
 channel  should  be  taken  up.

 I  will  take  one  more  minute  before
 T  close.  The  other  thing—the  other
 day  |  suggested  it—is  this.  Betweert
 the  Tungabhadra  dam  and  the  present
 project  where  the  K.S.  canal  is  divert-
 ed,  there  is  another  project,  Razula
 Banda,  which  was  investigated  in  942
 by  Madras  and  Hyderabad.  The  Hy-
 derabad  Government  has  actually  built
 a  dam  across,  and  on  the  left  bank
 of  it  nearly’  70,000  acres  are  being
 brought  under  irrigation.  On  the
 right  bank  it  is  only,  a  channel  that
 has  to  be  dug  and  that  would  irrigate
 about  80,000  acres,  of  which  60,000
 acres  can  be  double-crop  lands.  This
 extent  is  now  designed  to  come  under
 the  low  level  channel  of  Tungabhadra.
 If  this  channel  is  dug  it  will  release
 that  quantity  of  water,  Otherwise,
 drawn  to  irrigate  these  80,000  acres
 from  the  Thungabhadra  Dam.  It
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 weuld.  provide  more  water  in  the
 Dam  for  other  use.  This  water  will
 have  to  be  taken  along  the  upper,  high
 level  channel  of  Tungabhadra  not  only
 to  irrigate  the  extent  now  designed
 to  be  brought  under  the  High  level
 channel  but  also  to  supplement  the
 water  at  Gandikota.

 One  word  more,  and  that  is  about
 minor  and  smaller  projects.  As  re-
 gards  Andhra,  they  have  chosen  about
 17  out  of  28  suggested.  Out  of
 the  Rs.  40  crores  available  in
 the  Plan  as  the  previous  speaker
 said,  you  must  have  a  plan  of
 some  subsidy  of  50  per  cent.  or  more
 and  then  encourage  a  number  of  these
 small  projects  which  alone  will  save
 those  parts  of  the  country,  frequently
 affected  by  recurrent  famines.

 श्री  wo  सी०  जेना  (बालासोर-  रचित  अनु-
 सूचित  जातियां)  :  सभापति  जी,  आपने  मुझे  इस
 हाउस  में  जो  बोलने  का  आज  अवसर  दिया  हैं,
 उसके  लिये  में'  आपका  आभारी  हूं  V  माँ

 मिनिस्ट्री  आफ  इरीगेशन  एन्ड  पावर  की  जो

 डिमांझूस  हाउस  के  सामने  स्वीकृत  के  लिये
 पेश  हैं,  उनका  समर्थन  करते  हुए  कुछ  शब्द
 कहना  चाहता  हूं  ।

 अभी  हमार  दंश  को  स्वतंत्रता  प्राप्त  किये

 हुए  कंबल  ७  वर्ष  ही  दए  ऑर  अभी  वह  बच्चा

 ही  हैं  आर  उसके  सामने  अनेक  समस्याएं  हैं  जिनका
 फक  उसे  हल  करना  हैं  1  में  समझता  हं  कि

 यह  जो  प्लान  इरीगेशन  एन्ड  पावर  का  हैं,  इससे
 द॑श  में  बहुत  का  उन्नत  हो  सकती  हैं  ऑर
 आज  जो  बेकारी  की  समस्‍या  हमार॑  द॑श  के  सामने
 भयंकर  रूप  में  खड़ी  हैं,  उसको  हटाने  के  लिये

 यह  एक.  सफल  उपाय  आर  तरीका  हैं  ।  मेर॑
 निर्वाचन  क्षेत्र  बालासोर  जिले  में  कम्युनिटी
 प्रोजेक्ट्स  का  काम  हो  रहा  हें  ऑर  इस  काम  को
 चलते  द॑ख  कर  मुखर  बहुत  संतोष  आर  आनन्द

 होता हैं।  मेँ  दिखता  ह्  कि  उधर  नये  रास्ते
 बनाये  जा  रहे  हें,  कुंए  खोद॑  जा  रहे  &  आर

 सकल  खोले  जा  रहे  हैं,  यह  सब  काम  हो  रहा

 हैं  ऑर  उस  सब  को  होता  दख  कर  मेरा  हृदय
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 arg  से  भर  जाता  हैँ  ऑर  एक  गर्व  का  भी

 अनुभव  करता  हूं.  कि  हमार  दश  में  एक  नये

 जीवन  की  हवा  फॉल  रही  हैं

 अब  ह  एक  हमारी  कठिनाई  हैं  उस  के

 बार॑  में  कुछ  कहना  चाहता  हूं  कठिनाई
 यह  हैं  कक  वहां  पर  प्रोजेक्ट  एरिया.  में  बाहर  से

 आदमी  ला  कर  रक्खे  जाते  हैं  ।  खास  करके
 वे  हमार  विलेज  लेवल  कर  क॑  काम  आसानी
 से  नहीं  कर  सकते  हैं,  जो  लोग  वहां  पर  अंचल
 में  रहते  हैं  व ेउधर  के  सवालों  कौ  आर  उधर  की
 जरूरतों  को  आसानी  सैलमन  सकते  हैं
 उधर  के  लांगा  को  विलेज  कर्मी  बनाना  चाहिये।
 जब  बाहर  से  आदाौमयोां  को  ला  कर  वहां  रक्खा
 जाता  हैं  के  उनको  तकलीफ  होती  हैं  ।  उन
 लोगों  को  यह  समझाने  मेँ  द॑री  लगती  हैं  कि

 वहां  की  क्‍या  जरूरतें  हें  ।  इसे  सम्बन्ध  मों
 माँ  एक  बात  आर  कह  दमा  चाहता  द्  कि  वहां
 के  गाववासियों  में  कोई  ढीलापन  नहीं  हैं  ह,
 भी  ढीलापन  हैं  वह  सरकार  की  तरफ  से  हैं  ।
 जब  हम  किसी  अफसर  से  कुछ  पूछते  हैँ  ता

 वह  कहता  हैं  फक  हम  क्या  कर,  यहां  की  शासन
 प्रणाली  जो  हैं  वह  हंसी  ही  हैं  ।  में!  ऊपर  के
 अफसरों  के  पास  लिखूंगा  ।  उन  से  सेक्शन

 आयेगा,  रुपया  पैसा  आयेगा,  तभी  तो  हम
 बनायेंगे  -  इस  कारण  से  हमारा  काम  जरा  पीछे

 पड़  जाता  हैं  ।  जितने  काम  की  हम  आशा
 करते  हैं!  उतना  काम  नहीं  हो  पाता  हैं  ।

 एक  बात  मेँ  यह  कहना  चाहता  दूं  कि  आप

 अक्स३  यह  कहा  करते  थे  किक  उड़ीसा  के  लोगों
 को  दूध  अमलना  कीठन  हैं  7  'किस  को  मिलता

 हैं  ऑर  किस  को  नहीं  मिलता  हैं  ।  मेँ  देखता

 &  फक  उड़ीसा  के  लोग  जब  प्रोजेक्ट  एरिया  मेँ
 अच्छा  गायों  आर  सोढ़ी  के  होने  से  कुछ  दूध  पा
 सकते  हैं  ।  इस  का  इन्तजाम  सरकार  की
 तरफ  से  अब  ही  किया  जा  रहा  हैं  हमार
 यहां  प्रोजेक्ट  अंचल  मेँ  डाक्टर खाने  भी  खाल  जा

 रहे  हैँ  आर  वहां  बीमारों  का  इलाज  हो  रहा  हैं  ।

 इस  से  मालूम  होता  हैँ  कि  वहां  पर  नई  हवा
 फॉल  रही  हैं  ।
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 oat  मंत्री  जी  से  कहना  चाहता  हूं.  कि  हम  में

 से  बहुतों  के  पास  चिठियाँ  आती  हैँ  जिन  मेँ
 कि  शिकायतों  आती  हैँ  कि  £ अ  हीरा कद  प्रोजेक्ट

 उड़ीसा  में  चल  रहा  हैं,  जहां  तक  मुरम  पता

 हैँ  हमारी  उड़ीसा  सरकार  यहां  से  उस  के  लिये

 रुपय  लोन  पर  लेती  हैं,  उड़ीसा  कौ  वह  लोन

 चुकाना  पड़ेगा  ।

 “में”  क्मकतता  हूं  कि  उड़ीसा  के  आदमी  फँसे
 हैं  जो  इंजीनियर  वर्गो रह  नहीं  हैं  -  इस  लिये
 आप  बाहर  से  आदमी  बुलाते  हैं  ।  फिर  भी  माँ
 कहना  चाहता  हूं  फक  छोट  २  करानी  वर्गों
 उड़ीसा  लोग  जो  वहां  नौकरी  करते  हैँ  उनकी
 तादाद  जो  पहले  भी  बह  अब  घट  गई'  हैं  ।  जहां
 तक  खुमर्  पता  हैं  वह  आधी  के  करीब  हो  गई  हैं।
 माँ)  माननीय  मंत्री  से  यह  प्रार्थना  करता  हूं  कक
 वह  जरा  वहाँ  के  आधिकारियों  क॑  ऊपर  कड़ी
 निगाह  रखें  ताकि  वे  भविष्य  में  फँसा  न  करने
 पायें  ऑर  पूछ  कि  कितने  आदमी  हटाये  गये
 हैं'  ऑर  उन  का  क्‍या  कसर  हूँ  7  इस  के  बार॑
 में  मेर  पास  शिकायतें  आती  हैं,  लोकन  जो
 शिकायतें  आती  हैं  उन  का  मेँ  जवाब  नहीं  द्
 'सकता  क्यांकि  वे  एना नि मस  आती  हैं,  गुमनाम
 आती  हैं  ।  इसी  लिये  माँ  मंत्री  जी  को  यह  बात॑
 नहीं  लेख  सकता  ।  मेँ  मंत्री  जी  से  प्रार्थना
 प्कश्ता  हूँ  कि  वह  इस  पर  अपना  ध्यान  जरूर
 रद

 उड़ीसा  एक  फंसा  सूबा  हें,  जहां  पर  खास
 तार  'पर  धान  की  प्रधान  फसल  होती  हैं  ।  आप

 यह  भी  जानते  हैं  कि  उड़ीसा  में  हर  साल  बाढ़
 आती  हैं  ऑर  उस  से  धान  की  फसल  खराब  हो
 जाती  हैं  ।  इस  बाढ़  को  रोकने  के  लिये  हीराकडब
 बांध  जैसी  आर  योजनाओं  को  आप  को  हाथ  मेँ

 लेना  चाहिये  ।  इस  सम्बन्ध  में  में!  दो  एक

 सुझाव  भी  द॑ना  चाहता  हूं.  बालेश्वर  जिल॑  में

 बरतरफ़ी  साही लल् दी  प्रोजेक्ट  को  गवर्नम॑म्ट  को  हाथ
 में  लेना  चाहिये  |  सुवर्णरेखा  प्रोजेक्ट  को  भी

 इसी  तरह  से  शुरू  किया  जा  -सकता  हैँ  हस
 के  सिये  तीन  राज्य  सरकारों,  बंगाल,  बिहार
 और  उड़ीसा,  से  सलाह  महेश्वरी  कर  के  काम  शुरू
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 कर  दना  चाहिये,  “व्यापक  इन  तीनों  का  इस
 से  सम्बन्ध  हैं  सेन्ट्रल  गवर्नमेंट  अगर  बाढ़
 कौ  रोकने  का  इतना  प्रबन्ध  कर  द॑  ह  इस  से

 हमारा  बहुत  लाभ  हो  सकता  हैँ  ।

 Shri  T.  Subrahmanyam  (Bellary):
 Two  Members  from  the  Opposition
 have  participated  in  the  debate.  One
 Member  congratulated  the  engineers
 who  were  responsible  for  the  construe-
 tion  and  the  completion  of  the  Tunga-
 bhadra_  Project.  Another  Member
 took  up  rather  an  unfortunate  attitude
 and  did  not  congratulate  those  engi-
 neers  who  were  responsible  for  the
 construction  or  the  undertaking  of
 Bhakra-Nangal.  The  Bhakra  Dam  is
 680  ft.  high.  It  will  be  the  highest
 straight  gravity  dam  in  the  world.
 What  should  have  been  a  matter  for
 congratulation  and  _  gratification  was
 given  an  improper  twist.  One  hon.
 Member  said  that  the  Himalayas  were
 of  recent  origin  and  therefore,  there
 was  not  much  safety  in  building  that
 highest  dam  there  and  we  need  not
 have  taken  pride  in  that.  I  am  a
 layman,  I  am  not  8  geologist  or  a
 scientist.  But,  still  it  stands  completely
 consistent  with  commonsense  that  the
 Himalayas  have  stood  there  for  mil-
 Nions  of  years  and  are  likely  to  stand
 there  for  eternity.  It  is  enough  for
 our  purpose  if  the  Bhakra  dam  stands
 there  safe  as  long  as  the  Himalayas
 stand.  To  make  our  country  self-
 sufficient  and  to  provide  cheap  power
 to  our  country,  this  glorious  chapter
 is  being  written.  Six  hundred  crores
 of  rupees  out  of  Rs.  2,069  crores  are
 being  spent  on  these  multi-purpose
 prejects.  By  1955-56,  8.5  million
 acres  more  will  be  brought  under
 irrigation  and  .  million  k.  w.  of
 ‘power  would  be  provided  for  the  peo-
 ple.  This  is  not  a  small  thing.

 It  is  true,  as  one  Member.  said,  some
 mistakes  were  made  in  the  estimates
 originally  made.  When  the  figures
 were  finalised,  they  had  to  be  revised.
 (t  was  obviously  due  to  the  fact  that
 there  was  insufficient  data  and  in  ex-
 perience  was  also  there.  This  is  the
 first  time  in  our  history  that  we  are
 taking  up  such  huge

 pralects
 Then.

 we  had  to  deal  with  chinery  of  a
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 very  complicated  and  unique  type  and
 the  cost  of  this  machinery  in  the  coun-
 tries  from  which  we  got  them  was
 being  altered  from  day  to  day.  On
 account  of  all  these  factors,  it  is  true
 that  the  original  estimates  had  to  be
 revised.  Recently,  as  one  Member  re-
 marked,  a  seminar  was  held  in  Nan-
 gal  by  which  the  experience  and
 talent  in  our  country  would  be  pooled,
 machinery  would  be  standardised  and
 spare  parts  would  be  brought  in  one
 stock  so  that  no  machine  will  be  idle.
 It  is  true  that  for  some  time  40  per
 cent,  of  the  machines  were  laying  idle
 because  they  had  not  the  proper  type
 of  the  spare  parts,  while  spare  parts
 were  available  in  other  areas.  On
 account  of  this  confusion,  there  was
 some  unfortunate  delay.  Recently  the
 Machinery  and  Equipment  Committee
 was  set  up,  the  object  of  which  is
 to  standardise  machinery  and  to  pro-
 perly  maintain  the  equipment  and
 spare  parts  and  also  to  regularise  the
 supply  of  all  these  machinery  to  the
 various  projects  wherever  there  is
 need,  so  that  this  delay  may  be  eli-
 minated.  A  Rates  Committee  has  also
 appointed,  by  which  standardised  sche-
 dule  of  rates  will  be  worked  out  for
 the  various  processes  of  the  irrigation
 projects,  just  as  digging  foundations,
 earth-work,  concreting  etc.  It  will  be
 very  helpful  in  future  for  the  pre-
 paration  of  the  estimates  of  these  pro-
 jects  and  to  expedite  the  construction
 and  completion  of  the  projects  more
 efficiently.

 As  I  said  at  the  outset,  by  1955-56
 nearly  8:5  million  additional  acres
 are  estimated  to  be  brought  under  irri-
 gation.  But  I  feel  there  is  one  bottle-
 neck  in  this  respect.  The  construction
 of  the  projects  and  the  construction  of
 the  dams  will  go  on  according  to  sche-
 dule,  but  bringing  the  land  under  irri-
 gation  will  involve  some  delay.  There
 is  a  weak  link  in  the  chain;  the  agri-
 culturists  have  to  take  up  the  work.
 They  have  not  got  the  wherewithal
 nor  sometimes  the  know-how.  There-
 fore,  I  fear  that  there  is  likely  to  be
 a  delay  in  this  matter  and  I  urge
 the  Government  with  all  the  emphasis
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 and  sincerity  at  my  command  that  this
 aspect  should  be  given  the  utmost  at-
 tention  so  that  we  can  have  things  ex-
 pedited.  In  1952-53  1:89,  million  acres
 were  to  be  brought  under  irrigation
 but  only  .5  million  acres  were
 brought  under  irrigation.  With  regard
 to  power,  it  has  exceeded  the  sch@dule
 and  it  is  a  matter  of  gratification.  But
 I  feel,  with  regard  to  bringing  the
 extra  acreage  under  irrigation—take
 the  Tungabhadra  Project,  for  instance,
 which  is  in  my  _constituency—there
 will  be  a  time  lag  and  there  will  be
 inordinate  delay.  If  the  target  is  to
 be  reached  successfully  and  if  we  are
 to  produce  2.l  million  additional  tons
 of  foodgrains  and  bring  8.5  million
 additional  acres  of  land  under  irriga-
 tion,  I  feel  that  the  ryots  should  be
 helped  with  long-term  loans  through
 the  institutional  agencies  such  as  the
 land  mortgage  banks  and  others.  The
 Government  should  also  take  the  grea-
 test  interest  in  this  matter;  supply
 them  with  tractors  wherever  they  are
 necessary  and  get  things  done  by  man-

 ‘ual  labour  also.  It  is  also  likely  to
 solve  the  unemployment  problem.
 Therefore,  I  feel  it  is  a  very  important
 matter  and  I  again  lay  great  stress  on
 this.

 My  friend,  Mr.  Raghavachari  on  the
 other  side,  was  saying  that  the  high
 level  canal  should  be  taken  up  under
 the  Tungabhadra  Project.  The  pro-
 ject  costs  Rs.  48  crores  and  the  sluice
 already  provided  in  the  dam  for  the
 high  level  canal  will  bring  another
 two  lakh  acres  under  irrigation.  There-
 fore,  to  maximise  the  benefit  accruing
 from  the  Tungabhadra  Project,  I  urge
 the  Government  to  take  up  this  high
 level  canal.

 A  word  with  regard  to  power.  In
 our  country,  up  to  1950,  172  million
 k.  w.  of  power  was  generated.  By
 1955-56  we  are  likely  to  instal  another
 i:  million  k.w.  Till  now,  all  the
 towns  with  a  population  of  50,000  and
 over  are  provided  with  electricity.
 With  regard  to  the  villages  with  a
 population  of  under  5,000,  we  have  got
 559,000  villages;  of  these  nearly,  2,800
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 villages  have  been  provided  with  elec-
 tric  power.  I  feel  that  the  Govern-
 ment  should  give  special  attention  to
 this  and  appoint  a  special  agency  and
 work  out  a  target  so  that  rural  electri-
 fication  may  be  successful.  If  we  want
 our  cottage  industry  schemes  to  be  suc-
 cessful,  if  we  want  to  make  our  vil-
 lages“happier  and  brighter,  if  we  are
 to  help  our  villagers  in  pumping  water
 where  canals  are  not  available,  if  we
 want  to  improve  the  entire  agriculture
 of  the  villages,  the  scheme  of  rural
 electrification  must  be  taken  up  with
 greater  emphasis  and  special  attention

 “  should  be  paid  to  it.

 I  feel  that  arrangements  must  be
 made  for  the  production  of  materials
 and  equipment  required  for  the  dis-
 tribution  agencies  and  the  consumers.
 I  know  that  the  Committee  which  has
 been  appointed  for  looking  into  the
 question  of  machinery  and  equipment
 are  also  considering  this  question  re-
 garding  materials  required  for  electri-
 fication.  I  request  that,  if  rural  elec-
 trification  has  to  be  pushed  up,  this
 must  also  be  taken  up  and  expedited.

 One  more  point.  In  each  project,
 we  have  got  a  number  of  buildings  and
 workshops.  These  buildings  are  of
 fairly  pucca  structure.  I  request  that
 these  buildings  may  not  be  left  to  go
 to  ruins  but  that  they  may  be  uti-
 lised  as  nucleus  for  some  Technologi-
 cal  or  Engineering  colleges  or  some
 such  institutions  because  there  will  be
 multi-purpose  projects  where  there
 will  be  workshops  also  which  can  be
 utilised.

 There  is  also  an  attempt  to  increase
 technical  skill  and  to  pool  all  the  ex-
 perience.  If  an  experiment  is  being
 made,  I  suggest  that  the  Indian  Ser-
 vice  of  Engineers,  which  was  abolish-
 ed  some  time  ago,  may  be  re-consti-
 tuted  on  the  model  of  the  IA.S.

 Dr.  Natabar  Pandey:  Mr.  Chairman,
 Sir  I  thank  you  for  the  opportunity
 you  have  given  me.

 T  beg  to  submit  before  the  hon.
 Minister  of  Irrigation  and  Power  the
 vroblems  of  land  acauisition  and  com-
 vensation  and  I  suggest  in  detail  about
 the  problems  of  land  acquisition,  com-

 7  PSD  |  |
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 pensation  and  resettlement.  When  the
 Hirakug  Dam  Project  was  first  con-
 ceived,  large  promises  were  given  to
 our  people.  I  may  refer  you  to  the
 Hirakud  Dam  Project  Report,  1947,  in
 which  a  lot  of  things  have  been  des-
 cribed  on  ‘18-4-1948,  Pandit  Nehru,
 when  he  came  to  lay  the  foundation-
 stone  of  the  Hirakud  Dam  Project,  de-
 livered  a  speech  in  Sambalpur  College
 and  a  good  many  promises  were  made
 by  him  to  those  people  who  were
 affected.  He  said  that  they  would  be
 given  better  lands  and  houses  and
 would  be  paid  adequate  compensation.
 But  after  eignt  months,  that  is  on
 ‘11-12-1948,  the  Revenue  Minister  of
 Orissa  introduced  a  bill  in  the  Legis-
 lative  Assembly  to  restrict  the  market
 price  of  land  acquired  at  939  price
 plus  50  per  cent.  The  index  of  prices
 in  948  was  near  about  400,  taking
 00  as  the  basic  index  price  in  1939.
 This  restriction  gave  rise  to  grave  mis-
 apprehension  in  the  minds  of  the  peo-
 ple  when  the  bill  was  sponsored  in  the
 Orissa  Legislative  Assembly.  At  that
 time,  the  then  Revenue  Minister  and
 the  then  Chief  Minister,  Shri  Mahtab,
 assured  the  Members  of  the  Legisla-
 tive  Assembly  that  the  promises  wil]
 be  fulfilled  by  them.  The  bill,  how-
 ever,  was  passed  but  no  promise  has
 yet  been  fulfilled.

 In  the  Act,  known  as  Orissa  Act
 XVIII  of  ‘1948,  it  is  provided  that  when
 the  land  of  a  person  is  acquired,  the
 compensation  at  the  first  instance  will
 be  arrived  at  by  an  agreement  be-
 tween  the  person  whose  !and  is  acquir-
 ed  and  the  Land  Acquisition  Officer.
 If  the  person  is  dissatisfied  or  there
 is  no  agreement  reached  between  him
 and  the  Land  Acquisition  Officer,  the
 matter  will  be  referred  to  an  arbitra-
 tor.  The  arbitrator  cannot  award
 compensation  at  more  than  the  market
 value  and  the  standard  market  value
 that  the  arbitrator  is  competent  to  give
 is  not  more  than  the  price  plus  50  per
 cent.  In  the  first  instance.  when  the
 land  of  a  person  is  acquired,  the  Land
 Acquisition  Officer  offers  him  any
 amount  at  his  discretion.  By  Govern-
 ment  Notification,  the  Government
 authorised  the  Land  Acquisftion  Officer
 to  award  compensation  for  every
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 piece  of  land  having  rental  of  one
 rupee  compensation  amounting  to  be-
 tween  Rs.  288  and  500  and  in  the
 case  of  ryoti  lands,  even  out  of  this,
 he  was  to  deduct  20  per  cent  as  the
 share  of  the  Government  and  the  land-
 lord,  This  wide  margin  of  discretion
 in  the  hands  of  the  Land  Acquisition
 Officer  to  award  compensation  between
 Rs.  288  and  500  minus  20  per  cent.
 gave  rise  to  a  lot  of  dissatisfaction,  dis-
 crimination  and  corruption.  I  shall
 not  make  this  speech  long  by  giving
 concrete  illustration  of  discriminations,
 but  you  can  well  imagine  the  scope
 for  discrimination  if  such  a  wide  mar-
 gin  of  difference  is  left  in  the  hands
 of  an  officer.  Incidentally,  I  may  men-
 tion  that  in  the  year  1952-53,  the
 Government  framed  a  rule  regarding
 lands  acquired  in  the  Sambalpur  Dis-
 trict  that  for  ryoti  land,  having  a  ren-
 tal  of  one  rupee,  Rs.  92  was  the  ade-
 quate  compensation.  In  1948,  the
 amount  of  Rs.  288  was  arrived  at  by
 adding  50  per  cent.  to  this  Rs.  192,

 If  there  is  no  agreement  between  a
 person  and  the  Land  Acquisition  Officer
 the  matter  was  to  be  referred  to
 the  arbitrator,  and  the  arbitrator  has
 absoultely  no  option  under  the  Act
 but  to  give  Rs.  288  for  land  having  a
 rental  of  one  rupee.  So,  you  can  see
 that  the  whole  scheme  is  inequitable
 and  Gilbertian.  If  a  man  wants  com-
 pensation  for  his  land,  then  the  Land
 Acquisition  Officer  says,  “Well,  you
 take  Rs.  288  or  Rs.  300  or  Rs.  400
 upto  Rs.  500.”  but  if  the  ryoti  says
 that  he  is  dissatisfied  and  that  the
 compensation  is  inadequate  and  asks
 the  Government  to  refer  the  case  to
 the  arbitrator  for  the  determination  of
 proper  compensation,  then  the  arbit-
 rator  has  to  say  under  the  law,  “Well,
 whatever  be  my  feeling  or  ideas  about
 the  proper  and  adequate  compensation
 to  be  paid,  my  hands  are  tied  under
 the  Act  and  I  can  only  pay  you
 Rs.  288  though  I  may  agree  that  your
 land  has  a  much  higher  value  and
 though  the  Land  Acquisition  Officer
 himself  offered  you  more  than
 Rs.  288."
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 This  arrangement  has  given  rise  to
 a  lot  of  dissatisfaction  to  the  already
 dissatisfied  people  of  the  area  affected
 by  the  Hirakud  Dam.  Believe  it  or
 not,  in  the  very  village  where  the
 Hirkud  colony  not  stands  the  people
 have  been  offered  Rs.  18-12-0  per  acre
 of  land—the  village  is  known  as
 Jamda.  You  might  have  heard  some
 interesting  figures  of  the  amount  of
 compensation  paid  to  different  per-
 sons  for  their  lands  acquired.  In
 this  connection,  I  may  draw  your  at-
 tention  to  page  3l]  of  the  proceedings  ©
 of  the  Orissa  Legislative  Assembly,
 dated  the  3th  March  1950:

 Name  of  person  Land  acquired  Compensa-
 tion  paid

 Baidehi  9°37  acres  Rs.  697-10-0
 Raibari  I°44  #  »  28-II-6
 Braja  Bhoi  0°66  »  77  I2-9-0
 Bidyadhar  0°56  »  ”  2I-4-0
 Gandajhankar  0°77  ७...  -I3-24-0

 These  villagers  are  illiterate  and  Adi-
 basis,  and  taking  advantage  of  their
 simplicity,  they  have  been  asked  to
 give  thumb:  marks  and  vouchers  and
 paid  nominal  sums  as  shown  above
 and  the  land  taken  from  them.  This
 is  one  of  the  thousands  of  such  illus-
 trations  and  I  need  not  multiply  them.

 Originally,  the  total  compensation  to
 be  paid  for  84,960  acres  of  cultivable
 land  and  65,000  acres  of  uncultivable
 land  was  estimated  at  Rs.  537  lakhs.
 Under  the  revised  estimate,  1,42,290
 acres  of  cultivable  and  65,624  acres  of
 uncultivable  land  will  be  submerged
 and  the  estimate  of  compensation  is
 Rs.  1,247  lakhs.  If  the  Government
 proceed  as  cleverly  in  paying  compen-
 sation  to  the  unsophisticated  and  illi-
 terate  villagers  having  the  above  illus-
 tration,  they  can  manage  to  compen-
 sate  the  whole  area  with  a  compara-
 tively  very  small  amount.  That  would
 be  a  very  poor  reward  for  the  sacri-
 fice  of  the  people  of  the  area  affected
 by  the  Hirakud  Dam  Project.  Since
 the  date  I  was  clected  a  Member  of
 Parliament,  I  have  been  trying  to  get
 a  chance  to  raise  my  voice,  but  I  am
 sorry  I  was  never  given  a  chance  till
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 now.  If  after  going  through  the  facts
 which  I  have  brought  to  your  notice
 you  consider  that  we  are  not  having
 a  fair  deal  from  the  Government  of
 Orissa,  I  hope  you  will  kindly  exert
 your  influence  with  the  Government
 to  see  that  the  dissatisfaction  is  re-
 moved.  To  me,  the  whole  thing  ap-
 pears  to  be  scandalous.

 Going  to  the  problem  of  rehabilita-
 tion,  a  man  whose  land  is  acquired
 for  the  Hirakud  Dam  Project  usually
 wants  that  land  having  production
 equal  to  that  which  he  loses  should
 be  given  to  him,  and  you  will  agree
 with  me  that  this  is  a  very  reasonable
 demand.  If  he  is  paid  at  the  present
 rate  of  Rs.  288  to  Rs.  500  and  is  asked
 to  make  his  own  arrangement  to  buy
 his  own  land,  he  is  faced  with  two
 difficulties:  (1)  the  present  market  val-
 ue  of  land  is  extremely  high  even
 apart  from  the  fact  of  increased  de-
 mand  of  land  in  connection  with  Hira-
 kud  Dam  Project;  and  (2)  the  ryott
 land  in  the  District  of  Sambalpur,
 which  covers.  three-quarters  of  the
 cultivable  area  of  Sambalpur  District,
 is  non-transferable.  As  the  people  of
 the  District  are  unsophisticated,  for  a
 large  Adibasi  population,  the  tenancy
 law  prohibits  transfer  of  ryoti  land  so
 that  the  land  may  not  pass  out  of  the
 hands  of  the  agriculturists  to  specula-
 tors  and  capitalists.  This  salutary  law
 now  acts  as  a  gréat  handicap  to  the
 people  who  are  deprived  of  their  land
 and  seek  to  purchase  land  elsewhere.

 If  we  leave  aside  the  consideration
 of  asking  the  people  to  make  their
 own  arrangement  of  rehabilitation,  to
 purchase  land  elsewhere  and  build
 their  own  houses,  another  alternative
 is  to  provide  them  with.  land  else-
 where.  Lands  are  being  reclaimed  in
 the  different  reclamation  centres  and
 you  have  taken  great  pains  in  visi-
 ting  some  of  the  reclamation  centres.
 I  do  not  know  what  your  impression
 is  about  these  centres,  but  the  fact  re-
 mains  that  the  people  are  not  attract-
 ed  to  these  areas.  The  authorities
 explained  away  the  matter  by  saying
 that  the  people  have  great  attachment
 tu  their  old  homes  and  lands  and  un-
 less  the  land  is  actually  submerged,
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 they  will  not  go  to  these  centres,  That
 explanation  should  convince  nobody.
 People  who  are  fortunate  enough  to
 find  cultivated  land  elsewhere  have
 made  their  arrangements  long  ago,  and
 knowing  fully  well  that  the  lands
 would  certainly  be  submerged,  there
 is  no  reason  why,  :f  the  lands  in  the
 reclamation  centres  were  really  pay-
 ing  they  should  have  shifted  to  these
 reclamation  centres  long  long  ago.
 The  fact  is  that  the  land  was  not  pro-
 ductive.  In  1980,  the  Government
 carried  on  experimental  cultivation  in
 the  Lam  Dungri  Reclamation  Centre,
 only  four  miles  from  Hirakud.  Paddy
 was  sown  in  six  acres  of  land  but  not
 a  single  grain  was  reaped.

 Mr.  Chairman:  Order,  order.  I  can-
 not  allow  the  hon.  Member  to  go  on
 reading.  I  have  already  given  him
 eleven  minutes  and  he  will  appreciate
 that  in  reading  he  has  given  more
 material  than  he  could  have  if  he  had
 only  spoken.  I  would  request  him  to
 finish.  As  there  are  several  pages
 more,  I  cannot  allow  him  further  time
 to  read  out  and  finish  his  manuscript.

 Dr.  Natabar  Pandey:  I  shall  only
 take  two  minutes.  more.

 Mr.  Chairman:  I  have  already  al-
 lowed  il  minutes  to  the  hon.  Mem-
 her.  I  take  it  that  he  has  finished
 his  speech.

 Shri  C.  Deb  (Cachar-Lushai
 Hills):  Mr.  Chairman,  Sir,  I  rise  to
 congratulate  the  hon.  Minister  of  Plan-
 ning,  Irrigation  and  Power  and  while
 supporting  the  Demands  I  would  like
 to  offer  some  observation  for  his  con-
 sideration.

 Sir,  our  aim  is  a  welfare  State  and
 we  want  to  develop  mixed  economy.
 For  that  our  work  of  planning  is  to
 be  so  co-ordinated  as  to  bring  the  in-
 dustrial  development  large  industries
 and  small  industries  to  be  fitted  in  a
 structure,  and  to  build  up  the  economy
 of  the  country  on  a  sound  footing.
 Our  economy  is  to  be  so  planned  as
 to  raise  the  standard  of  living  of  the
 comman  man  to  such  a  level  that  he
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 may  feel  himself  comfortable,  free
 ‘from  daily  wants  and  miseries,  and
 also  to  solve  the  problem  of  unemploy-
 ment  that  is  staggering  us  in  the  face.
 The  plan  should  be  so  broad-based  as
 to  cover  all  strata  of  society  and  touch
 every  corner  of  the  country.  I  would
 like  to  impress  upon  our  planners
 that  for  the  planned  economy  they
 have  to  take  into  consideration  the
 question  of  unemployed  and  under-
 employed,  irrespective  of  the  fact  whe-
 ther  he  is  a  peasant,  a  labourer  or  an
 educated  youth.  All  the  developmen-
 tal  programmes  should  go  hand  in
 hand,  whether  they  be  in  the  indus-
 trial  sector,  whether  big  or  small,  pub-
 lic  or  private,  basic  or  otherwise,  with
 a  view  to  serving  the  community  at
 large.  In  the  industrial  sector  our
 object  should  be  the  development  of
 industries,  along  with  their  co-ordina-
 tion,  integration  and  mechanisation.
 ultimately  with  a  view  to  increasing
 production.  I  would  like  to  deal  with
 this  matter  more  elaborately  if  I  get
 an  opportunity  to  speak  on  the  De-
 mands  relating  to  the  Ministry  of
 Commerce  and  Industry.

 Coming  to  the  question  of  river
 valley  projects  and  hydro-Electric
 power  development,  I  would  ask  the
 Minister  to  give  due  consideration  to
 what  I  propose  placing  before  him
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 about  Assam  and  my  own  area  of  the
 District  of  Cachar-Lushai  Hills.

 As  I  could  gather  the  Government
 of  Assam  feel  that  the  Central  Water
 and  Power  Commission  are  not  doing
 justice  to  Assam’s  needs  where  a
 number  of  rivers  require  immediate
 investigation  and  proper  planning  for
 river  ‘control.  So  far  as  my  area  is
 concerned,  I  can  say  that  the  River
 Barak  which  originates  from  Mani-
 pur  flows  through  Cachar  District.  It
 is  an  annual  feature  with  us  to  be
 visted  by  floods,  sometimes  even  twice
 of  thrice  a  year.
 area  get  damaged,  resulting  in  untold
 hardships  to  people.  Unless  imme-
 diate  investigation  is  undertaken  and
 hydrological  data  explored  all  other
 development  works  undertaken  there
 under  the  community  project  schemes
 will  be  set-at  naught  by  the  ravages
 of  flood.  In  this  connection  I  would
 like  to  draw  the  attention  of  the  Go-
 visited  by  floods,  sometimes  even  twice
 war  development  plan  the  Barak
 Hydro-electric  project  was  given
 second  priority.

 Mr.  Chairman:  The  hon.  Member
 may  resume  his  speech  tomorrow.

 The  House  then  adjourned  till  Two
 of  the  Clock  on  Wednesday,  the  7th
 April  1954.  —
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